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LOK SABHA

Monday, April 11, 1983|Chaitra 21, 1905
(Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND

HOUSING (SHRI BUTA SINGH) :
(a) No, Sir.
(b) to(d). Question does not arise in

view of the reply to portion (a) above.

SHRIMATI KISHORI SINHA : Since
we need foreign exchange is there any pro-
posal to introduce a scheme to allot residen-
tial plots to Indian citizens living abroad ?

SHRI BUTA SINGH : Sir, the hon. lady
Member’s original question did not relate to
Indian citizens living abroad. It related to
foreign citizens of Indian origin.

Sir, thzre was a scheme in the year 1975
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where the Government of India decided to
allot plots of land for construction to the
non-resident Indians settled abroad but,
unfortunately, this scheme did not catch up.
Although we gave lot of publicity yet the
response was not very good.

SHRIMATI KISHORI SINHA : Why ?

SHRI BUTA SINGH : It should be
known to the non-resident Indians settled
abroad. Sir, this scheme was contemplated
not only with a view to earn foreign ex-
change but also we wanted those citizens
who have lived abroad but continue to be
Indians to come back and settle in India,
preferably in Delhi. So we offered them
land.

SHRIMATI KISHORI SINHA : Is it
not a fact that three hundred persons
applied for the land and they deposited the
money. What happened to the money ?

SHRI BUTA SINGH : Even there star-
ting from 1974 right upto 1981-82 the total
response was from three hundred and odd
applicants. In between the price of land
kept on increasing and also the cost of cons-
truction and so many other things and, as
such, the case could not be processed. There
were withdrawals also and people no more
wanted to have plots of land in Delhi and,
as such, the scheme could not be approved
for such a microscopic number. Delhi
Development Authority could not offer them
plots. We wanted that the response would
come in a big way so that we can give
appropriate area for development to non-
resident Indians but the scheme did not
work and, as such, it was dropped.

SHRIMATI KISHORI SINHA :
five acres of land was meant for them.

Sixty

SHRI BUTA SINGH : Some of the appli-
cants who had deposited the money have
gone to court and the matter is pending in
the court.

DR. SUBRAMANIAM SWAMY : Sir,
this scheme of Indian origin people abroad,
as the Minister stated, was started in 1975
and because the response was not encourag-
ing it was called off. Sir, actually the fact
of the matter is that this Government never
publicised the scheme abroad and those
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people who deposited the money could not
get the plots and, as such, there was dis-
enchantment. I would like to know from the
hon. Minister the date when it was decided
to call off the scheme. 1 would also like to
know whether there is any proposal to
re-consider the position in view of the fact
that there is great demand. 1 myself can
volunteer the information that there is good
demand among the overseas Indians.

SHRI BUTA SINGH : Sir, it may be
that people were no more attracted for
Delhi and they were more keen to settle in
their respective areas or maybe there is
some other reason but wide publicity was
given through our missions abroad and also
through the public forums we did publicise
the scheme. The response was not good.
The scheme was dropped by the Govern-
ment in June, 1981.

it sz fagrdt aw@dt @ 3 300
FTEATE] HAe faeet & forq ard of ?

=it gzt fag : o7 gf, S

sitorze fagrt it - 1 srene
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qr wgEg 7 Fg1 fa gawifan warg T8
a7 | @ F¥7 IaF a5g A8 & fF A w9
W 1 98 FTR U fazy 7EY A ? ST o
300 z@TET 9T1ed g wg of a1 9eg ST
HATE FLA F AT AZ W TE F4T A
g 7

SHRI BUTA SINGH : Sir, we did not
actually do away with the scheme. We had
already earmarked a plot measuring 53.7
acres in Mehrauli, in Badarpur area. The
plot was developed. The question of deve-
loping the area was also discussed but we
found that the people were not responding
to it subsequently. This was only initial
payment that was received from the appli-
cants ; most of them were not interested in
pursuing their request. Thercfore it was
futile to spend so much money for the
development of those areas meant for the
people who are living abroad. The scheme
was even taken up with the Ministry of
Finance. They also discussed it. It was
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also shown to the Cabinet ; it was found
that it would not bé.possible and the scheme
was dropped.

faeet & wfw w1 afawgo i fawrg
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(%) afz g, ay saFr sy FAT & 2

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) to (e). A statement is laid on the table
of the Sabha.

Statement

(a) Delhi Administration have intimated
that upto 28.2.83, land measuring about
50,059 acres has been acquired.

(b) About 45,469 acres of land has been
transferred by the Delhi Administration to
the DDA for development purposes.

(c) The Delhi Administration could not
take possession of the remaining land as
they are built up or under stay orders and
hence it is not feasible to lay down any
time limit for their development.

(d) and (¢). The DDA has reported that
out of the 45,469 acres of land placed at
their disposal, the land has been developed
for various schemes as indicated below :(—

j Residential
(General)
2. Residential

(Resettlement)

3 Industrial

4. (i) Commercial Institutional
Governmental

(i) Commercial Institutional
Governmental (allotted directly
by the Delhi Admn.)

5 Recreational
6. Under Unauthorised use
T Vacant (to be now developed)

Total

13,900 Acres
7,180 ,,
2,700 ,,
6,050 ,,
2,420 ,,
7,110
2v290 ”»
3,819

45,469 ,,
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SHRI SATYENDRA NARAIN SINHA :
In the statement it has been mentioned that
that 50,000 acres have been acquired out of
which 45,469 acres of land have been trans-
i‘erred by the Delhi Administration to the
DDA. For the rest, the Delhi Administra-
tion could not take possession because it
was either built up or under stay orders.
May I know, out of this 4620 acres which
could not be taken possession of, how much
of it is built up area and how much is under
stay order ? Why is it that built up area
was sought to be acquired ?

SHRI BUTA SINGH : As mentioned
in the statement the area which we have not

been able to acquire measures about 4531
acres. Lot of Court proceedings are in-
volved. Large number of people have gone
to court and got stay order. Some area is
built up area and the question of regularis-
ing some of the unauthorised areas/colonies
is still pending before the Technical
Advisory Committee constituted by the
Lt. Governor of Delhi. Unless these things
are finalised it is not possible to acquire the
area which I just now mentioned.

SHRI SATYENDRA NARAIN SINHA :
My specific question is this : Out of this
4620 acres of land which could not be taken
possession of, how much is built up area ?
Why the built up area was sought to be

purchased ?

SHRI BUTA SINGH : According to my
information the built up area was 405624
acres and due to stay order 53405 acres.

SHRI SATYENDRA NARAIN SINHA :
Large part of the area was built up. How
is it that it was sought to be acquired ? Was
it not within the knowledge of the Delhi
Administration that it was a built up area ?

SHRI BUTA SINGH : The process of
land acquisition is a long drawn process.
There are 3 or 4 stages through which you
have to go through in fulfilling the legal
implications. People did not take it
seriously. When the area is notified, even
then, people came and built their hutments
and sometimes buildings also. So, we have
just tried through the public media, through
educating the people of Delhi, to impress
upon them that this area is under acquisition
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and nothing should be built there. As you
know, Mr. Atal Bihari Vajpayee also joined
me in expressing his concern that some of
these areas have come under unauthorised
occupations. People go on squatting in
spite of the fact that the area has been
notified.

SHRI SATYENDRA NARAIN SINHA :
45,000 acres have been transferred to the
DDA. 2290 acres are under unauthorised
use. 3819 acres are vacant land. May I
know from the Minister what steps have
been taken to get the land vacated ? On the
lands again unauthorised buildings are being
constructed which will have to be later on
regularised. Secondly, in respect of vacant
lands, what steps have been taken to prevent
unauthorised use of these lands ?

SHRI BUTA SINGH : As I mentioned in
the Statement, DDA is currently involved
in getting these unauthorisedly occupied
lands by various people vacated. The
process under which the acquisition was
exercised is also faced with some problems.
There is a full-fledged amendment to the
Act which has already come up before the
House and the DDA is keen that it should
be cleared by the House so that we can
take up the issue regarding the problem of
getting the occupied land vacated as early
as possible. The present Land Acquisition
Act is also a very slow moving process and
the question of compensation being paid,
the question of rural areas coming under
the Land Acquisition Act, unauthorised
occupation by the people, all these things
will be taken care of when this amendment
is passed by this House.

PROF. K.K. TEWARI : I would like to
know from the hon. Minister whether there
was any move to earmark some land for
construction of houses by the hon. Members
or allotment of flat to the Members of
Parliament. In view of the fact that the
Members of Parliament render a lot of
service to the nation, will the Government
consider earmarking some land or consider
allotment of flats to the Members of
Parliament exclusively ?

SHRI BUTA SINGH : The question is
not very much related to the original
question. But I may state that there are
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some applications pending with the DDA
from the hon. Members of Parliament. I
will go into the question and find out how
best we can help them either in the Group
Housing Scheme or any other scheme.
Earlier also, there were some Cooperative
Societies formed by the hon. Members of
Parliament. I will have to go into the
question and I will definitely look into the
suggestion made by the hon. Member.

MR. SPEAKER : Next question No. 280.

SHRI SANTOSH MOHAN DEV : Sir,
question No. 585 which is in my name also
concerns the I.O.C. You may please take
both the questions together.

MR. SPEAKER : Yes, both the questions
may be taken up together.

International Olympic Committee Session
held at New Delhi

*580. SHRI R.P. GAEKWAD : Will the
Minister of SPORTS be pleased to state :

(a) the main subjects discussed at the
10C Session held recently at New Delhi ;

(b) whether the subject of New Delhi
being selected as a venuc for the 1992
Summer Olympic Games also came up for
discussion during the session ; and

(c) if so, the reaction of the I0C
members and decision, if any, taken in this
regard ?

THE  MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : (a) According to the informa-
tion received from the Indian Olympic
Association, the main topics discussed at
the 86th International Olympic Committee
Session held recently in New Delhi included
matters relating to :—

(i) Games of the XXIIIrd Olympiad in
Los Angeles ;

(i) XIVth Winter Games in Sarajevo ;

"y Games of the XXIVth Olympiad in
Seoul ;

(iv) XVth Winter Games in Calagary ;
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(v) Reports of Commissions and
Working Groups ;

(vi) Discussions on rule changes recom-
mended by the Executive Board
and

(vii) Elections to the Executive Board of
International Olympic Committee
(1.O.C.).

(b) No, Sir.
(c) Does not arise.
Meeting of International Olympic Committee

*585. SHRI SONTOSH MOHAN DEYV :
Will the Minister of SPORTS be pleased to
state :

(a) whether the International Olympic
Committee Session was held in New Delhi
during the last week of March this year ;

(b) if so, the details of the members of
the IOC who attended the meeting ; and

(c) the nature of facilities provided by the
Government for the Session of the IOC ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Yes, Sir.

(b) 79 members out of the total number
of 84 attended the 10C Session.

(c) Government have so far agreed to
give financial assistance of Rs. 9 lakhs to
the Indian Olympic Association for holding
this TOC Session. Accommodation in the
Vigyan Bhavan was also provided for the
Inaugural Session and for holding some
Committee meetings.

SHRI R.P. GAEKWAD : Sir, since
asking this question, the 1.O.C. has already
met and what transpired in the meeting has
been widely publicised. The fact that the
Hon’ble Prime Minister was honoured and
Shri Ashvini Kumar got elected as the
Vice President of the I.O.C. is clear indica-
tion of the success of the Asian Games.
But we have not been able to get anything
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out of it. I would like to know whether
any move has been made to gain any support
and aid for staging the Afro-Asian olympic
games in this country, and also to get more
aid for the developing countries for promo-
ting sports.

SHRI BUTA SINGH : As I mentioned
in reply to the main question, the purpose of
having this I0C session has nothing to do
with staging of 10C or the Afro-Asian
games. It is the regular session held
according to the'r calendar in one of the
countries of the world. This session was
allotted to our country in December, 1979
and our National Olympics Committee got
this session, and that is why this was held in
Delhi.

The question of holding Afro-Asian games
is hardly covered by 10C, because there is
no such body as Afro-Asian. In Asia there
is a body called the Olympic Council of
Asia and in Africa there is a body called the
Supreme Council of Sports for Africa. These
are the two bodies which will decide about
holding of the Afro-Asian Games. As a
matter of fact, this name has been coined in
Delhi. The Afro-Asian concept is not
there; it is not recognised by the IOC. It is
purely an intercontinental meet, if it happ-
ens. It will be a friendly meeting ; it will not
be covered by the rules of the IOC or the
OCA or the Supreme Council of Sports in
Africa. This will be a beginning. This idea
came to us during the Asian Games, when
I and my colleague—Shri Ram Niwas Mirdha
who is here—thought about this in order to
enable sportsmen of Asia and Africa to come
together for two reasons. One, geographi-
cally we are the nearest continent ; two, the
standards of sports in both these continents
are almost similar. When our boys and
girls compete with the international athletes,
in the standard of our athletes and those of
the world, there is such a big gap that instead
of getting some incentives, our athletes some-
times get frustrated because the gap is very
wide, If they are allowed to compete with
those who are almost on equal footing and
of the same standard, they can get incentive
and motivation also. Therefore, the
question of staging A[io-Aslan Games was
mooted during the Asian Games when we
had the representatives of all the 33 Asian
countries.
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Similarly, during the course of discussions
in various international meets, like the
Commonwealth Games, sometimes in Los
Angeles, and sometimes in Rome, whenever
representatives of the Afro-Asian countries
met, this idea had a good response from
them. We suggested this idea and asa
matter of fact, we wanted to stage these
games, but the continuing dialogue has
taken us so far that it seems that it is not
possible to hold such games this year.
Moreover, during the last meeting in
Kuwait, where this question was discussed
by the Olympic Council of Asia, the issue
was, more or less, one-sided. Only the
African countries were keen about their
proposal and they had formulated some sort
of a plan, which was not fully discussed with
the representatives of Asia and India. The
issue is at that stage. We are still discussing
with our counterparts in Africa.

The scheme which was approved by the
0O.C.A. President in Kuwait does not con-
form to the views that we have expressed
during the Asian Games, but we are still
keen about the question of staging these
games. Once it starts, then it would
become a regular feature on the inter-
national sports calendar.

SHRI SONTOSH MOHAN DEYV : One
of the sensitive issues of discussion in this
International Olympic Meet is whether
professionals or semi-professionals should be
allowed to participate in the Olympics.
Since we have got a Minister of Sports and
a Ministry, may I know what was the role
played by the Indian Olympic Association,
and what is Government’s stand on this
particular issue, which is a very sensitive
issue ? It is also connected with the develop-
ment of sports and sportsmen in the country.

SHRI BUTA SINGH My hon.
colleague Shri Dev himself is a veteran
sportsman. He should know that nowhere
in the world Government interfere with the
rules and conduct of the Games. It is the
prerogative of the National Federation, Inter-
national Federations and the IOC. The
question of allowing professionals to comp-
ete in the Olympic meets either Olympic
meets or the meets conducted under the
Olympic Char ter, was discussed, not
because we wanted to have a discussion.
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It was on their original agenda ; and some
of the Commissions had made a positive
recommendation. So, Government itself
was not a party, and we do not intend to
interfere in the conduct of the Games. It is
for the National Olympics Committee, IOC
and the international federations. It will
not be prudent on my part to express
Government’s stand on these two sensitive
issues under discussion before the 10C.

SHRI SATYASADHAN CHAKRA-
BORTY : The Minister has said that at the
I0C meeting, several issues came up for
discussion. 1 would like to know if in the
coming Los Angeles Olympics, Israel
participates—and the American sources say
that Israel will participate—what will be the
reaction of Government of India, and
particularly of our sportsmen in case Israel
is permitted to participate—and also South
Africa ?

SHRI BUTA SINGH : As I said, the
conduct of the Games and the holding of
international meets is the function of the
National Olympic Committees, the area
olympic committees and the IOC, finally.
We will definitely go by what our National
Olympic Committees say, because Govern-
ments do not participate ; it is the National
Olympic Committees which participate ; and
the issue raised by the hon. Member is very
much known to our National Olympics
Committee; And then there is the Olympics
Committee of Asia which is the supreme
body for the countries Jlocated in Asia.
After knowing whatever decisions these
committees take, we will reflect our views.

it fean & gfw wfw w0 #f dvg 7 g

*584. st 1w e VEY : Far fawd
HAY g8 qare F 1 F7 F @

(F) #ar GTHI 7 T AT FT IQ@T
Farrar § fw 3w # g & fawaior & 3ar-
HFAT AT TAATar & FTI07 fafieT agd
¥ g arer 9 feama § gard dada< qfa
SR g1 T8 § AT Ffa Iavaw anvg T8
W
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(=) ot wreat ggraw agT ot
&1 &7 WY gaHAafae §; 9

() afe gf, @Y TSy T 9T IAFT
ST Far & T qr F7 fomig A &
fau o7 @ fFo g waTgT F7 A AT
g oz afz :1f garg 7€ feg g & ar
THH FAT FIT & ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c). A
Statement is laid on the Table of the House.

Statement

(a) to (c). According to information
available, an area of 7,43,740 hectares of
land in the commands of irrigation projects
in nine' States as per annexure I is affected
by water logging. The other States have
not so far reported the information. Areas
affected by water logging in Uttar Pradesh
and also in Sharada Sahayak Nahar Pari-
yojna is included in this. The need for
preventing seepage and other losses in
canals has been emphasised and brought to
notice of the State Governments from time
to time. This question was also discussed
in the First Conference of State Ministers
for Irrigation held in July 1975 and a
Central Water Utilisation Team which was
constituted under the Central Water
Commission as a result of the recommenda-
tions in the Conference, visited 24 projects
in various States and made recommenda-
tions for efficient utilisation of the canal
waters. One of the recommendations
common to many of project§ visited by this
committee was regarding provision of
drainage system in the command to avoid
water logging.

State Governments have also been
advised to identify the canal systems where
losses are substantial and undertake
modernisation schemes including lining to
prevent seepage of water and resultant
water logging. In almost all the new
projects undertaken, larger canal systems
are lined. In some of the older projects,
works for preventing seepage losses from
canal systems by providing lining are taken
up. In many of the new projects taken up,
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lining of the canal systems including even
the smaller channels is also being adopted.
In the modernisation projects taken up or
contemplated, lining of the canals including
smaller channels for prevention of seepage
losses constitutes one of the important
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parts. The Planning Commission in their
circular to the State Governments have
required the States to provide for drainage
of command area of the projects, which
would also prevent water logging, at the
project formulation stage itself.

Annexure—I

Areas affected by Water Logging in Irrigation Commands

(Areas in Hectare)

S Name of State Name of Project Water Logged
No. Area
1 2 3 4
1. Andhra Pradesh (i) Nagarjunasagar Project
Left Canal 27,000
(ii) Nagarjunasagar Project
Right Canal 30,000
(iii) Sri Ramasagar Project 20,000
(iv) Tungabhadra Project 40,000
2. Haryana (i) Rewari Lift Irrigation and
JLN Canal Project 4,211
(ii) Gurgaon Canal 2,358
3. Karnataka (i) Ghataprabha 3,521.58
(ii) Malaprabha 1,146.88
(iii) Tungabhadra Irrigation Project 32,805
(iv) Bhadra Irrigation Project 2,228
(v) Tunga Anicut 327
4. Madhya Pradesh (i) Lower Chambal Circle No. 1,
Gwalior —_
(ii) Lower Chambal Circle No. 2,
Gwalior 70,000
5. Maharashtra (i) Nira LBC 1,615
(i) Nira RBC 618
(iii) Ghod LBC 245
(iv) Ghod RBC 36
(v) Krishna Canal 3,280
(vi) New Mutha RBC 1,800

(vii)

Mula RBC

5,417
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1 2 3 4
(viii) Pravara LBC 1,184
(ix) Godavari LBC 20
(x) Pravara RBC 2,114
(xi) Mula LBC 240
(xii) Godavari RBC 133
(xiii) Kadwa Canal Nil
(xiv) Nasik LBC Nil
(xv) Girna LBC 820
(xvi) Jamda LBC 398
(xvii) Jamda RBC 33
(xviii) Lower Girna Canal 153
(xix) Purna Canal 9,595
(xx) Manar Canal 1,594
(xxi) Maithan LBC 215
6. Punjab (i) Sirhind Canal Project 65,698
(ii) Upper Bari Doab Canal Project 3,33,000
(iii) Harike & Sutlej Valley Project 19,568
(iv) Bhakra Project Nil
7. Rajasthan (i) Raj Samand —
(ii) Jai Samand —_
(iii) Chambal Canal 16,219
(Pre Monsoon)
32,142
(Post Monsoon)
8. Tamil Nadu (i) Cauvery Sub-Basin 8903
(ii) Vennar Sub-Basin 3,724.23
(iii) Puthantharuvai 185.35
(iv) Semmarikulampadugai 141.64
(v) Thangaikulam Pudugai 84°98
9. Uttar Pradesh (i) Gandak Canal 8 000
(ii) Sharada Sahayak Canal 18,000
Total : 7,43,740 ha.
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st T W UE ¢ eTE WEred,
AT WA wEET ¥ @aa # s fagwor
fear & sa¥ awarg ¥ AT qoE Areaw ¥
wArsht & fadee & fF 83 ot @ qer g
IaF TIW W (F) F7 I0 & g faar
a7 § 1§ 5T geT °9r

(%) “qar gTHFIXA T AT FT 94T
aaar  f qw A Agd & fawio #§ sar-
dar A g & s fafass
gl ¥ g A 9w fga ¥ e

gRa gfa sawagrag g

IR gHE) v Agt fHar &AW
Fgar & & 1 Agd aard 91 @Y E ITF
qATY H FIE FACTAIX I @I | 9T
draar ady o @y 8, gafan sa-foama
BYTET & 1 ATy § Az A aA AR A
srer-feamar 7€ g1 <@r 8, a s A1 gl
¥ FaY g @1 8 7 GYHIL AT AT TEA
T FT Aifge, AfFT eNF Al 1
g1 oy eq warm # faar g fF
7,43,740 RUATHT FAA-SAWE § TN~
faa @\ & ag g Agar § fF st
FATd AEY AL & | ATIA TAH TA-TATT &1
ard F@ 8, sr-feara #v ara adt #} )
A9 uF ara qud fwg fF agd @ ar
fogar & ot fraa fgea &1 star g s
qrey wIar Srar g | sigt ¥ fog @dr @
frerar g, ag &= AT W@ar § s e
TEA & FTL0 98 47 Fq IeqTEA F ATAF
g war g1 s AY usd w1 s
far &1 fagre oY feafa & i & &
gwle § oy qar grr i fagre § wew
AT FIA—3 ST AU & AU FF2AT
st gy avg gwifaa 3 1 fRama-asTa
g ;T {1 s Ay Teat & faw fear
& 1 g afg ST ST &t ) 5 aTE RFRAT
q &7 FHIT TE | I T FHA AR
gwg & gwifaq 8, @b &ar aAm9a srerS
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Farar  fF fara Searaw Frata gan @
ST faaT qaaTT gar & 7 Far e Z@HT
siY qar @ @ fF Tud agt & feamat
Fa1 graq g ? & Fgar 9gar g fa wrn
EIA® AL GICATSAT 1 AFT T T&T §
qgar W AT g1 AFT & | AT TH TATH &
HIT -6 1T F FTIIRIN & g0 F GH
F1 AT AE g | TSI FY I {F ATHAT
qEar g | TATEITT § FT FATA T grer
a1 wra g AW A qgEAwd F1 fasr
AT qgar | § qd 48 WY quAr AEAr §
o <Y T @ aaTq &, 4T TA qAT A
AT ST FAFA T 7 /T 7T
FYAT ATATAT THAT & 7 AT I WY FFT
2 fo areY &1 QFA & 3977 feg o1 <@ §
s 1975 & Al F faard wfaa v
az% gE 4, 39y fadw fro wg o) s
#1% fadw fau 7 9, 1 #a971 wa-faa #1
qFA & fag F15 wafa gd & ? s &0
FE F@-Er qaF a9 g ? afz g9
gafq g& & a1 T qF arq fHad s
AT EE &7 H ag o1 qrAAT ATEAT §
f‘q; cee

LU NI © AT FAT GAHIT &T
g & ? arad gare &1 w93 fagra faar

g1

ot T A E ¢ ST aaT F )
FAAT WEEAYW AT ¢ |

qETW WENAY ¢ AIYA AT KT &%
geraTa &< faar &

St T A1 QFY : F 9ATd €1 96 @I
g | ¥ 7g qur Frgal g f& amy s aw
Far ga1 fFu &7 st g feaar @
gAT & ? gl ara—as ®v asg § S
ST Fats g% g, a1 #ar 99 a7 & fHar
®1 T GgA F fow # 18 Aorrag adF
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w0 gE Fa § ? afg 78 @ g,
aY IaF F7 FTIOT § AT ATTA gAAT F4|
JyeAT A E 7

SHRI RAM NIWAS MIRDHA : The
Government is very much conscious of the
problem of waterlogging n certain areas of
our country. We have always been keen
that steps should be taken in this respect.
While the irrigation potential proceeds
apace, waterlogging and salinity problems
also arise. The figures that I mentioned
came to us as a result of enquiry made from
all the State Governments ; and only 9 States
have given these figures which I have men-
tioned before the House. We are again
pursuing the matter and we hope to collect
the correct figures in a short time. As regards
the definition of water logging, all areas
where the depth of water varies from zero to
1.5 metres, below ground level are generally
classified as water logged. The total water
logged area is indicated in the report of the
Second Irrigation Commission, the National
Commission on Agriculture, and the Central
Soil and Sanitary Research Institute,
Karnal. All the three bodies which I have
mentioned, have conducted surveys in this
respect and they have given different figures
for water logging. May be, because of
disparity in the types of statistics they could
collect the estimates by these bodies vary
from 4'4 million hectares to 6.85 million
hectares in the whole country, which again
highlights the seriousness of the problem.

There are various steps that we propose
to take and we are taking them. A number
of research studies have been made how
this salinity can be reduced, and how proper
lining can prevent some of the problems
that are arising. But then there is always
the problem of cost and benefit. Many
States prefer not to line their canals because
they want to save that money and extend
irrigation to other areas. So, because of
this problem, all the suggestions that we
have been giving to the State Governments
from time to time have not been accepted
because they have their own problems but
I can assure the House, through you Sir,
that we are very much conscious of this
problem, because on the one hand we are
extending irrigation, and on the other hand
we are losing very valuable land. We will
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make all efforts to see that irrigation prac-
tices at the field levels as well as the design-
ing of the channels and the distribution
system is made in such a way that this pro-
blem is minimised.

As regards giving compensation etc., to
those whose lands have been lost the hon.
Member has particularly in mind his own
area where he has been agitating for a long
time in the Sharada Sahayak Canal area,
that the State Government should take some
steps to give relief to those people whose
lands have been affected. I am happy to
report that the Chief Minister of Uttar
Pradesh has assured me personally that he
will do everything to see that the relief is
given. He has already issued orders that the
land revenue will not be charged from those
people whose land gets water logged. It
will be suspended for all times to come, for
all those lands which are out of cultivation.
Further, he has assured that he will start
relief works to see that the people whose
lands have been lost get employment. He
has established special divisions for drainage
work and the Uttar Pradesh Government
is fully conscious of these things and they
are acting upon it.

Sl THETE TE ;. qeTd WY,
qarqaad: 70 S A1 FEAFA § fF o
qEAF TXAITAT § T IS F7 Jraaw
€ AT T 25 qMEA, 1982 FI AN
ST W 371E, 309 9g gl & aury
amars® =T usAifas  FawateEt ¥
AL I Z419 11 f ag geea g@at
39, 7% ST JIN ALHFX A TaET ATH
#1§ exrT wgt faar, @3 ga 25 s,
1982 &1 &7 9T qrAY § a 377 27 1T §
3] w7 d%F 9 H d3T W@r | @ g%
gaw gvFIe & fa=ard & usaga—si
T TH IH—HTT AT Irgia ATIATHT
faat o g @ Y agat &1 OF FAFR
fsraet TdY STHT & IAFT AATT ATE H

WEQW WP © TEN AT AT R
faa &, s arra wave gfed |
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wft Trene U o #, stenw wERq,
T FAT STgar § FF 9w oft A 7w
agi O A & W 1 AT 6 AL AT
T 3T I YA AIFTLH ST FAT &
HreaTad A F q17 WY O AE! gaAT, AT
feT ga ST oY § §347 937 3T 40
o qF TOAT § g7 | a7 fGT A aw v
F1 HA S AT & AT G ATIATHA AFHT
ST & | AT S SETAT MY % W@
T AT T & GEawAr § qa A &
g ® SrAAr Sw@ar g—sa  arearaat
qT FW TAA | G AT AEYN ZII0 7

gEA AT AN AT HR FATE F
FEY | 7T AT g SAFHTA 1§ {6 T
T ¥ & fraa gcared &1 a9 ogern ?
AT ATT IATET & AIH FI SIS a1 9
ag AgL a9 § 99 § SOART FT S ATH
AT & 99 9T § T@ AL AT AT (A |
¥ FgAT g & fr ona gud far amaa
ey Iay afaw snowr feed faas
arar @ | gafae g sm 1 grafasar?
& THA & FAN T JUT fH57 qR

Frfe | g v & aZ FEAT A1ZAT ...

HET WEAD © AT JATT FLAT AT
garwgararga g ?

st vAeE g § gEE qeAr
|EATE |

Heqe WEEY ¢ A FSF YW a1
STIETR |

5t W @ UG A I ARW
FIFTLH q19 ﬁeﬁugaﬁmnm...

HEQEA AFNTY : X AT T JATT 79
FW AT GO @ AT @@ g fF oA
FAYT ATAT H QF KT T |
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=Y TRAE TE : FAT I AW AY
FFIR AT FET & 5 Frga & Tar 1%
qragr g g fF awwr FE gennaen |

aF ?

# =Y wgiem & ag siAar Mg 5
AHA-HUT G AAfed] & F(AT H qoga
g1 T2 €, FAT ATT ITINRW qLHIT FT I8
sraw 3 fF SIgr-orgt st § gw 9,
F1 fra & <@r g, agh-agi & st
gotga T dow § gwifag fFae «
TIATIAT A HT TATH FT ?

ot Afaara fraf @ sowwRw &
geq #AY St A gA 1 97 fA@r g, «amw
gad § 9z 05 § A1 feafa wra ez gt
STTT |

“STST AT GAY A AAATT LY §AZ
qaeT gra dyage faer § wer qgas
AZT Y 217 a1 51 fXq1a & IcqeA qAEgT
T 3% graeg § F1 TE TA FAAIE &
AR F SHAGMA & q1T FY 41

ag AT Sag_w faarw gar #
feim 23 s, 1983 &1 FaT 973
T A qF F1 T8 HT AT &1 AT
TS FTAATEN FT AT &Y X )

oY TE F G 9T 437 ¥ qF 1T
sreqre festdY @Y, arasfas faato faa
Uq G951 14 7 0F 97 fAid 22 A,
1983 %1 9T 91 1T ag sgg far o
fer ag swaT o &1 FAF wafrg FT F
a3eg At TEY T ar A A

TSt g 1 TE B HY oF T WoAw @
fora#r wfafafs dq@ & 1 g@ a7 F1 w7
STIH_W & fa=rd sy /A w5 v @ §
AT ag = T & fadwt | 9% @y fa=rs
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fawrr & uF afess afawrd ger sfaaear
ug ferarfaardr dvarge «fr sn g &1

IALIRY TCHIT 7 FAAT JIa0 &
ag 17 far & i favarm feamr & 5
ardt vga fasa |

st goor wwrm faard: & @A S A
AT STAFIQ FIAT ATZAT § | T8 ST qALAT
2, za¥ faar & fau 3ar 99 zama # 9@
for gaY 783 &, zqaae adf @y 91 aF
g faaa fF ot fasraszagdd § sm@r
Sra qrfe st qreT FAT ST AT ATAT
g MAT Y A1T 1T FF IF AU TGH
a% ? ga¥ Far IaF arzfaw adi £y
gFdr § ? dra 917 9gT AT § a1 AT
FT TF FT0 ag WY § 5 97 704Y 7 w617
AT TgT7 &F SATqT & AY TETATfAF AT 9%
HAST AT | FAT AU F AT F AT
sATATFTH ZTT FT €977 TAT AT AT I
a3 gfear o1 g qATT STd, 39 g §
ATRT AT FIH AT aTA fAwTT wE
A | TrAT TG, SArefAw A1 g A &
aamar § f5 @ A guear ga g asar

g

it 7w faaa fast : Stadg gae
FFgr e, A AT g1 dar fw 7 wAm W
FgT & f& 1< g a1q ENFTTFY FT AT
AT ATTFEY FY AT G AAST 1 qHeqr
ga gt awdr g e srsfar & qur,
stat fF &7 qarar, ag faarz dar grsmar @
fo uF @7 § argfar 53 ar gav &9
qrzfam &% 1 TSy GET & T a8y
faaen grar & fF argfan 3 a1 swarge
fFarR & fa=rs agrd | argq @ifva g &
F(TOT g AAEAT §Y TN & | €T AHWEAT &7
gt fAa19 @Y aFar &, #a1 g8y &g g,
qg ST LHTA &1 A7 ATTA § AT gH oY
area § | afe feg ot gar o araa
q @9 THH A9 gU & AR TS FFRA
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Wwgr T s @ Fmagi it go
FHAT ¢ a8 F2 A1 fHar gFHC ¥ IqFT
AF FY |

SHRI G. NARSIMHA REDDY : The
hon. Minister in his reply has said that
because of the economic consideration, some
of the State Governments are not agree-
able for the lining of the canal and therefore
the seepage and the water-logging is conti-
nuing. So, I would like to know from the
hon. Minister whether he is aware that
already 11 and -odd percentage of the total
land in our country is not fit for agricultur-
al use and whether he is also aware that
because of the population increase in our
country, the demand for the land is increas-
ing ? Keeping these two points in view, if
the State Governments do not come forward
to use the water-logged area for agricultur-
al purposes by creating the remedy which
the Minister has already said, I am afraid
that after some more years the percentage
of the total land which is unfit for agri-
cultural use, will increase and ultimately the
nation will be a loser. Therefore, 1 would
like to know from the hon. Minister whe-
ther the Government of India would take a
decision and ask all the State Governments
to see that the potential created by the irri-
gation sources is not wasted and whatever
the economic position may be, they will see
that the entire land is put to use ?

SHRI RAM NIWAS MIRDHA : Again
I will repeat the same thing. We share the
concern shown by the hon. Member. Lined
canal costs two to three times more than
unlined canal. It is very easy to suggest to
the State Governments to please line their
canals to save seepage but again the ques-
tion of cost and expenses and cost-benefit
ratio comes up. We have problems with
them. We have always been pressing the
State Governments but whenever we tell
them this sort of thing, they say : “please
give us additional resources”. I would like
to mention one thing. The same problem
has been faced in the Command Develop-
ment Areas where the Central Government
has a scheme of sharing the expenditure for
construction of some works and other things
on a certain basis and on the farms also for
levelling of farms, drainage, etc. and that
scheme with assistance from the Centre and



27 - Oral Answers

additional resources from the State is creat-
ing some impact.

Y TAHA+Z NATT A1IF ; ATAANT FAIS
q qur gz g S faawor Tar § san e
9 Trsgi #Y g9t w0 ) fagre & qar
a8} 741 B faar a1 & 1 & o % usa
eig far 7o § wgi a3 Ag wwEr g
g gg ot Fgr & fF “We will try to
collect the correct figure' . THFT HATT
ag & fa anvft 9o a1 @E feaT agl 7
fagzor & 7z +ft war Fwar g (% @A
et & famg wfagi Y areae Afew
garé § dx 5% ar< fadw oft faw & 1 7o
AT FIE FIWIT FIN AG ISTAT AAT
2| @ F107 qreT ArEfan ST @A A
AREAT FT THTATA AGr &1 qrar § 1 arsiy
TATAT F1% @ A WY 7g arq qrA ng @
fir Fa=rrg & fasren i &1 gadt & fag
qgT FTAWF g A F77 TTHIT T A1
T FT AT ZrA H T T | FF G TS
2y fr 2w ® wgf fFa TEea &1

Fa1 7= AEIea fagiT AT s+ q Wi
#Y guenT #1 3@ g0 37 a9 fa=ar 37
g% fdwi &1 Jedaq grar @ & TAT
@ gu TSATIAT T 1 AT Haqeq ArfgT
frar 2 fF Fez aeFe fa=rg o) fasrent
F w9¥ sz A T F arfF gFEw fewdh-
sq@d g1 a®, ¥ 8 9T fa=re fwar
STqAT ?

it 7w faate faaf: 7z afr @ &
fagre Tsa &1 ATH T arfast F AL |
gaT q1q gt ¥ ariws A g § 1 fah 9
st ¥ wiwe W 2 fqawr gsow A
Nt § 1 T AT AT AT FIAFEAT B
Tay F1§ wawa 7@ g afeq guear
FTaAY & AT | gAT AT FAET &
frraea forar & 1 qed ot fadea fear am
S dur T ¥ wsay a0 fean war § 9Ew
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gy § & w A A AW awd
Fraffeaa adf #T aFa | gafag smT
AT FHITT FT FIT &1 JTCA AR FD
argq famr o @ & aweaar g e ag
HEAT & &Y qAFAT |

At UNT XAIT AT : qeqe] WGIAA,
AT T NI FT qATT gt qvav F Fe
Hq T § o 7 fgArT vy & av g |

=} TS wwAre fag : arere o, § ag
STAFT ATZAT £ Fg aTEHT A qqO1g 9T
fraa sl A FT 9FFT FE T FIH
g FT fear g ? srq axw feaqr s Frar
a7 & o7 fraY g 9 #14 q9 @I
g7

HEAW WENIY T Y FAT TFA § ¢

ot v gwie fag : & gg w@rAArn
w1gar § fF fas Tsal ¥ gag aamg a2
stae farar o7 fRae wsat & a8 fear ?

=it 7w frae faut @ ooy e @z
W1 30 qHEAT § A=W qXg qANT £ A
|1gdt & % 3@ amedar &1 gATAE e
F1fge | g FF a1 & w1 ot fovar 3
FT AT AGA T 317 ot Arafamgr Wr )
afea @ifag qga g & oo, N
FTAT ATEA & (caaure)

it Tidm wwre fag : sy 9 oAt
FY FATAFTA &Y & | AH FTH 9 QT & AT
agt?

WY 7w frava faal : g wsai &
ATEFTT FT TS T TS FIH §TW@ T &7

2

ot gfedm agige : semer SfY, & o
TF FATT JEAT FTEAT § ?
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AeqW WA : { 7 gAY FATT
FATS HT TFAT § ? =87 31F § |

o gfcdm agrge : wradla sreme Sft,
# orod wiewA § WA S F ;g SqOAAT
g F TR Ay wara F @y §
TUSH AT { ATS FATK AT THIA qTAY
# gt g &) sad fag Oy wAW
HIHTT A FIE F37 ISATE a1 g ? &9
ark ¥ F1E gaar gegi g 1 § 7 gw faw
qgar &4 faam-377 & sana Aifeq frar
ar, foad ag #gr a1 f& s A gh
qTeAH FFENT GIFTTHT AT g1 7 AT
ifgy 31X 378 uF faam &= #3T 9%
aarAr =g & gadr @@ AR
ST LT F1 ga+ A0 AT § FE
faar so T 377 & Aifaw F1 @A F
a7 AT FAS 7 F18 forg fwar g ar
agY, fagy #F 1 9T Fo10 9 7

st 7w faamm faat: sfaf@a aua
faer aT Y ag gweAr g g qFAr g |
TUEE &1 AT ATLET GEAF a1 it | g1 v
3 @g1 fo grgT @fag g9 F 107 gH
AT ST TLHIL ST FEAT AT &, 7ol F<
T E |

Task Force on Shifting Cultivation

*587. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that a Task Force
is being constituted to study the problems of
shifting cultivation in the country in detail
and to suggest suitable measures ;

(b) if so, the composition and the terms of
reference of the Task Force ;

(c) whether this Task Force is purely of
the officials or there will be some non-
official members from tribal areas, expert on
tribal development, tribal M.Ps. and
anthropologists ; g
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(d) if so, the details of the non-official
members thereof ; and

(e) if not, the reasons for constituting this
important Task Force purely of officials
where the large numbers of tribals and tribal
areas are to be affected and need proper
solutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Yes, Sir, such a Task Force has since
been constituted. A copy of the Notifica-
tion giving the composition and the terms of
reference is placed on the Table of the
House. [Placed in Library. See No. LT-
6358/83]

(c) The Task Force comprises two non-
officials also, in addition to official members.
It also provides for taking the assistance
and cooperation of persons associated with
the problem of Shifting Cultivation.

(d) The details of the
members are as follows :—

two un-official

(1) Shri E.S. Thangam, retired Chief
Conservator of Forests, Arunachal
Pradesh.

(2) Dr. H.M. Ray, Professor of Socio-
logy, Calcutta University.

Both of them have considerable and long
association with tribal problems.

(e) Does not arise.

SHRI GIRIDHAR GOMANGO : The
terms of reference given to the Committee
are important. In reply to part (e) of my
question, the hon. Minister has said ‘Does
not arise’. I would say it does arise. The
shift in cultivation is a complex problem
which includes political, economic, social,
ecological as well as other factors that effect
the tribals. Had there been a tribal Member
in this Committee, what would have been
wrong ?

The terms of reference of task force are
important, such as to suggest steps inclu-
ding legal ones. Regarding the proposed
first Bill, I would like to know from the
hon. Minister that in 1952, the Forest Act
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had taken away the right of the tribals in
giving concessions. In 1980, there was an
amendment in the Forest Act to conserve
forests. I would like to know whether this
committee will go into the details of these
thinés ? How far the proposed amendment
in the Forest Act would affect the interests
of the tribals ?

SHRI YOGENDRA MAKWANA : This
group will go into the details of the shifting
cultivation and it also includes what the hon.
Member has said.

SHRI GIRIDHAR GOMANGO : Sir,
in 1978, a conference was held in regard to
the tribal economy based on forest and a
number of recommendations were made.
Starting from 1951, T believe there are a
number of report and proposals made by
various Commissions and Committees inclu-
ding that of the Commissioner for Scheduled
Castes and Scheduled Tribes, Working
Group of the Home Ministry on Tribal
Development and the Committee constituted
by the Ministry of Agriculture itself. They
have recommended a number of proposals
regarding the Development of the tribal
economy on the forest base. But the
Government has implemented partly and
partially so far. If this had been fully
implemented, there was no need to consti-
tute the Task Force.

SHRI YOGENDRA MAKWANA : Sir,
this task force is created just to trace the
problems of shifting cultivation in all the
tribal areas and the hill areas. Whatever
suggestions given by the Task Force will be
later on examined and implemented.

PROF. N.G. RANGA : Mr. Speaker,
Sir, this question of shifting cultivation in
the tribal areas is a very serious matter
so far as the tribals are concerned as tens of
millions of them are affected by this. Why
is it that the Government had not thought
of it so far and would they atleast think of
appointing two or three tribal leaders
belonging to the tribals themselves who
know the attitude of the tribal people and
who can make suggestions which would be
acceptable and practicable in the tribal areas
and also acceptable to the tribal people ?

SHRI YOGENDRA MAKWANA : It is
already mentioned in the reply.
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PROF. N.G. RANGA : It has only two
experts.

SHRT YOGENDRA MAKWANA : The
Task Force will associate all the Conserva-
tors of Forest in the area as well as those
persons who are interested including the
Members of Parliament. If they are so
interested, they can write to the Task Force
and they will be associated in that parti-
cular State.

SHRI N.K. SHEJWALKAR : Is the hon.
Minister aware of the fact that there is a
report of the Estimates Committee submit-
ted to the House in 1979 in this very
respect ? Have they taken into account the
report of the Committee and the proposals
made by the Estimates Committee of this
very House in this connection ?

SHRI YOGENDRA MAKWANA : Sir,
this Task Force is appointed in view of the
recommendations of the Ministers’ Confe-
rence held in New Delhi on 18th October,
1982. In the meeting, the Ministers
discussed everything and this is one of the
recommendations of the conference.

St Qo Fo JAAFAFT : ) wAE
At fag ga afafa & Jawaa 9, sgiq
feqrE S g

SHRI YOGENDRA MAKWANA : This
is about the Task Force.

SHRI INDRAJIT GUPTA : He is asking
about the report of the Estimates Committee
and not Task Force.

Supply of Milk Powder and Butter Oil

*588. SHRI CHINTAMANI JENA
Will the Minister of AGRICULTURE be
pleased to lay a statement showing :

(a) whether it is a fact that milk powder
and butter oil are being supplied to India as
gift ;

(b) if so, the names of the countries from
whom it was received in 1981-82 and 1982-
83 ; and

(c) how the quantity of butter oil and
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milk powder received during the year 1981-
82 and 1982-83 under the gift scheme was
utilised by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) The gift supplies of skim milk powder,
butter oil and butter have been received as
part of the committed gift supplies from the
European Economic Community during
1981-82 and 1982-83 for the implementation
of Operation Flood II Project.

(c) The gift commodities received in 1981
from the European Economic Community
and the indigenously procured skim milk
powder were pooled and issued by the
Indian Dairy Corporation to the public and
Cooperative dairies primarily to maintain
the supply of milk from the dairies during
the lean months. After meeting the require-
ment of liquid milk plants for regeneration
into milk, a limited quantity of the
commodities was issued to the dairies in
1981 for manufacture of baby food and
ghee. However in 1982, the commodities
were used by the public and cooperative
dairy plants for regeneration into milk only.
The resources generated through the sale of
gift commodities are being utilised for dairy
development activities under Operation
Flood II programme in accordance with the
agrecement with the European Economic
Community.

WRITTEN ANSWERS TO QUESTIONS

Request from Karnataka for Grant for
Irrigation Projects

*581. SHRI K. MALLANNA : Wil
the Minister of IRRIGATION be pleased
to state :

(a) whether it is a fact that the State
Government of Karnataka has approached
the Central Government for special grant for
irrigation projects ;

(b) if so, the details regarding the projects
which have been held up due to the shortage
of money ; and
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(c) the details regarding the amount Cen-
tral Government have earmarked for irriga-
tion projects in favour of Karnataka State ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The Minister for Public Works and
Irrigation of Karnataka has recently reques-
ted for additional assistance of Rs. 75 crores
per year for the next four years. The addi-
tional assistance sought is for 14 on-going
major and 20 on-going medium irrigation
projects on account of non-availability of
adequate financial resources with the State.
In this request specific reference has been
made of Upper Krishna (Phase I of Stage 1),
Malaprabha, Bhadra, Tungabhadra and
Ghataprabha Stage 111.

(c) Against a total outlay of Rs. 89.41
crores for 1983-84 proposed by the State
Government for major and medium irriga-
tion sector, the Working Group set up by
the Planning Commission recommended an
outlay of Rs. 86.90 crores. However, the
outlay has not yet been finalised between the
Planning Commission and the State Govern-
ment.

Development of Blocks

*582. DR. A.U. AZMI : Will the Minis-
ter of RURAL DEVELOPMENT be
pleased to lay a statement showing :

(a) how many blocks in the country have
developed potential for growth according to
the genius and efforts of the people and
resources of the blocks so far ;

(b) will the target of covering all the
blocks as set out in the Sixth Plan be ever
met with the tardy rate of progress ; and

(¢) if not, what steps are proposed to
accelerate the growth ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) to (c).
There is no single scheme for this purpose.
Development of blocks is a continuing pro-
cess and the various programmes of the
Central and State Governments in the rural
areas in the field of agriculture, animal
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husbandry, health, industries etc.
such development.

aim at

Encroachment on CPWD Land at Balua-
khana, Gangtok

*583, SHRI NGANGOM MOHENDRA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the CPWD
has got land at Baluakhana, Gangtok for
construction of staff quarters ;

(b) if so, whether it is a fact that the State
authorities have encroached on a portion of
the land ; and

(¢) if so, what steps are being taken to get
the land vacated from the State authori-
ties ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Some land at Baluakhana, Gangtok
Sikkim belonging to the Government of
India is under the control of C.P.W.D.

(b) The CPWD has reported that the
State Government of Sikkim, Local Self-
Government Department, have undertaken
construction of a small shopping centre on
the land.

(c) The matter has been taken up with
the State Government.

Uniformity in Distribution of cereals
through F.P.S. in States

*586. SHRI NAVIN RAVANI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that the quantity
of wheat and rice given to card holders
per head per month differs from State to
State and from the Union Territory to
Union Territory ;

(b) if so, the reasons therefor ;
(c) whether Government will consider to
issue the cereals per head at par throughout

the country ; and

(d) if not, the reasons therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD) :
Under the scheme of public distribution of
essential commodities, the Central Govern-
ment assists the States by supply of wheat
and rice, meant for public distribution, to
the State Governments. The actual distribu-
tion of such foodgrains to the "consumers in
each State, including the quantity fixed for
each consumer, falls within the purview of
the respective State Governments. In fixing
such quantities from time to time, the State
Governments have to take a variety of fac-
tors into consideration, including the local
conditions, tastes of consumers, size of
allocations of foodgrains to the States, etc.
The Central Government does not consider
it feasible to lay down a policy for issue of
cereals at a uniform rate to consumers
throughout the country, because of variation
in the circumstances existing in the respec-
tive States/Union Territories at different
points of time. Moreover, in a system of
public distribution, which is based on coor-
dination between the Centre and the States,
a certain measure of flexibility and freedom
of action to the States is essential for the
successful implementation of the system.

Delay in Action on Complaints Lodged
with CPWD Enquiry Offices

*589. SHRI MANOHAR LAL SAINI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the complaints
lodged with the CPWD Enquiry Offices are
generally not attended to the same day but

it takes a number of days to attend the
same ;

(b) if so, the reasons thereof and steps
proposed to ensure speedy attention to the
complaints lodged by the residents ;

(c) whether the senior officers pay regular
visits to the Enquiry Offices ; and

(d) if so, have they come across such
instances ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
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(a) and (b). Time taken in attendingto a
complaint lodged with CPWD’s Enquiry
Office depends upon several variable factors,
like nature of the particular complaint, num-
ber and nature of other complaints lodged
on the same day, and availability of staff and
material required for repairs on a particular
day, as well as the quarter being available
for attending to the complaint at the time of
visit of C.P.W.D. staff. C.P.W.D. has in-
formed that most of the complaints are
attended to on the same day or within three
days of their lodging at the CPWD Enqui-
ries.

(¢) Yes, Sir. The Enquiry Offices are
visited periodically.

(d) Instances have come to notice where
some complaints have not been attended to
on the same day.

Rice Despatched to Gauhati

*590. SHRI CHIRANJILAL SHARMA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that sub-standard
rice has been despatched to Gauhati by
certain officials of Food Corporation of
India with the alleged connivance of a
contractor ; and

(b) if so, action taken or proposed to be
taken in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) and (b). The preliminary inves-
tigations have revealed a prima facie case of
mischief. As a result, two officers, one Assis-
tant Manager (Depot) and one Assistant
Grade III (Depot), Ganaur, have been
placed under suspension.

Further investigation is in progress.

Diversion of Land under Cultivation from
Foodgrains to Sugarcane

*591. SHRI SUDHIR KUMAR GIRI :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether it is a fact that there isa
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process of diversion of land from foodgrains
to sugarcane from 1978 to 1982 ; and

(b) if so, whether Government have obtai-
ned data of the total land thus diverted in
the country ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b).
During the past five years, there has been no
process of diversion of lands from food-
grains to sugarcane at all-India level. The
area under foodgrains has increased from
127.5 million hectares in 1977-78 to 128.8
million hectares in 1981-82, while that under
sugarcane has risen marginally from 3.15
million hectares to 3.19 million hectares
during the same period. However, in some
of the States like Maharashtra, Tamil Nadu,
Andhra Pradesh and Karnataka, while the
area under foodgrains has gone down margi-
nally, that of sugarcane has shown a margi-
nal increase.

Research on New Varieties of Wheat/Rice

*592. SHRI G.Y. KRISHNAN : Will the
Minister of AGRICULTURE be pleased to
state the amount that has so far been gran-
ted by the Central Government and utilised
and the number of scientists engaged in
research on new varieties of high yielding
rice and wheat during last two years ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : The Indian
Council of Agricultural Research is the main
agency of the Central Government to pro-
mote, conduct and coordinate researches on
developing high yielding varieties of rice and
wheat in the country through its All India
Coordinated Crop Improvement Projects,
crop oriented institutions, Agricultural
Universities and ad-hoc schemes out of the
A.P. Cess Funds.

Research on developing new varieties of
rice is mainly conducted by Central Rice
Research Institute, Cuttack, Project Direc-
torate (Rice), Hyderabad and by the All
India Coordinated Rice Improvement Pro-
ject with 61 centres located in different
agricultural universities and ICAR Insti-
tutes. The total number of scientists under
the rice research programme is 379.

Research on developing new varieties of
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wheat is being conducted at the Indian Agri-
cultural Research Institute, New Delhi,
Project Directorate (Wheat) located at New
Delhi and by the All India Coordinated
Wheat Improvement Project with 35 Centres
located in different Agricultural Universities
and ICAR Institutes. The total number of
scientists in the wheat research programme
is 183.

The research programme on wheat and
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rice is a multi-disciplinary programme in-
volving disciplines like breeding, genetics,
pathology, entomology, physiology, quality
etc. It is, therefore, very difficult to specify
the exact number of scientists exclusively
working on high yielding varieties, alloca-
tion and expenditure on development of new
varieties of these crops. However, financial
details about the amount sanctioned and
expenditure incurred by each of the Institu-
tions and the Projects for rice and wheat
research are given below :

(Rs. in lakh)

1980-81 1981-82

Amount
sanctioned Exp.

Amount Actual
sanctioned expenditure

Actual

I. RICE

(i) Central Rice
Research Institute,
Cuttack including
Project Directorate
(Rice) Hyderabad.

(ii) All India
Coordinated Project.

II. WHEAT

(i) Indian Agricultural
Research Institute,
New Delhi.

(ii) Project Directorate
New Delhi.

(iii) Coordinated Project

In case of the Indian Agricultural Research

Institute which is a multi crop and multi
disciplinary Institute it is difficult to exactly
specify funds spent on each crop and
discipline.

The good that has come out of wheat and
rice research in India is well known.
Through the efforts of scientists a number
of high yielding disease resistant varieties
have been developed which are sustaining
the Green Revolution in the country.

194.84 151.04 200.05 162.80
45.51 35.90 44.18 36.86
920.50 786.74 1005.40 953.85
12.84 12.84 15.16 15.16
35.00 31.48 50.30 26.74
Flood Projects Under Execution
*593. SHRI ARJUN SETHI : Will the

Minister of IRRIGATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2522 on 14 March, 1983 regarding
flood projects under execution in Orissa and
state :

(a) specific dates on which Govern-
ment have referred back to the concerned
States for recasting on the basis of the
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comments of the Central Water Commis-
sion ;

(b) whether it is a fact that due to inor-
dinate delay on the part of the States in
submitting the schemes, there have been
escalation of costs of projects ; and
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(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The dates
on which the comments of Central Water
Commission were sent to the State Govern-
ment are indicated against each scheme :

(i) Flood control scheme for Baitarni

system (post Bhimkund dam conditions).

26.12.1973

(ii) Flood control scheme for Brahmini system

(post Rangali dam condition).

(iii) Subarnarekha double embankment scheme.

24.12.1973
19.2.1971

(iv) Batgaon drainage straight cut to sea for

improving the Subarnarekha river.

(v) Embankment scheme on river Badgenguti.

(vi) Bhimkund multipurpose project stage-I on

river Baitarni

6.11.1975
2.3.1981

Comments on various
aspects sent between
November, 1980 to
July, 1981.

(b) and (¢c). The question of escalation
in cost of project would only arise after the
schemes have been finalised, examined and
cleared by competent authorities for execu-
tion.

Influx of Job Seekers Into Metropolitan
Cities

*504, SHRI CHITTA MAHATA : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government are aware of a
large influx of job seekers into metropo-
litan cities in the country ; and

(b) if so, what are the reasons therefor
and what steps Government propose to
check this influx into metropolitan cities in
the country ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) According to the 1981 Census, India’s
urban population has recorded an increase
of 49.22 million between the decade 1971-
1981, This includes natural growth and

migration. Better employment opportuni-
ties are one of the reasons for migration to
metropolitan cities.

(b) Economic growth and increased
industrialisation lead to urban growth. How-
ever, the Government are aware of the need
for planned development of small and medi-
um towns as alternate growth centres to
large cities. The Government have also
accorded a very high priority to Rural
Development.

yATAa a9t araan

*505 st Torsita fag: a7 e
WAl Jg qaTy w1 FIT FA fF

() Far gz ga g f fagre & gqarrq
ey # spprara wdy faend AT & o
ATANT & qryg qex guq § afraq §; i

(@) Fa1 ALFTT TA AFTT F1 F1Ai-
fraa AT "rgdY § o afz g, at w7 aF
1z afg 7Y, a1 sad Fa1 F1T § 7
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foad datea & vemwst (s TwW
frarm fasf) : (%) ot (@) sama sar-
wg e, B3 qagdia qyar § oifae
F@ & fau wsr g geafaa, oF A
38z faard afensar &1 afemsrar fenE
FTOF TIET FT TAATMHE 1974 |
ST §AT AT | F7E1T 5 rawT gra fg
wq SA-farA ST sEagAl AT A9 &
o F ITANTH ARA T 1973 F AT
AER FULHT ) £7717 § 1@ gU, UST §3-
FITH TH THT F7 ATNGT FIA FT AL
frar war ar ) & o9 qEw & -
fradt grer wew & esiifaadd & | af-
arsAr sEarE 97 g faere-faam far
war a1, faegi e e aFAE-enfas
geatwa & fag sranfag o gega s
1 usy § g g st aF Iz #1

yEqd TE Fr 8 |

dfe fa=ard oF vew-fawy @, @@
fa=g afcarsrara &1 smarsa, faaaigo
AN fFareaqa ST A& FIU @Y
far strar @ | FFNT T AT G W
@A F awAE-araF gtz ¥ geaisa
FTfAQ 1 A AFAT ATAIT FIW W
wgfa @ fag s & quang @ femifaa
FW a1 faard fage usa awwre

g1
Poultry Insurance Scheme
*506. SHRI A. NEELALOHITHA-

DASAN NADAR : Will the Minister of
AGRICULTURE be pleased to state :
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(a) whether the present poultry insurance
scheme is working satisfactorily ; and

(b) if so, details thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
poultry insurance schemes being operated
by the subsidiaries of the General Insurance
Corporation of India for the last four years
have been showing satisfactory progress.
The poultry insurance business undertaken
was about Rs. 16 lakhs in terms of premium
collected during 1982 as against Rs. 10 lakhs
during 1979. The premium target for the
year 1983 is about Rs. 21 lakhs.

(b) A statement indicating the broad

features of the schemes is laid on the Table
of the House.

Statement

Main features of the Insurance Scheme
Jfor Layer Chickens

(1) Applicability :

The scheme is applicable to poultry farms
consisting of 100 or more layer.

(2) Age:

The birds are covered from 0 week to 72
weeks.

(3) Valuation of sum insured :

The amount of maximum value depends
upon the age of the bird. For example :
maximum value payable in the case of 1
day old chick is Rs. 4 and 24 to 37 weeks
old Rs. 20.

(4) Premium rate :

For 0 to 72 weeks 8 to 72 weeks
(i) In the case of Govt. 0.90 per bird 0.80 per bird
subsidised scheme like per annum. per annum.
IRD
(ii) In the case of others : 1.20 per bird 1.00 per bird
per annum, per annum,
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(5) Risks covered :

Death due to accident or disease contrac-
ted or occurring during the period of
insurance.

(6) Exclusions :

Malicious or wilful injury, famine, inten-
tional slaughter, thefts, clandestine sale,
war, invasion, and nuclear risks.

(7) Claims procedure :

In the event of death of the birds the
following documents are required to be
submitted to the Insurance Company :

(i) duly completed claim form

(i) Veterinary Death Certificate giving
reasons for death and

(iii) post-mortem report if required by the
Company.
Statement

Main features of the Insurance Scheme for
Broiler Chicken of Commercial Poultry
Farms

(1) Applicability :

The scheme is applicable to Commercial
Poultry Farms with minimum strength of
1,000 per lot of broiler chicken of Hybrid
variety produced by approved hatcheries.

(2) Age:

The birds are covered from one week of
age upto eight weeks.

(3) Valuation of sum insured :

The sum insured per broiler during the
second week of age is Rs. 4.50 and eight
week Rs. 12.00.

(4) Premium rate :

35 paise per bird subject to the condition
that minimum premium per policy would be
Rs. 350.00.

(5) Risks covered :
Death due to disease and accident.
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(6) Exclusions :

Malicious or wilful injury or neglect,
over-crowding, intentional slaughter, mal-
nutrition, transport by air, land and sea,
war and allied risks and nuclear risks.

(7) Claim procedure :

The following documents are required to
be submitted to the Insurance Company :

(i) Duly completed claim forms.
(ii) Veterinary Death Certificate etc.
N.B.C.C. Strategy for Slum Improvement

*597. SHRI K.T. KOSALRAM : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the details of new house building
strategy of the National Building Cons-
truction Corporation for improving the
slums in the country ; and

(b) the details of its implementation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). The National Buildings Cons-
truction Corporation, which is primarily a
construction agency, has not evolved any
new house building strategy for improving
the slums in the country. However, as
regards the scheme for environmental im-
provement of slums in the country, the
Sixth Five Year Plan envisages an outlay of
Rs. 151.45 crores in the State sector to
ensure the provision of amenities to ten
million slum dwellers by March, 1985. The
Scheme of environmental improvement of
slums is in the State sector and forms a part
of the New 20-Point Economic Programme.
The State Governments implement the
Scheme on the basis of provisions in their
annual plans.

Complaints Re : Poor Maintenance of Lodi
Colony

6542. SHRI DHARAM DASS SHAS-
TRI : Will the Minister of WORKS AND
HOUSING be pleased to state :
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(a) whether Government are aware that
due to poor maintenance of Government
flats in Lodi Colony, New Delhi, plaster
is falling from ceiling, no wire net is pro-
vided to ventilators and flush system is
not working in many flats ; if so, full facts ;

(b) whether complaints/requests  for
repairs registered at the CPWD Enquiry
Office of this colony are not attended to by
the concerned personnel and the junior
engineers do not visit the flats to oversee
complaints of the requisite repairs/jobs ;

(c) whether Government wiill make an
inquiry into the working of the CPWD
Enquiry Office at Lodi Colony to find out
in how many cases no action has been taken
by the engineers concerned for months
together ; and

(d) action being taken against the con-
cerned engineers/staff for negligence of
duties and to remove difficulties of the
allottees of flats of this colony ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The flats in Lodi Colony were construc-
ted in 1940. The roof slab is of reinforced
brick work. As such the ceiling plaster
wherever it has outlived its life is coming out
and being regularly and periodically repair-
ed by the guniting, subject to the availability
of funds. Wire netting in the ventilators is
not normally provided in Government quar-
ters. With the improvement in the pressure
of water supply, no complaint of non-func-
tioning of flush system has been noticed.
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(b) to (d). The quarters are being main-
tained by the CPWD as per the approved
norms. Complaints lodged by the residents
are attended by the staff and the junior
engineers of the CPWD. The junior engi-
neers are required to ensure proper repairs/
jobs. To ensure smooth functioning of the
Enquiry Offices, surprise checks are conduc-
ted by the senior Officers of the CPWD.

Agricultural Universities

6543. SHRI MOHANLAL PATEL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number and location of agricul-
tural universities in the country ;

(b) the number of students graduated
every year in the country ; and

(¢) how they are being absorbed ?

THE MINISTER OF AGRICULTURE :
(RAO BIRENDRA SINGH) : (a) There
are 23 Agricultural Universities in 17 major
States of the country. The names and the
locations of the Agricultural Universities is
given in the enclosed statement.

(b) The total number of Graduates who
pass out from these institutions varies from
year to year. The details of graduates who
passed out during 1981 in different disci-
plines is given in the enclosed statement—II.

(c) They find employment in State
Governments, Central Government, private
undertakings, ICAR and other organisa-
tions.
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Statement—I

Number of Agricultural Universities and their locations in India

Name of Agril. University

. Andhra Pradesh Agricultural University

. Assam Agricultural University

. Bidhan Chandra Krishi Vishwa Vidyalaya

. Birsa Agricultural University

Chandra Shekhar Azad University of
Agriculture & Technology

. Gujarat Agricultural University

Govind Ballabh Pant University of
Agriculture & Technology

. Haryana Agricultural University

Himachal Pradesh Krishi Vishwa Vidyalaya
Jawaharlal Nehru Krishi Vishwa Vidyalaya
Kerala Agricultural University

Kankan Krishi Vidyapeeth

Mahatma Phule Krishi Vidyapeeth
Marathwada Agricultural University

Narendra Dev University of Agriculture,
and Technology

Orissa University of Agriculture & Technology
Punjab Agricultural University

Punjabrao Krishi Vidyapeeth

Rajendra Agricultural University

Tamil Nadu Agricultural University

Mohan Lal Sukhadia University

. University of Agricultural Sciences

Sher-E-Kashmir University of Agricultural
Sciences & Technology.

Location

Rajendra Nagar
Hyderabad (Andhra Pradesh)

Jorhat (Assam)

Haringhatta, Distt. Nadia
(West Bengal)

Ranchi (Bihar)

Kanpur (Uttar Pradesh)
Dantiwada (Gujarat)

Pantnagar (Uttar Pradesh)
Hissar (Haryana)

Palampur (Himachal Pradesh)
Jabalpur (Madhya Pradesh)
Mannuthy, Trichur (Kerala)
Dapoli (Maharashtra)

Rahuri (Maharashtra)
Parbhani (Maharashtra)

Faizabad (Uttar Pradesh)
Bhubaneshwar (Orissa)
Ludhiana (Punjab)

Akola (Maharashtra)

Pusa, Distt. Samastipur (Bihar)
Coimbatore (Tamil Nadu)
Udaipur (Rajasthan)

Bangalore (Karnataka)

Srinagar (J&K)

50
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Statement—II

Number of Agricultural Graduates and Post-graduates passed out during 1981

Discipline Graduates Post-graduates
Agriculture 3800 1426
Veterinary Science 1026 207
Agricultural Engineering 188 13
Home Science 415 56
Fisheries 41 10
Dairying 135 92

Low Progress of Agricultural Extension
Scheme in Bihar

6544. SHRI N.E. HORO : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that the perfor-
mance of the Agricultural Extension Scheme
in the State of Bihar, in relation to the
financial assistance extended by the World
Bank, has shown poor progress ;

(b) if so, whether Government have
made efforts to rectify the reasons behind
it ; and

(c) if so, the remedial measures taken
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a)
Against the total credit of 8 million dollars
for 5 years, the Project has been able to
disburse only 1.43 million dollars in about
4.5 years—upto February, 1983.

(b) Yes, Sir.

(c) The Ministries of Finance and
Agriculture have reviewed the T & V system
of agricultural extension on a number of
occasions with the State Government. The

matter was also taken up with the Chief
Minister, Bihar in January, 1982 and the
slow progress of the Project brought to his
notice. The Government of Bihar have
rephased the Project and have requested for
its extension for a further period of 2 years
till March, 1985.

Posts of Assistant Directors Lying
Vacant in C.W.C.

6545. SHRI BABURAO PARANIJPE :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether a large number of posts of
Assistant Directors are lying vacant in the
Central Water Engineering Service Group
A; if so, the year-wise details of vacant
posts, candidates allotted by UPSC and
candidates joined for the last three years
including the resignations from the service ;

(b) whether officers of over 20 years of
Group A service are still stagnating at the
post of Deputy Director/Executive Engineer
whereas the officers of 9-12 years Group A
Service have all been promoted to higher
levels in other Central Engineering Group
A Service ; and

(c) if so, by when Government would be
able to take corrective measures so as to
avert mismanagement of the cadre serving
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the topmost priority sector of 20 Point
Programme and the proposals of Govern-
ment to provide satisfactory promotional
avenues ?
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THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION ‘ (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.
Further information in this matter is indi-
cated below : kb

Year of Total No. of No. No. of No. of
Examination No. of vacancies nominated  candidates officers
vacancies communi- by UPSC who joined who
cated to resigned
UPSC
1978 165 25 25 15 7
1979 145 35 35 20 12
1980 130 35 35 15 —

Appointments on the basis of the Examinations held by-the UPSC in 1981 and 1982

are yet to be made.

(b) Yes, Sir. Five officers recruited
direct as Assistant Directors (pay scale
Rs. 700-1300) on the basis of the Combined
Engineering Service Examination, 1962 are
working as Deputy Director/Executive
Engineer in the pay scale of Rs. 1100-1600.
They are likely to be promoted to the next
higher grade of Director (pay scale Rs.
1500-2000) in the near future. The position
obtaining in other Engineering Services is
not known.

(c) Now Direct recruit Assistant Direc-
tors after putting four years service are
getting promotion to the higher grade of
Deputy Director.

Transfer of Electrical Works in Orissa
Airports to Electrical Division of
CPWD in Bhubaneshwar

6546. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the CPWD
has an Electrical Division in Orissa with
headquarters at Bhubaneshwar ;

(b) whether it is also a fact that the

electrical works of airports in Orissa are not
under the jurisdiction of this Division ;

(c) if so, whether there is a proposal to
transfer these electrical works to the juris-
diction of Bhubaneshwar “Electrical Divi-
sion ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) ;
(a) Yes, Sir.

(b) Yes, Sir.
(¢) No, Sir.

(d) Works of Civil Aviation Department
are limited to a few electrical Divisions
because of their special requirements ‘and
for better coordination and management.

Irrigation Potential in Madhya Pradesh
T 3 rE

6547. SHRI KEYUR BHUSHAN : Wil
the Minister of IRRIGATION be pleased to

state : '
(a) how many districts of Madhya Pradesh
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are such where only minor and medium
projects are largely possible ;

(b) what is the rate of increases of irri-
gation percentage in districts having less
than 10 per cent irrigation in the past two
plans ; and

(¢) if rate of increase is slow, what spe-
cial efforts are being made to bring them to
the State average at the end of Seventh
Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (¢).
District-wise information of irrigation pro-
jects is not received or compiled in the
Central Ministry of Irrigation. Only State-
wise information is compiled.

Execution of Drinking Water Supply Schemes
in Himachal Pradesh with EEC Assistance

6548. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the European Economic Com-
munity (EEC) has financed the execution of a
number of Drinking Water Supply Schemes
in Himachal Pradesh during the last three
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years, the

year ;

including current financial

(b) if so, the names of the schemes, dis-
trict-wise, alongwith the details like the
cost of construction, population and number
of villages to be covered and the period of
completion etc; and

(c) the total amount received so far and
the likely period from which the aid is to
continue alongwith the amount for each
year, separately ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The European Economic Community
(EEC) and the Govt. of India have signed an
agreement in June 1982 for financing 308
Rural water supply schemes in 10 districts of
Himachal Pradesh.

(b) The details of the schemes are given
in the statement attached.

(¢) The total amount of assistance agreed
to by the European Economic Community
for the project is 18 million European
Currency Units. The rupee equivalent of
this amount will be available over a period
of three years.

Statement

Details of the Rural Water Supply Schemes to be Assisted by the European Economic Commu-
nity in Himachal Pradesh

Name of Distt. Population (1971) Villages Cost of Period of
to be benefited included construction completion
(Rs. in lakhs)
1. Una 27,528 64 107.77)
2. Kangra 21,205 114 131.00 | Three Years
3. Chamba 24,273 111 134.95 ¢}
4. Bilaspur 34,176 139 148.39 |
5. Sirmour 17,601 155 169.53>
6. Hamirpur 37,103 223 189.95 |
7. Solan 30,777 185 132.06 '|
8. Mandi 25,892 139 207.26
9. Kulu 17272 30 98.85 |
10. Simla 48,187 267 236.92 )
Total 2,84,014 1427 1556.68
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SC/ST Employees in IASRI

6549. SHRI SHIBU SOREN : Will the
Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that in Indian
Agricultural Statistical Research Institute
the posts reserved for Scheduled Caste
and Scheduled Tribe candidates are lying
vacant ;

(b) if so, the reasons thereof ;

(c) if not, the total number of ST and
SC employees, category-wise ; and

(d) number of employees belonging to
ST and SC who have been given permanent
status from 1975 to 1983, year-wise ?

THE MINISTER OF AGRICULTURE :
(RAO BIRENDRA SINGH) : (a) Yes, Sir,
some of the posts reserved for Scheduled
Caste/Scheduled Tribe are lying vacant at
Indian  Agricultural Statistics Research
Institute, New Delhi.

(b) Larger number of posts have been
recently sanctioned in the 6th Five Year
Plan of the Institute. Necessary action has
been initiated by the Institute to fill up the
vacancies through the  Employment
Exchange. Other posts are also being filled
up through open advertisement notifying
the posts to other Institutes of the Council
as per the relevant rules.

(¢) In view of the answer to part (a) &
(b) above, the question does not arise.
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(d) Year Number of employees

ST SC
1975 1 6
1976 —_ 1
1977 e —
1978 —_ —
1979 — e
1980 — 5
1981 — 1
1982 i =
1983 —_— —
Total 1 13
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Priority to Development of Irrigation
Potential in Orissa

6550. SHRI K. PRADHANI : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether the State Government of
Orissa have approached the Central
Government to give priority to the develop-
ment of irrigation potential from minor
irrigation surface water to ground water
programmes ;

(b) whether the State Government have
also requested to give priority for develop-
ment of minor irrigation potential during
the Sixth Five Year Plan ; and

(c) if so, the details regarding the esti-
mate and the reaction of Central Govern-
ment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
agreed physical targets for Orissa, after
discussions by the Planning Commission,
during the Sixth Plan period, in the Minor
Irrigation Sector, are 56,000 ha. from
surface schemes and 350,000 ha. from
ground water schemes. These targets are
indicative of the higher priority being given
to ground water schemes in the Minor
Irrigation Sector. The physical targets of
potential creation through major and
medium irrigation schemes is only 254,000
ha. as against the total target of 406,000
ha. under the Minor Irrigation Sector.

(c) The approved outlay in the Minor
Irrigation Sector for the Sixth Plan period
is Rs. 85°0 crores. It is further anticipated
that funds to the tune of Rs. 111 crores
would be made available by financial
institutions.

Construction and Allotment of Houses
under 20 Point Programme

6551. SHRI ANANTHA RAMULU
MALLU : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) the number of houses that are to be
constructed and allotted under the Prime
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Minister’s 20 Point Programme in each
State during the Sixth Five Year Plan
period ; and

(b) the details regarding the estimated
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Sections. The State-wise programme envi-
saged and the financial allocations made in
the Sixth Five Year Plan for the scheme at
(i) above are given in the Statement
attached.

amount earmarked for such schemes, State-
wise ?

2. As regards the scheme at (ii) above,
targets are fixed by the State Govts. on a
year to year basis. The State-wise targets
for 1982-83 in respect of this scheme are
also given in the statement annexed. The
allocation of funds is made by the State
Govts., from the plan allocations given to

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). The 20 Point Programme
includes two schemes of housing i.e.
(i) House Sites-cum Construction Assist-

ance for Rural Landless Workers and State Govts. on block loans and block
(i) Housing for Economically Weaker grants.
Statement
States Construction assistance EWS Housing
for rural landless Target for
workers. 1982-83
Sixth Plan Target
allocation (families
(Rs. lakhs) in
*000)
1 2 3 4
1. Andhra Pradesh 2,450 490 9100 (1)
2. Assam 350 70 3232
3. Bihar 3,000 600 11355
4. Gujarat 765 153 17546
5. Haryana 400 80 2221
6. Himachal Pradesh —_ negligible 3616
7. Jammu & Kashmir 25 5 140
8. Karnataka 1,500 300 12876
9. Kerala 450 90 11555
10. Madhya Pradesh 1,390 278 3500
11. Maharashtra 565 113 36533
12. Manipur - — 1365
13. Meghalaya —_— — 966
14. Orissa 640 128 21694
15. Punjab 440 88 14611 (2)
16. Rajasthan 1,175 235 7099
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1 2 5 3 4
17. Sikkim - - 50
18. Tamil Nadu 2,300 460 15200
19. Tripura 65 13 69
20. Uttar Pradesh 2,015 403 1420
21. West Bengal 425 95 3000
1. A & N Islands — — All Uts 8972
2. Delhi 15 3
3. Pondicherry 15 3
17,985 3,597
For States/UTs
with small programme 65 13
Total 18,050 3,610 186920

(1) The State Govt. has indicated the target of 1,06,100.
(2) The target intimated by the State Govt. is only 1,544,

Interim Settlement with CPWD Workers of
Mahendra Raj Marg, Nepal

6552. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether on 25 October, 1981, a High
Power Team consisting of Joint Secretary,
Ministry of Works and Housing, the Chief
Engineer, Food Zone, CPWD and others
entered into an interim settlement with the
workers of Mahendra Raj Marg, Nepal ;

(b) if so, whether any further action has
been taken to arrive at a final settlement
with the workers on their demands ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Madam.

(b) and (c). Yes, efforts are being made
to arrive at a final settlement with the

workers.
Afforestation Scheme in West Bengal
6553. SHRI A.K. ROY : Will the

Minister of AGRICULTURE be pleased
to state :

(a) details of the afforestation schemes
taken in 1982 and proposed for 1983 in
Purulia district of West Bengal, facts in
details with block-wise area brought under
afforestation ;

(b) whether it is a fact that afforestation
with fruitless trees has created great resent-
ment in the area, facts in details giving the
types of trees being planted ;

(c) whether he is aware that the soil and
topography of Purulia is suitable for grow-
ing cashewnut trees helping both soil conser-
vation and environment and also giving a
source of cash crop to this backward
area of West Bengal ; and

(d) if so, steps taken to plant cashewnut
trees in Purulia district in a big way and the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (d).
The information is being collected from the
State Government and will be placed on the

Table of the Sabha.
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Fall in Coconut Production
6554. SHRI ASHFAQ HUSAIN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that sometime in
1975-76 per hectare production of coconut
was over 7500 nuts which has fallen to
almost 5,300 nuts ;

(b) if so, the reasons for such fall ; and

(c) whether the fall is due to failure to
control coconut wilt disease and caterpillar
disease ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) : No,
Sir. Per hectare production of coconuts
has been fluctuating between 5100 and 5800
nuts during the decade 1970-71 to 1980-81.

(b) and (c). Do not arise.

ICAR Goat Research Project

6555. SHRI MULTAN SINGH
CHAUDHARY : Will the Minister of
AGRICULTURE be pleased to state :

(a) the year of sanction for each centre
of ICAR Goat Research Project total
expenditure year-wise and unit-wise from
197576 to 15 March 1983, number of
scientists, expenditure on feed alone with
corresponding number of male and female
goats age-wise, also centre-wise during the
period ;

(b) quantity of milk, meat or hair
produced year and centre-wise from 1975-76
to 15 March 1983 and corresponding revenue
receipt, accrued ;

(¢) names of project coordinators, dura-
tion each held this post from start and
dates of each workshop with number of
participants and whether Government are
satisfied with performance of project, its
workshop’s outcome and of project co-
ordinators ; and

- (d) total expenditure incurred by ICAR
from start and how long Government
expect project needs continuation before
objectives will be met and results passed on
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to State Governments for goat develop-
ment ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a)to (d).
The information required is quite volumi-
nous. It is being collected from the
respective units of the All India Coordinated
Research Project on Goats and will be laid
on the Table of the Lok Sabha thereafter.

World Bank Assistance for Bajaj Sagar
Project

6556. SHRI BHEEKHABHALI : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether Government propose to com-
plete Bajaj Sagar Project in Banswara
District (Rajasthan) with the help of the
World Bank ;

(b) if so, whether Government have asked
loan assistance in this regard from the World
Bank or any other agency ; and

(¢) if not, whether the Project will be

delayed by another three years ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) No, Sir.

(b) and (¢). Does not arise.

dadta w1q fawm & wstwnan wfa-
faaw w1 @ fear sman

6557. v Trafasm o v
qafq W Wl gg qAIT & FAT HGT
f& .

(%) a1 3% HATGA H SINIET
gfafaan 1 a1 3(3) F SqaGT F7 @I
glar g enT afzgi, @ frewr oF ag &
fegy g saw fata fag g e
g% ¥ faran fged sz il 141 & srdh
few ag;

(@) faexr us a9 § ga feaq o
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ferdt % s gu qar I & g oAf v
gz fg=dr # fagr v ;

() warer gra fwaw sETmA/afE-
&10 fagrat 7% T 98 ¥ forad el
AT Ay A wraret § garfwa g
g ;

(a) 1968 # arz fxaq srataa/
guza woifyg faw g & o7 g77 & fHaat
FNTE g Wd A fro o g;
AT

() aar a1 wswEr Jfy-
fram &t grar 3(3) #F1 SoeraT FEA
arer Afuwifeat # faeg 1€ Fard a
wg & aar afz 7Y, & saF Far FIIor & ?

dadia s, @ aar famto st sraia
HAT (»it @z fag) (F) fawor  wsrarar
arfufran sy grr 3(3) & saarai &1 a7
glar 21 aq 1982 & atwa fasta qrared
SR AT AT 972 &1 9 fgardt &7
o Sl fgedt @R Sasht QAT ATt F,
EIRURE T Ll

(@) frewr ag safa ad 1982 #,
feedt % micq o=t Y Fa TEAT 1046 2
ITH T 141 971 & Iax ferdt § fag nw
Y 977 @ I fyu srd spafiaa A 4

(1) ag faww feat garaa/afasw
sEifaa agi Fxar g

(7) 5@ fawrr w1968 F A
frdY F1atea/qusq €1 earqHT Ag) & T
g
Q

(z) fawr & fady srfesrdd gren
TrerdTeT SAfefran FY a1 3(3) F e
T B ATAAT ATAFIA T TG 797 § |
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Provision of Amenities to Metropolitan/
Big Cities

6558. SHRI J.S. PATIL : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether almost all the cities in the
country having a population of over 15 lakhs
are finding it extremely difficult to provide
essential services and amenities like sewage
disposal, housing, transport, removal of
slums, at a reasonably satisfactory level ;

(b) whether Government are considering
a proposal to have a separate wing in his
Ministry to deal with various problems
connected with the big metropolitan cities ;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
to(c). Itisa fact that in some of the big
cities in the country, the delivery of munici-
pal services is not upto the desired standard
largely because of financial constraints. The
responsibility of providing such services rests
with the concerned local bodies and the
State Govts. However, the Central Govt.
do assist the State Governments in different
ways for tackling such problems.

Rise in Alkalinity in Punjab

6559. SHRI R.L. BHATIA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether lately there has been a steady
rise in the alkalinity in Punjab ;

(b) if so, the areas affected by it ; and

(c) how it is proposed to meet the situa-
tion and save further areas of fertile land
being affected by this malady ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and
(b). No, Sir. The Punjab Government have
launched a scheme for the reclamation of
alkali lands and more than 30,000 hectare
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area is being reclaimed every year and in all
about 1.79 lakh hectare is likely to be reclai-
med by the end of 1982-83. The alkali soils
in Punjab are declining and are being con-
verted into productive/fertile land.

(c) 1. In order to reclaim alkali area, 75%;
subsidy on the cost of gypsum is given to
small farmers having land upto 3 hectare
and 509 subsidy to all other farmers.

2. A Punjab Land Development and
Reclamation Corporation has been set up
by the State Government.

3. To induce the farmers for installing
tubewells to supply irrigation water for
reclamation of their affected lands, electric
power connections for running tubewells are
given on priority basis by the State Govern-
ment.

Allotment of Surplus Land in Andhra
Pradesh

6560. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
RURAL DEVELOPMENT be pleased to
state :

(a) the target of Government for the
allotment of surplus land in Andhra Pradesh
for the year 1982-83 ;

(b) whether the target has been fully
achieved ; and

(c) the target for the year 1983-84 in
Andhra Pradesh under ‘the new 20 Point
Programme ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b). Under the new 20 Point Programme for
1982-83, 19.80 thousand acres have been
distributed in Andhra Pradesh as against the
target of 12.60 thousand acres.

(c) Targets for 1983-84 are yet to be fina-
lised.

Appointment of Casual Labour/Muster
Roll Workers

6561. SHRI AMAR ROYPRADHAN :
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Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that casual labour/
muster roll workers are being appointed by
his Ministry or Departments/Subordinate
Offices under his Ministry ;

(b) if so, the number of such employees
employed in his Ministry as well as in each
department and subordinate office under his
Ministry ;

(c) whether services of such employees are
not being regularfsed even after the lapse of
considerable period ; if so, the reasons there-
for ; and

(d) what action Government proposed to
take in respect of regularisation of their ser-
vices instead of keeping them as only casual
labour or muster roll worker for years to-
gether ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (d).
The information is being collected and will
be laid on the Table of the Sabha.

Unauthorised Encroachments between
Mausam Vihar and Radheysham Park
Extension Area

6562. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether the public land earmarked for
’80 road between Mausam Vihar and Radhey
Sham Park Extension areain the trans-
Jamuna side of Delhi has been subjected to
unauthorised encroachments ; and

(b) if so, the particulars of remedial
measures proposed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
Yes, Sir. The DDA has reported that six
shops, 4 rooms and boundary walls have
been unauthorisedly constructed on land
belonging to it in Khasra No. 28/13/1,
28/13/3, 35/8/2/2 and 35/13/2 of village
Khureji Khas.
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(b) The DDA has stated that the question
of removing the unauthorised constructions
is under process.

Visit of Indian Cricket Team to Foreign
Countries

6563. SHRI UTTAMBHAI H. PATEL :
Will the Minister of SPORTS be pleased to

state

(a) whether it is a fact that Indian
Cricket Team is likely to visit and play a
number of test and festival matches in vari-
ous countries during 1983, 1984 and 1985 ;

(b) if so, the details of such tour pro-
grammes, the names of the countries to be
visited for the play ;

(c) what will be the criteria for selection ;

(d) what incentives will be given to
players for better performance ; and

(e) the steps to be taken so that better
performance be shown by Indian Cricket
Team and players during their tours in for-
eign countries ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
The selection, coaching and training of
cricket team as also finalisation of program-
mes of its visits abroad falls within the juris-
diction of Board of Control for Cricket in
India (BCCI) which is an autonomous body.
The BCCI has intimated that: (a)
and (b). Besides the current tour of
the Indian cricket team to West Indies
which will end in May, 1983, the Indian
team will go to England in June, 1983 to
participate in World Cup. Thereafter, it has
no programme of foreign tour during 1983
and 1984 and the programme for the year
1985 is yet to be decided. Further, the
Board does not send teams for festival

matches ;

(c) Indian cricket team is selected by a
duly constituted Selection Committee com-
prising of former test players and persons of
integrity and honesty and that the Board
does not interfere or give any directions in
the matter of selection of Indian team ;
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(d) and (¢). The Board has already enha-
nced the allowances payable to the Indian
team currently touring West Indies from
Rs. 30,000/- to Rs. 50,000/- in addition to
the payment of Rs. 4,000/- per test match
and bearing of all other expenses of the
players by the BCCI. If the team wins the
series, an amount, yet to be decided in the
form of bonus will be paid. Players also
share the amount received by way of ‘Man
of the Match Award’. When teams play in
India, each player gets an approximate
amount of Rs. 10,000/- for each test match.
Besides, there is Benevolent Fund established
on the lines of Provident Fund to which
contributions are made by the players, Test
Centres and the Board. The BCCI also
arrange physical conditioning camps and
takes all other possible measures before
sending teams abroad, for achieving better
performances.

#eta e frator fana & fagat
FHAT

6564. =t FAen fas AgeT: Fv
frmto st suam |at ag aqra Y Far
%‘%ﬁ'ﬁh‘:

(F) a¥ 1982 F T FT NF
famtor fawr & fagrt & sma< o faq
sfagt 1 fagfea ot %,

(@) w7 & fraa =afasi 1 &ard
get faar war s fead wfasl w1 8ar &
FATT T@T AT §;

(57) #ar z7 frgfeaat & Wqwra azar
war & &t sfusiw fagfaaat fawrr &
F9 FL T Faarta/afamfai & sga
qTHTE §;

() afz ag, o td safsqdi &1, s
QAMT Feal & Aqrean ¥ fagrdt & ez
o frgga adl gu @, T H FANQ @A
aur o sufeaal & #1¢ avad 781 4, IF
AT ¥ gE F FAT I §, AR
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(%) za@ fag fawiare afamfal &

g s sEaf Y a7

fawior st srare wesew # SoAsh
(=t sigenz wewma swfvw) (F) ¥ (9):
AT TEHT FV AT Y G A9T TAT GET G
g &Y AT |

gformd &, 82 & dtwa fawmraw
& fag a1

6565, ® IWW MIT : FAT @A
Hat g8 aqIa F1 FIT FG( 6

(%) 7ar ag a= & fw a7 ofrarg g«
& aYua fasmoa goea § cfeani ¥
T ATAfZT FIA F1 37T UF AT (Fen-
afwaar, gag frard 1 frar qar 4,
foad &0t T1TN FAGT AT GIFIL FT
F1§ wrarT o famr araa g wan §i

(@) =fa gt av ey sqizr 47 3 7

@adta ®@, @ qar fAwia ¢
sty At (st g2 fag) (7) o7 (@) ¢
gt #1 fawq sraiea wfafy & &7 ofe-
g &, 1982 Farua wfenai §
fasrqati &1 %1 qa ®7 § 737 qa
afraa & frant & seava diga gad
#t wq o fafea ez wags we ge
(NfeFt 7 =% aFqdis) a1 v oan)
AT &1 gaeg faRa® weia faaq
IINFT TH T AT FHFAT T FEAIT
F1 T IT 9T gEATEL A q &) =01 gda
ATy TS uF s ainfow 1 qanfy
favrg ot afafa ar azge @ fad
qaqd faeq FATHL AT A1 AT 7Y
gt o wfaz & wrag ar fad wfw
uFT &1 41 SR fany spoate afafa &
gq away § 7% qgad 50 f3ar sz
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graar | auift a8 @9 & f& ffewr &
afaar qur 7@ fFar o wwar wemar &

fag =wT 92T &
Death due to gap in Railings of

Government Flats in Kalibari Marg

6566. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether in 1981, a 4-year boy, resid-

_ing in House No. 358/11 H Block, Kalibari

Marg, New Dclhi had died by falling thro-
ugh a gap in balcony railings of Govern-
ment flats and the concerned authoritics had
agreed to take immediate steps to stop recur-
rence of such accidents ;

(b) whether Senior Architect (NDZ)V
in his letter dated 28.1.82 had assured
the residents concerned that an estimate of
Rs. 1.50 lakh was submitted to the Ministry
by the CPWD, EE ‘H’ Divn. for narrowing
down gaps in between the balcony railings at
all levels and also in between the balusters at
the turning of hand-rails of stair-cases and
also  between  window-grills  in corner
rooms ;

(c¢) follow-up action taken so far ; and

(d) provisional measures adopted to pre-
vent falling of children through the railing-

gaps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) A child was reported to have fallen down
from the balcony of quarter No. 357/12 of
‘H’ Block, and dies.

(b) and (¢). The CPWD, in consultation
with their Senior Architect concerned, have
prepared an estimate for strengthening
the railings of the flats, which is being pro-
cessed.

(d) Till the time the railings are strength-
ened, the residents have been requested to be
careful,
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Pensionary Benefits to Employees of NCDC

6569. SHRI RAJESH KUMAR SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the National
Cooperative Development Corporation has
permitted Government servants who opt for
absorption in the NCDC to draw their pen-
sionaty benefits in respect of their past ser-
vices in Government in addition to the
salaries drawn by them in NCDC ; and

i) Financial Adviser

ii) Chief Director -
(One officer since retired)

iii) Directors

iv) Consultant

v) Deputy Directors
vi) Assistant Directors
vii) Hindi Officer
viii) Librarian

ix) Programme Officers

x) Accountant
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(b) if so, how many officers (with desi-
gnations) working in the NCDC would be
benefited as a result of this decision ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir,

(b) Twenty Seven Officers who have been
absorbed inthe services of the National
Cooperative Development Corporation have
benefited as a result of the decision of
the NCDC. Their designations are given
below :—

(Since retired)

2

“vr W =

Wi sfawan e sfafaan & asafa
mfas & 1w
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Use of Chemical Fertilizers

6571. SHRI SAIFUDDIN
CHOWDHARY : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Government have taken any
steps to encourage substitution of chemical
fertilizers by organic manure ;

(b) whether there is any scheme for mak-
ing chemical fertilizers available to small and
marginal farmers at subsidized rates ; if so,
details thereof ;

(c) whether there is a wide disparity in
use of chemical fertilizers ; and

(d) if so, steps Government are taking
to reduce such disparity ?

THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH) : (a) Chemic-*

al fertilizer cannot entirely be substituted by
organic manures keeping in view the high
requirement on account of intensive cropp-
ing and High Yielding Varieties Programme,
which require large quantities of readily
available fertiliser nutrients. To encourage
greater use of organic manures, programmes
on utilisation of rural/urban compost, sew-
age/sullage, green manure ate being imple-
mented by State Governments. A new
national project for development and use of
bio-fertilizers has recently been approved for
providing a renewable source of nitrogen
through living micro-organisms to further
supplement the use of chemical fertilizers.

(b) Under the Integrated Rural Develop-
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ment Programme, subsidy is admissible at
the usual rates of 25 percent for the small
farmers and 33% percent for the marginal
farmers for potassic and phosphatic fertili-
zers, respectively.

(c) and (d). There is inter-state/inter-dis-
trict variation in fertilizer consumption.
Following steps have been taken to reduce
the disparity :—

(i) Launching of Intensive fertilizer Pro-
motion Campaign in selected districts where
consumption potential exists and at present
the consumption is low.

(i) Opening of over 20,000 additional
sale points during the year 1982-83 in order
to ensure easy availability of fertilizers near
consuming centres.

(iii) Delivery of Fertilizers upto Block
Headquarters on Government account all
over the country. ’

Decline in Fertiliser Consumption due to
Revision of Fertiliser Price

6572. SHRI B.D. SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(ay whether the twice upward revision in
fertilizer prices since 1980 has reflected on its
consumption ;

(b) if so, to what extent the fertilizer
consumption has declined as a result there-
of ; and

(c) the steps contemplated by Govern-
ment in the matter ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) and (b).
The fertiliser consumption registered an
upward trend, despite price hikes in 1980
and 1981.

(c) However, in order to accelerate the
growth rate of consumption of fertilisers,
the Govt. have taken the following steps :—

(1) Ensuring adequate and timely avail-
ability of fertilisers through domestic pro-
duction and import.
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(2) Ensuring favourable cost-benefit
ratio by increasing the support prices of
crops to reflect the increase in fertiliser
prices.

(3) Delivery of fertilisers upto Block
Headquarters on Government account all
over the country.

(4) Increase in the distribution mar-
gin by about 22% w.e.f. 15.8.81 on ad-
hoc basis pending in-depth study.

(5) Opening of over 20,000 additional
sale points during the year 1982-83 in
order to ensure easy availability of
fertilisers near the consuming centres.

(6) Launching Intensive Fertiliser Pro-
motion Campaign in selected districts
where consumption potential exists and at
present the consumption is low.

(7) Increasing the short term loan to
the States for purchase and distribution of
inputs, including fertilisers, from Rs. 136
crores in 1979-80 to Rs. 200 crores in
1980-81 and also 1981-82 and to Rs. 250
crores in 1982-83.

(8) Subsidy on phosphatic and potassic
fertilisers to the small and marginal far-
mers @ 25% and 33%%, respectively
and to Tribal farmers @ 509% under Inte-
grated Rural Development Programme.

Development of Fisheries Harbour in
Shivrajpur, Gujarat

6573. SHRI NAVIN RAVANI: Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it isa fact that the site of
Shivrajpur was selected for development of
fisheries harbour in Gujarat State ;

(b) whether it is also a fact that Pre-
Investment Survey of Fishing Harbour
Bangalore has conducted the survey and has
submitted its report to Government ; and

(c) if so, the details of the suggestions
made and the action taken by Government
to clear the Project ?
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THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) On the recommendations of the Pre-
Investment Survey of Fishing Harbours
Project, the Government of Gujarat has been
advised to complete the model studies and
other preliminaries.

Canal Joining Nepal with Bangladesh
Through India

6574. DR. KRUPASINDHU BHOI :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether Bangladesh has proposed to
Nepal to build a canal joining the landlocked
Himalayan Kingdom with Bangladesh
through India ;

(b) if so, the reaction of Government
thereto ; and

(c) how far it will go in augmenting the dry
season flow of water in Ganga if water
storages are built in Nepal ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) No authen-
tic information is available if Bangladesh has
made a proposal to Nepal to build a canal
joining the land-locked Kingdom with
Bangladesh.

(b) Does not arise.

(c) If water storages are built in Nepal
this could give multi-purpose benefits to
Nepal and the Indian areas nearby but it
would not provide augmentation of the flows
in the Ganga in its lower reaches.

Reduction in Price of Levy Sugar

6575. SHRI R.N. RAKESH : Will the

Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether the price of levy sugar, being
supplied through public distribution has
been reduced after a cut in the excise duty ;

(b) whether sugar mills have passed the
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excise relief to the consumers fully by reduc-
ing the price of free sale sugar ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) In arriving at the present
uniform retail price of levy sugar fixed w.e.f.
1.12.1982, excise duty was taken at the speci-
fic rate of Rs. 38/- per quintal (which came
into effect from 1.3.1983) even though the
rate of excise duty leviable at that time, that
is, prior to 1.3.1983 was 13.175 per cent ad-
valorem and its incidence at that rate worked
out to an all-India average of Rs. 38.96 per
quintal. No reduction in the uniform price
was, therefore, called for.

(b) and (c). Prior to 1.3.1983, the excise
duty on free sale sugar was leviable at the
rate of 15.9 percent ad-valorem which wor-
ked out to Rs. 52.47 per quintal on the tarifl
value of Rs. 330/- per quintal fixed for
February, 1983. From 1.3.1983, the excise
duty on free sale sugar is being levied at the
specific rate of Rs. 50/- per quintal bring-
ing about, thereby, a marginal reduction of
Rs. 2.47 per quintal.

The ex-factory as well as retail prices of
free sale sugar depend entirely on the market
forces of demand and supply. Therefore, it
is not possible to correlate the sugar prices in
the open market with any increase or dec-
rease in the quantum of excise duty.

Fall in Agricultural Production in Eastern
States

6576. SHRIMATI MADHURI SINGH :
SHRI NITYANANDA MISRA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that a steep fall in
agricultural production and productivity in
eastern States like Bihar, Orissa and occur-
red in recent years ;

. (b) whether it is proposed to study the
problem of agricultural development of the
region ; and

(¢) what steps are proposed to fulfil the
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potential level of production and
measures in this regard ?

other

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) In recent
years, agricultural production and producti-
vity in the eastern States like Bihar and
Orissa have been fluctuating. The main
contributory factors are aberrant weather
and natural calamities.

(b) The problems of agricultural develop-
ment in the eastern States are continuously
under review.

(c) Government have taken a number of
measures for increasing agricultural produc-
tion and is continuously monitoring their
implementation. These include, inter alia,
the following :

(i) Intensive research to improve producti-
vity ;

(ii) Popularisation of improved practices,
plant nutrients and plant protection measu-
res ;

(iii) Expansion of irrigation and coverage
under high yielding varicties of seeds ;

(iv) Distribution of seed minikits ;
(v) Extension of credit facilities ; and

(vi) Remunerative price policy and marke-
ting support.

Purchase of Edible Oils

6577. SHRI G. NARSIMHA REDDY :
SHRIRAJNATH SONKAR SHASTRI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have taken a
decision about the quantum of edible oil to
be purchased during 1983 ;

(b) which would be the purchasing autho-
rity ; )

(c) whether this will be purchased on a
Government to Government basis or
through the agents ; and
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(d) ifitis to be procured through the
agents, in what way it is going to be benefi-
cial ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) to (d). Decisions regarding quan-
tum of edible oils to be imported are taken
from time to time taking into consideration
demand for and production of indigenous
edible oils, foreign exchange availability,
international prices etc. The import of
edible oils is canalised through the State
Trading Corporation of India Limited (STC)
w.e.f. 2nd December, 1978. Purchases are
made by the STC on the basis of competi-
tive offers received against their tenders from
registered suppliers all over the world, ona
principal to principal basis and not through
agents.

@ |t WAy fae o a s afa
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() T ama dw § @ AW A g
aqq fraat § st g9 wiv s few g@1e
q31 farg S & famre d ?

& it amfer qfa saea & vsy
= (st wrEw W amemR) (%) Ffy-
577 faegAT & ITasa g1 arelt 3w @rer

ast ¥ srgarfaa wran fasw gwr d
Ffw ag aran
(Fars & 97) (Wt el zAt #)

1977-78 22.12
1978-79 22.88
1979-80 20.01
1980-81 21.70
1981-82 27.47

g & @1a & qrarq fow a0 gy a9 fAer gw e

fazira a9 - qATAT AT HEQ AT § 7T (0T 79 H)
1978-79 5.71 306.63
1979-80 10.91 610.49
1980-81 10.70 527.81
1981-82 10.23 498.36
1982-83 9.84 442.79
(armfeam)
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‘ Sanitation Schemes for Small and Medium
Towns in Sixth Plan

6582.. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether itis a fact that sanitation
schemes would be promoted in small and
medium towns during the Sixth Plan ;

(b) if so, the details in regard to the
identification of the towns, the types of
schemes, and financial capabilities of the
local bedies for the purpose ; and

(¢) criteria fixed for selection of towns
under the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED USMAN
ARIF) : (a) Yes, Sir.

(b) and (c). As Sanitatiop is a State sub-
ject, identification of towns and determina-
tion of the financial capabilities of the local
bodies for this purpose have to be carried
out by the State Governments. As regards
the type of schemes, they should be low cost
in nature and suited to local conditions. The
selection of small and medium towns will
also have to be carried out by the State
Governments. However, it has recently been
decided that schemes of low cost sanitation
would be entertained in respect of all the
towns so far approved by the Ministry of
Works and Housing in different States for
assistance under the Centrally Sponsored
scheme for the integrated development of
small and medium towns.

Production of Sugarcane, Sugar, Gur
and Khandsari

6583. SHRI GULSHER AHMED :
SHRI K. LAKKAPPA :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) Government’s own estimates of
sugarcane crop, production of sugar, gur,
and khandsari etc. this year, arrears of cane-

growers and capacity of the sugar mills to
¢lear them ;
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(b) proposals for disposal of surplus
stocks of sugar, gur and khandsari etc. ;

(c) proposed retail sale price of levy
sugar during the year 1983 ; and

(d) whether Government are considering
take over of the sugar mills which are
unable to clear arrears of cane-growers ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHR! BHAGWAT JHA
AZAD) : (a) Estimates of production of
sugarcane, gur and Khandsari for the
current season 1982-83 are not available.
However, the production of sugar in 1982-83
is estimated at 75 to 80 lakh tonnes. As
per information collected from the sugar
factories, the total amount of cane price due
to the cane growers as on 28.2.1983 was
about Rs. 241 crores, of which Rs. 209.63
crores pertain to the current season.

In order to maintain the liquidity of the
sugar mills to enable them to pay the cane
price dues, the Central Government has
made available additional bank credit to
the mills and also so regulated the releases
of non-levy sugar that the open market
prices are maintained at satisfactory levels.

(b) The gur and khandsari industries
are in the unorganised sector and matters
like production and disposal thereof fall
within the jurisdiction of the State Govern-
ments. As regards sugar, the Central
Government  has taken the following
measures to ensure disposal of surplus
stocks :—

(1) The total monthly allocation of levy
sugar quotas of the States has been
increased from 271 lakh tonnes to 294
lakh tonnes from April, 1982 ;

(2) Internal consumption of sugar is
being stimulated through judicious monthly
releases of non-levy sugar ;

(3) A buffer stock of 5lakh tonnes of
sugar has been created out of the production
of 1981-82 ; and

(4) Efforts are being made to export
sugar during the current year,
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(c) The retail price of levy sugar has
been fixed at Rs. 375 per kg. with effect
from 1.12.1982.

(d) There is no such proposal under the
consideration of the Government, at present.

Sprinkler System of Irrigation

6584. SHRI SHANTUBHAI PATEL :
Will thc_ Minister of IRRIGATION be
pleased to state :

(a) whether the Sprinkler system of
irrigation has been found to be more
effective than other systems for increasing
the yield of crops ;

(b) if so, whether any steps have becn
taken to popularise the use of sprinklers
among the farmers ; and

(c) the price of a sprinkler and whether
there is any proposal to produce cheap
sprinklers in the public sector for the bene-
fit of the farmer ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.
The use of sprinkler system of irrigation
is generally economical and cost effective
in the areas where the soils are light, the
land is undulating and availability of water
is scarce and costly.

(b) To encourage the use of sprinkler/
drip irrigation, a Centrally Sponsored
Scheme has been introduced by the Ministry
of Irrigation recently under which subsidy
at the rate of 50% for small and marginal
farmers and 209% for others is made avail-
able.

(¢) The average cost of sprinkler system
is Rs. 5,000 per hectare and there is no
proposal to manufacture sprinklers in the
public sector.

Unauthorised Construction on Government
Land at Lawrence Road, Delhi

6585. SHRI CHANDRADEO PRASAD
VERMA : Will the Minister of WORKS
AND HOUSING be pleased to refer to the
reply given to Unstarred Question No, 6851
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on 5 April, 1982 regarding unauthorised
construction on Government land and state-
ment laid on the Table on 19 July, 1982 in
implementation of the assurance and state :

(a) whether stay order issued by the
Court in this case has been vacated ;

(b) if so, what further action has been
taken or is proposed to be taken to remove
the unauthorised construction and posses-
sion made by someonc on D.D.A’s land
measuring about 400 yards for the last six
years ; and

(¢) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The DDA has reported that stay order
has since been vacated.

(b) and (¢). The DDA has stated that
the question of removing the unauthorised
constructions is under process.

Adoption of Latest Technology in Dry Land
Farming

6586. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether efforts are being made by his
Ministry to adopt latest technology for dry
farming crops ;

(b) if so, which crops are proposed to
be brought under cultivation under the
above technology ;

(c) whether pulses can be brought under
the above scheme ; and

(d) the programme of Government in
increasing pulses cultivation in 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir.

(b) Various location specific crops of
cereals, pulses and oil-seeds as well as cot-
ton have been identified for cultivation,
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(¢) Yes, Sir.

(d) The programme to increase the
production of pulses is being implemented
through the Centrally Sponsored and Cen-
tral Sector Schemes. Under the Centrally
Sponsored Scheme financial assistance is
provided to the farmers by way of - subsidies
on certified/truthfully labelled seed, plant
protection chemicals, equipments and ope-
rational charges and production and distri-
bution of rhizobium culture. In addition,
assistance is also provided to the State
Government for laying out demonstrations
and production of breeders’/foundation
seeds so as to motivate the farmers to adopt
the improved package of practices. Under
the Central Sector Scheme, for quick spread
of short-duration/improved varieties of pul-
ses minikits are distributed to the farmers
free of cost.

QA0 WS NI FIAFA - Aeqdq
Twal &1 @ v gaafy

6587. TTo GHLUAW FTATHY :
=t TaAtag T

g1 fawtor s stramw wet ag aam
T T FA
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(F) #T GIFIT 7T AT A K
U FH TITT FIEFA & earq €
fear a;

(@) afzgi, a1 awgadt & gafa
ferareit oY otz gaH & 5w Tow F1 Frat
gt g € 6T

(1) @ ot @1 frafed 4 89
FAT HIAIVE AIATT T § 7

famfor v e Warwm ® gqwat
(st Agemz gemm anfew) (%) F=
g yafaa afka g sagqfa s@Esw
F oraiia faed g (1982-83) & sy
TIHTY HY srgaTa fad a3 7

(@) o fagem dawa 1

() =& awwar safa & fag &0
FAF & sfqua ey fafuat geg w0 &
UL &1 AT ST F gHEAHET  ATHL
FY g7 qLT IAFT SAEEAr T fary 9
au faeg Al F gargw qeauw F fag
TG AEA ad gU USAT & FATHA F7qqa
F ST qT T A

faazo

¥z watqa afa ardior SAgfa F19%9 1982-83 F AT Y 7 sIgaT wgEar

(e =y &
Lo gag_ uF TnT
FeAqr

1 2 3 4
1. o[fer w3m 473.50 6.00 479.50
2. a7 581.50 2.48 583.98
3. fage 863.75 —_— 863.75
4. IR 281.00 6.00 287.00
5. gfaarm 273.00 4.00 277.00



93

Written Answers

CHAITRA 21, 1905 (SAKA)

Written Answers

94

1 2 3 4
6. femras 93w 273.73 — 273.73
7. I AT FEHIT 1055.50 2.50 1058.00
8. FARLH 941.50 — 941.50
9. &I 641.00 2.20 643.20
10. ®E7 930 1397.50 - 1397.50
11. WIS 716.50 6.00 722.50
12. wsforgz 154.00 4.00 158.00
13. =g 200.48 2.15 202.63
14. T 149.18 6.00 155.18
15. S 766.50 6.00 772.50
16. 9aTa 183.00 — 183.00
17. TSTELTT 2229.50 2.00 2231.50
18. fafesw 62.43 1.51 63.94
19. afaaarg 850.50 6.00 856.50
20. faqr 81.50 — 81.50
21. SATNRW 1940.99 - 1940.99
22. ofimmwamE 887.50 6.00 893.50
23. USHTT AT 6.64 — 6.64
fraranT o aqg
24. FwuTES 939 30.00 — 30.00
25. UG - —
26. faeeft — 2.00 2.00
27. IS AT AT
Ea;ﬁ- — = e
28. ST WO qAT
AL 20.94 - 20.94
29. FEANT — — —
30. fasiw 3.00 1.50 4.50
31. arfeead 14.50 — 14.50
anr: 1,50,79.14 66.34 1,51,45.48
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Low Yield from Canal Net Work

6588. SHRI GADADHAR SAHA :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether it has been brought to his
notice that the yield from canal net work in
India which is to be treated as one of the
highest is the lowest ;

(b) if so, what is the valid reason for it ;

(c) whether even during monsoon when
there is inadequate rain it fails to supply
water for irrigation and there are certain
areas in the command area of D.V.C.
Mayurakshi, Kangohabati canal projects
_which receive very insufficient irregular
supply of water for irrigation ;

(d) what are the reasons ; is it due to
defective planning and execution and due to
negligence of construction of field channels
and if so, whether any special allocation by
Centre and States is made for this purpose ;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The yield from irrigated land is lower com-
pared to that in a few other countries. The
yield from irrigated land depends on several
factors like use of high yielding varieties of
seeds, use of fertilisers, pesticides, necessary
funds for timely inputs of these and, not the
Jeast being irrigation water. Inadequate
maintenance and water management at the
farm level are the main drawbacks in the
irrigation sector, contributing to the low
yield.

(¢) and (d). Insufficient supply of water
for irrigation in the tail reach areas of com-
mand of D.V.C., Mayurakshi and Kangsa-
bati projects has come to notice. This is
mainly due to lack of field channels below
the Government outlet and irrigation by
flooding from field to field in the upper
reaches.

In order to remedy the situation, a Cen-
trally Sponsored Command Area Develop-
ment Programme has been taken up in the
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Command area of D.V.C., Mayurakshi and
Kangsabati projects. The  programme
includes construction of field channels, field
drains etc. to facilitate efficient use of water.
Under the programme matching grants are
given by the Centre on the cost of establish-
ment of the Command Area Development
Authority, surveys, enforcement of wara-
bandi; matching grants/loans for construc-
tion of field channels ; and matching grant
for subsidy portion on IRDP pattern for
land levelling.

(e) Does not arise.

Foreign Exchange Spent for Import
of Wheat

6589. SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the amount spent on and the rate
of purchase of wheat from abroad during
each of the last three years and the current
year ;

(b) what were the rates at which wheat
was purchased in India during the same
period ; and

(c) what were the conditions for shipping
for the imported wheat ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :
(a) and (b). There was no purchase of
wheat from abroad during the years 1979-80
and 1980-81. A statement indicating quan-
tities and value of wheat purchased from
abroad in the years 1981-82 and 1982-83, its
average estimated FOB price per quintal
and the procurement price for indigenous
wheat is attached.

(c) All the purchases were made on FOB
basis and as such ships for transportation
of the cargo were to be nominated by the
buyers i.c. the Government of India.
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Statement

Statement showing quantity, value, FOB price of imported wheat and procurement
price for indigenous wheat for the years 1981-82 and 1982-83.

Year Quantity Total FOB Estimated average Procurement
contracted for  value FOB price of price of
purchase (in imported wheat indigenous wheat
lakh tonnes) (Per quintal) (Per quintal)

1981-82 15.15 US § 262.066 Rs. 158.70 7
(from USA) million Rs. 130.00
7.50 Aust. $ 118.600 Rs. 162.09 J
(from Australia) million
1982-83
August, 24.95 US §410.838 Rs. 158.89 ]
’82 (from USA) million Rs. 142.00
November, 14.55 US § 243.940 Rs. 161.79 j
’82 (from USA) million

Accommodation to Dependents of Retiring
Government Servants

6590. SHRI M. RAM GOPAL REDDY :
Will  the Minister of WORKS AND
HOUSING be pleased to refer to the reply
given to Unstarred Question No. 2475 on
14 March, 1983 regarding provision of
accommodation to dependents of retiring
Government servants and state :

(a) whether the recommendations of the
National Council (JCM) covered the cases
of ad-hoc allotment to the wards of retired/
retiring Government servants working in
offices other than the General Pool and
vice-versa before 1979 ;

(b) if not, how and under what rules
cases of such allotments were made by
making inter-pool adjustments ;

(c) why the earlier practice of making
inter-pool adjustments of covering inter-pool
cases cannot be implemented now ;

(d) whether JCM has categorically or
specifically made any recommendations for-
bidding such allotments in their recommen-
dations ; and

(e) if so, details of such specific recom-
mendations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (e). The concession of ad-hoc
allotment of General Pool accommodation
to wards of retired/retiring Govt. Servants
has been restored w.e.f. 1.5.81 on the basis
of the specific recommendations of the
National Council (JCM) which were accep-
ted by the Govt. The National Council
(JCM) had specifically recommended that
in respect of other pools like Railway and
Posts and Telegraphs, the concerned Depart-
ments would consider the matter and take
their own decision.

Similarly, in the past i.e. before the with-

drawal of the concession w.e.f. 1.5.78, inter-
pool adjustments were not envisaged.

waifa® ag g7 a& sy

6591. = &EAT W AT : FqT Flw
Rt g aAA Y FIqUFLT fop

(%) s usdi & ar Far § Faad arm
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qga ag durA ¥ au g7 § & AdATw
qY AUAT F FTAT AT ITHN Gl
farat &,

(@) wsrEe FTU @9 IWA TN
HI FG-HGI I & ST ATU F A7 7T E
forad drer ST o §, A

() S qsA F ATH AT JRT AT
& et sy F1 gfee & awe aifad go
g?

gy wxrerm § g wA (o sufew
Wgewz @) (F) 1977 # Fradr 1241
gaadfa qgud Ao F HIAT ITL
g3, ST, weAgwaw, fagry, AidA-
g3W, WEIASZ, qfadarg, FAREH TAT
afy=w darer § Wi qE-AEgar g1 WS-
AT qYET Y deqr (F27 FA F sqafeaq
&) safura w3 arar faator daw 3 0

(=) @it () uF faawor (sgFu-2)
qT g 9T @ fgarg
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1 2
7. afaaarg 24145
8. FATEF 21800
9. gfyay Fara* 19085
10. Sgrar 18626
11. ga<a 14406
12. s199 9582
13. 91a 8997
14. gfeamon 6904
15. @ 5319
16. fgaras g2o 4795
17. SI¥q HIT FIHIT 4659
18. fagar 853
19. ¥uT177a 813
20. wforgz* 501 %
21. AW 375
22. fafesw 292
23. &9 UST &7 1478
sfga vy 369540

faazm-1
qYA W qEar
(891)
UFT e gEq1
1 2

1. IWT AW 52344
2. qFEATT 41359
3. Heq 9 40329
4. fagrz 31757
5. Ffer w3W 31472
6 29643

*<ff 1977 | 29 &1 USAT § Hiaorar
T &1 wg oft, gafaw 1972 47 ATATH
qAIFT AT A F |

(@) & ()

=z g "gaifad Sru-ais geEa
FAT & A qAT I AL AT & ATH
a9 fau o €, 9% aisr 9a7 oo g
fag wsat ¥ 7 fisr s7arg ¥ gfez &
a%q arfad gy & 7 i wafug fag wg
g:
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sy AT genifed wg@ A WSy W@ A AT qHA
s arfsa gu &
afgaq Sme A AT IATET  AFHT, WA, Araq- q qEt sy
AT TIAA Feg, am, Aifaar, 7€
Feaon, faar arfg
arfzar
afearo ST U IA1EA GICHW, AI(HAT, 91T 9t I TS,
qYT ATAA FeF, %, AN, AT weq s, AT A1fg
fgarc afz
ST G ST IR ArfFar, iew, qad, v Iad qar sed-
qgT IIAT FEF, EEE gfraHt 5T
q@Te
qTer 9397 AT T IJeqTET A1IEH, Fifqar, ©erger- gt gferoi sy, fadg
qGT JZAT F°F, qradrE, T, €T ¥ F7 q97 FI197
gqan fafaafe, faduey U
arfg
DERIC] AT AT IENET  FITAA, AFFT, €131 @y aferoit qar afesd
qgqT IIAT 375, A, HIZE, sy faad &q agf
TTENATT arfaar aife arer &7 i anfger &)
afraarg AT 1Y FeqTET  LErgAmiAda, arder,  qdy gfeo wsy, w9
q4T IZAT T°F, Faza, fdt =4, aqt arer 3 afga
FHTHTET (HAATEY) atfearar snife
S q FTIHIT 47 170 e T T, AATEITE, o & @ e
9T FEAT FeT, wra1feE, a%g aqr S
AZFAT AT FAIFL SHHY TFIRE
T8 q97 Hferat
FAlZH FANT AIQ AT AFHT, AT, @IIA- @l aferly e aemr

JeqTET FIH, BET-
TG, AMAR

arada, g4, fadr
e, qaq qaifg

qIR 9 F ITAT AT
qHar g |
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A &1 aiafas aea faaifta s &
afcaga SarT &1 agET SEr |

6592. =t gew warafag: Far @wa
st aifes  afawat a3 aar & Far
w4 f

(%) Far A faatt grer e At @l
& guy faart ¥ af@gs g faar srar
2 T famdi #1 sar F3q aug 99T
F1Z foar sar 8;

(@) afz gi, arawFe ¥ wfa feea
feaar qea fraifia frar 2 s aa d=
aqt ¥ A Iy fwar a1z agrar wav @
AT gea® arT fegar agrar war qor
IaFT FAT Afed & %

(7) Far = *1 wew fauifea s@
g9 TH TATT &1 AUET & JTAT 8 AT
afe agl, ar 9a%F Far Fro7 § 7

@13 st amfew qfa dawa & sa
WAt (st wmEa wesanE) (F) & ()
weat (frgeaor) W, 1966 & @vs 3u &
AL, ST AT IeqURHT I TwAT F7
Fwg g fearstrar & ax S fue g
TR F 2 JUAYRT AT AT HeT § AT
dwF w1 H g av Az F3T gu
32 49 wfa fedza w73 a® @z 7y
a1 gFar g | fued @19 aotf # atue faae
Harg gfg agi a1 1E d 1

World Bank Aided Scheme for Cashew
Plantation

6593. SHRIMATI SANYOGITA RANE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether a World Bank team had
recently visited India to review the progress
and suggest improvement in the World Bank
aided schemes for Development expansion
and improvement in cashew plantation ; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) The
World Bank team is currently visiting the
project areas under the Multi State Cashew
Project to review the progress.

(b) The findings of the team will become
available only after completion of the visit
of the team.

Off Take of Rice and Wheat for Kerala

6594. SHRI A.K. BALAN : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to refer to reply given to Unstar-
red Question Number 2381 on 14th March,
1983 regarding supply of food articles to
Kerala and Orissa and state :

(a) what is the allotment and off take
of rice and wheat separately since 1980 for
the State of Kerala ;

(b) whether it is a fact that Government
of Kerala have asked for increase in the
allotment of rice during the above periods ;
and

(¢) if so, the details and the steps taken
by the Central Government thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) A statement showing allot-
ments and ofTtake of rice and wheat in res-
pect of Kerala State for the years 1980 to
1982 and upto April, 1983 is attached.

(b) and (c). Till November 1981, allocations
of rice were made to the State Government
as per their demand at the level of 1,35,000
tonnesger month. The monthly allocations
were, mevcr, rationalised from December
1981 onwards keeping in view the actual off-
take and other related factors and these
have since ranged from 90,000 tonnes to
1,10,000 tonnes. The State Government has
been demanding from time to time restora-
tion of their allocations to the level of
1,35,000 tonnes per month.

Allocation of rice from the Central Pool
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to the various States/Union Territories is
made on a month to month basis taking into
account the overall availability of stocks in
the Central Pool, relative needs of the vari-
ous States/Union Territories, market availa-
bility and other related factors. As a result
of monthly reviews, the allocation are in-
creased/decreased, wherever necessary.

The monthly allocation of rice to Kerala

CHAITRA 21, 1905 (S4AKA)

Written Answers 106

has been increased from 95,000 tonnes in
March 1983, to 1,05,000 tonnes in April,
1983.

In response to requests received from the
State Government, they have also been per-
mitted to purchase 15,000 tonnes of levy free
rice from the surplus States of Punjab and
Haryana and 30,000 tonnes from Andhra
Pradesh.

Statement

Statement showing allotment and offtake of rice and wheat in respect of Kerala for the
years 1980, 1981, 1982 and upto April, 1983.

(In 000 tonnes)

Allotment Offtake s
Year Rice Wheat Rice Wheat
P.D.S. Mills P.D.S. Mills
1980 1620.0 102.0 93.26 771.9 47.1 65.1
1981 1575.0 48.0 49.0 1077.8 45.7 47.8
1982 1205.0 88.0 49.0 1166.7 64.3 48.6
1983 390.0 89.0 16.0 198.1 226 7.5
(upto April) (upto February
1983)

P.D.S. = Public Distribution System.

Mills

ag 1981-82 ¥ AeEq Iq1EA

6595, =it wqaiw Tag ®3a9 : a7
gfw walt ag aary @1 a1 #3745

(%) TwH aq 1981-82 # g fHaan
HEET JATIT AT S IuFHT qea fEaar
qr, #1T o

(@) =% & sfim 7wt w1 TR
foqar ar @l agdr &z de-agdt wee
FT HAT-7 fHaar geara garr ?

gfw wsit (vra didafag) () 1981
FAT M H ga 24 W@ A 2T
AT J1EA EN FT FTATA FAAT 747

= Roller Flour Mills.

21 Fm aiferst @neT @iw e
feg 1w “1981-82 #r Udta A F
afa g’ & sgare 1981-82 #
Heeq JeTIET FTHeT 1189 FUT 4T 3 |

(@) 1981 # siiar wwat, agdY 1T
T-gYL AGAT F IANZT FT AAA gH
TFITE

g awHT— 1.7 1@ Hizdy 7

FEY ABH— | 4.49T@ H2H =7
(=T o afga)

T-agdl A —9 § g Wed o



107 Written Answers

LN Ft vt afcaraa & ww
qgo gt ®§ w-avaw & fag smafeq
ufw

6596. =1 g¥m viEw © F71 i A
qg TR T 1 F4

(%) faod o= agi # ST 93w H
TR afedisAr & JAugo e w -
gam # fag feadt wfy aafeq 1 o

2

(@) q-"am FIAFA F F1gaqA
yzAaang A ¥ fow H@w aF 9w
F21T F1 VFT A7 TF7 2;

(W) za swgw a1 F fag 1983-
84 ¥ 3o faraet wf srafeq ah af;

(o) =t gTeey T A% i qoiey
g &

(%) afz 7di, avqar awrT @ afo
FY agTa 9T fasT F30) ?

gfw daraa & wea |3t (=0 anfes
HgeAg @A) (F) 1978-79 &I 1982-
83 & dYT ITT W2 &Y THHAT A ISAT
F |F0T 437 H qAT AU FAFA & fag
FHNT GIFTT T 258.73 AT@ TIY FI
gaTifr srrafaa &y ot

(@) wg gt auf & AT qET HTAW
ITET H AT 11050 RIIAT AT AT
IrAR fFarwar T @y 7 @71 "
yfa-wera #1 AFA 7 aggar fadt g

() 1982-83 ¥F fag F= 78 «rw
®IQ &7 e (Fa1 7971911 1983-84
& fag ot gadt & gaufo sEfes fy
ST &Y FWTFAT § )
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(7) 3 (¥) g8 *FEAFT & grqiq
A afas g7 7 & foau fAfeqa so @
afus anafo &1 sngvawar g1 qofy,
gaufe 1 argzT gEraAt I Iowfew
ST srgvaFAE 9T AT aar g

Potentiality of Fish Production in Indian
Ocean

6597. PROF. P.J. KURIEN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether any study has been made
about the potential of fish production in the
Indian Ocean ;

(b) if so, the total potential of the ocean ;

(c) what is the present output ;

(d) the steps being taken to exploit the
full potential ;

(e) whether any agreement has been
reached with any foreign country for the
supply of this material ; and

(f) if so, the name/names of the coun-
tries ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) According to the estimates made by
F.A.O. in 1979, the potential annual catch
from the Indian Ocean is 10.2 million
tonnes.

(c) The output of fish in 1980 from the
Indian Ocean is estimated at 3.75 million
tonnes.

(d) The following are some of the impor-
tant steps taken by the Government to in-
crease deep sea fish production :

\

(i) Augmentation of fishing fleet through
the Charter of foreign vessels, joint
ventures, import and indigenous
construction.

(ii) Provision of loans on soft terms for
purchase of fishing vessels to the
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extent of 959% of the cost of indigen-

ous vessels and 90% of the cost of .-

imported vessels which is to be repaid
in 15 annual instalments excluding
one year of moratorium.

(iii) Grant of subsidy of 33% on the cost
of indigenously constructed vessels.

(iv) Intensification of fishery survey
through larger and more sophisticated
vessels.

(v) Augmentation of training facilities to
meet manpower requirements.

(vi) Assistance for the construction of
fishing harbours at major and minor
ports and of landing and berthing
facilities at smaller fishing centres.

(vii) Regulation of fishing by the forcign
vessels through enactment of Mari-
time Zones of India (Regulation of
Fishing by Foreign Vessels) Act, 1981
and the rules framed thereunder to
deal effectively with the problems of
poaching in our waters by unautho-
rised vessels.

(e) No, Sir.
(f) Does not arise.
eEi F) errasa® qegell & miinw

12 ®\ strgfa

6598, W TIRTAGTT STEAT © 47T @I
dx awfew qfa A&t 7g 7q@ 1 Fa
w3 5

(%) aq 1981 FY SAAAT F AT
fafwes Tsat ud &+ wrfaa g3on F1 577-
TqEIT FT A1 F4AT 5

(@) 76 1982 # fafwsa 7af nF
&g Wi ad g3viT a1 f2u qQ @rared, T,
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g aw, Ay &1 3w, @AFe anfz F

- wfges 12 &7 @1 1 2

() st wr@iEET 0F o FEgA
1 19T FIT T ATTI0E F47 7, S

(%) == a=gad #v gl #73 § wed
® FIT UIATT FTTA F FAT FI § ?

q@ iR qiE qia Amima & wew
qaAt (A Wad s owE) (F) 1981
A AT A1 A F sqgare fafaea
rsqi/ag aifas a1 F FAger fagwor
‘T q¥ fah g faave S ag g

(@) & () 1982 F @ fafaea
usal/Fg witgd AAt a1 qigafts far
TET & AT A499F awgei 1 fwar
T qifaF® srEgcA sy aqr &9 aifaq
AT & A1 T AL JAT-HATET 21 A
AT % AT F H1917 97 5o o1 §,
fsrad fReft oF awa & FAy g ¥ 9u-
WY TI(F, TT ALGAT F1 qIAIT F Qraveq
sqaerar, fafess wsat & gadens
AETIFA, Kafaq At g1 789 IBTE
ag arar wify ot mfes 31 7 1§ qaa-
9SG UAST-T5T & qraa 7 faea-fage
2141 &, TRfAT ezt § o afeqda fear
ST 211982 F T FAT q@EIR
BT USAI/AT TST FAT R qAAAT
faazon st & siasta 4z, s, d
<Y, @ e, fagt & aa qoar a1ez Frw
FY stz #Y 8 maars arar faaor @’
gdradg
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1981 & ST F AT ASHI/
g mifaq G=1 F1 sSEear o ity .
ST SAGEAT
1. &er g3q 53,403,619
2. IEH 19,902,826 -
3. fagrR 69,823,154 1. sizHrq 7 faFa o 188,254
4. ST 33,960,905
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1 2 3 4 S 6 7
S, 82 611 272 2.94 35720 401,750 1.60
e, 82 678 334 2.94 39354 408,900 1.54
T, 82, 705 293 2.94 44443 409,900 1.46
fﬂﬂ;a"(, 82 720 305 2.94 55542 424,073 1.43
HqFFAY, 82 625 317 3.44 55872 427,173 1.35
Jq9Y, 82 588 358 2.94 44499 474,700 1.32
fﬁfﬂ?, 82 606 441 2.94 32200 476,234 1.39

Funds Granted under the Centrally Spon- Representation of SC and ST in Posts

sored Accelerated Rural Water Supply Pro-
grammes

6599. SHRI LAKSHMAN MALLICK :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the names of the States provided with
additional grants for rural water supply
under the Centrally Sponsored Accelerated
Rural Water Supply Programme in 1983-
84 ;

(b) the amount provided to each of
those States under the above programmes
for that year ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (c¢). The allocation of funds, State
wise, for the year 1983-84 under the Centr-
ally Sponsored Accelerated Rural Water
Supply Programme has not yet been finalis-
ed and will be done as soon as the Demands
for Grants of the Ministry of Works and
Housing are voted by Parliament.

The question of providing additional
grants does not arise at this stage.

6600. SHRI BANWARI LAL : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the total number of posts of all grade
of Deputy Secretary, Under Secretary,
Section Officer, Assistants and UDC of CSS
Cadre as on 1 January, 1983 in his Ministry
along with the roster ;

(b) the total number of Scheduled Caste
and Scheduled Tribe employees in (a) above ;
and

(c) what steps have been taken by
Government to give adequate representa-
tion under directives issued by Prime
Minister and the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUE ' (SHR!
YOGENDRA MAKWANA) : (a) and (b).
A statement is given at the attached state-~
ment,

(c) The orders issued by the Ministry of
Home Affairs, Department of Personnel and
A.R., regarding reservation of posts for the
Scheduled Castes and the Scheduled Tribes
are strictly followed and efforts are always
made to increase the intake of Scheduled
Castes and Scheduled Tribes, subject to their
availability. However, this Ministry has not
received any directive from the Prime Minis-
ter in this regard.
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Acute Scarcity of Drinking
Water in Tamil Nadu

6601. SHRI C. CHINNASWAMY : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether Government are aware that
Tamil Nadu is facing acute scarcity of
drinking water due to failure of rains in past
six months ;

(b) whether Government are considering
to give additional funds to meet the situa-
tion ; and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRTI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) and (c). According to the information
available with this Ministry the State
Governments furnished their memorandum
on drought to the Ministry of Agriculture.
A Central team visited Tamil Nadu to assess
the drought situation in the State. The
sanction of Advance Plan assistance for
various items, including drinking water
supply scheme, is under process.

Drought Assistance Sought by West Bengal

6602. SHRI CHITTA BASU : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government of West Bengal
have requested the Centre for sanctioning
Rs. 95.58 crores, as drought assistance to
tide over the period between 1 April and 30
June, 1983 ; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir.

(b) A Central Team has since visited the
State from 23rd March to 26th March 1983
to make an on the spot assessment of the
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drought situation and the requirements of
the State.

Report of the Central Team is awaited.

ziar faard afeadtaar # sraan &1
I9qm

6603. =t @A fag aaan
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Corruption prevailing in NCCF

6604. SHRI RASHEED MASOOD :
" SHRI B.D. SINGH :

SHRI RAJNATH
SHASTRI :

SONKAR

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have received
complaints from certain quarters including
M.Ps regarding allegations of corruption
and malpractices prevailing in the National
Cooperatives Consumers Federation
(NCCF) ;

(b) if so, the details thereof ;

(c) whether Golernment have made any
inquiry into the complaints made ; and

(d) if so, the result thereof and what
action has been taken by Government in the
matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a)to (d). The main allegations
were as follows :

(i) Loss of about Rs. 2.5 crores in the
transaction relating to export of rice
through Kandla Port in 1981 ;

“(ii)  Bales of common cloth meant for

i smaller and poorer consumers of North
Eastern State have been disposed of in
an irregular manner ; and

(iii) Irregular disposal of dal when stock
was required during drought and
- floods in the State of Rajasthan dur-

ing 1980.

These allegations were examined by the
Board of Directors of National Cooperative
Consumers Federation on 26.7.1982 and
'26.8.1982 and reported that these allegations
‘were baseless. However, further facts have
,been called for from the NCCF for detailed
examination.

There was also another allegation regarding
illegal export of rice, through Kakinada
Port, The NCCF has reported that a
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private firm had exported the rice in its
name, and that it has filed a case against the
firm, in the Metropolitan Magistrate’s
Court Bombay, and the matter is subjudice.

Termination Compensation to Muster Roll
Employees of CPWD.

6605. SHRI RAMPRASAD AHIRWAR :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there are instructions in
C.P.W.D. that termination compensation,
however, permissible under the provisions of
law, should be paid to Muster Roll Emplo-
yees at the time of their termination ;

(b) whether this compensation is paid to
each and every Muster Roll Employee while
terminating his services by the C.P.W.D.; if
s0, what is the compensation and if not, the
reasons thereof ;

(c¢) whether this compensation is paid in
cash ; and

(d) if so, the amount fixed for the pur-
pose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a), (b) and (d). Termination compensa-
tion payable to muster roll employees in
CPWD with not less than one year conti-
nuous service is 15 days average pay for
every completed year of continuous service
or any part in excess of six months, as per
the provision of the Industrial Dispute Act,
1947.

(c) : Yes, Sir.

States Participated in ASIAD 82

6606. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of SPORTS be
pleased to state :

(a) the names of states participated in
Asiad, 1982 ; and

(b) the total amount
state in this connection ?

spent by each
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). Indian Teams/Competitors
participated in Asian Games, 1982 on an all
India basis and no state-wise representation
was made. No expenditure on coaching,
training or participation of these Indian
Teams/Competitors was met by the State
Governments.

Proposal to Enact and Implement the
National Policy of Self-cultivating
Tenancy

6607. SHRI BHOGENDRA JHA : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether it is proposed to enact and
implement a national policy of self-cultiva-
ting tenancy doing away with absentee
landownership ;

(b) if so, details thereabout ; and
(c) if not, reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA
MISRA) : (a) to (¢c). The national policy
on tenancy has all along contemplated
conferment of ownership rights on the
generality of tenants. Only certain speci-
fied and small categories of landlords are
to be exempt from this provision. By now
legislative provisions have been made in
Andhra Pradesh (Telengana Area), Assam,
Gujarat, Himachal Pradesh, Haryana,
Jammu & Kashmir, Karnataka, Kerala,
Maharashtra, Madhya Pradesh, Manipur,
Orissa, Punjab, Rajasthan, Tripura and
Uttar Pradesh for conferment of ownership
rights or allowing cultivating tenants to
acquire ownership rights. Already 7'7
million tenants and share croppers have
acquired ownership in respect of 5.6
million hectares.

World Bank Aid for Multi-State Cashew
Development Project

6608. SHRI S.B. SIDNAL : Will the
Minister of AGRICULTURE be pleased to
state

CHAITRA 21, 1905 (SAKA)

Written Answers 122

(a) the target fixed for production and
expansion of zashew under the World Bank
aided multi-State cashew development
project ;

(b) whether more State are proposed to
be covered under the scheme ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN):(a) No
target for production of raw cashew has
been fixed under the project. However,
the projected annual production at full
project development would be approximately
53,000 tons of raw cashewnuts. It is pro-
posed to bring an area of 53,775 hectares
under new planting and 7,500 hectares for
improvement of existing cashew orchards
under the cashew production programme.

(b) Some State Governments have
shown interest in taking up cashew project
in their State.

(¢c) The proposals
finalised.

have not yet been

Completion of Motor Road from
Chelusen to Devikhet

6609. SHRI R.L.P. VERMA : Will the
Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether the construction of road
projects in rural areas of Garhwal in Uttar
Pradesh which are being implemented under
Five Year Plan is proposed to be completed
in the current year ; and

(b) by what time the Motor Road from
Chelusen to Devikhet will be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) and (b). The programme of rural roads
development under the Minimum Needs
Programme is in the State sector. Informa-
tion of this nature is not maintained in the

Ministry.
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Effect on Minor Irrigaiion Projects in
Kalahandi District due to Declaration
of Reserved Forest Area

6610. SHRI RASA BEHARI BEHRA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that as a result
of declaration of ‘Reserved Forest Areas’
under the New Forest Act, various minor
irrigation projects in Kalahandi District of
Orissa which are in progress have come to
a standstill, by which more than ten
thousand labourers have been deprived of
their daily wages ;

(b) if so, what steps Government have
taken in the matter for on going projects ;
and

(¢) whether Government would consi-
der the situation and ensure that on going
projects works are not discontinued ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) No
such reports have been received. Only one
case of Kalahandi district for 419.0 ha. of
forest land for Upper Jonk Irrigation
Project has been received from the Govern-
ment of Orissa on 14.2.1983, for prior
approval of the Central Government under
Section 2 of the Forest (Conservation) Act,
1980 for diversion of the forest land for
non-forest purpose.

The State Government have been asked
to furnish certain clarifications and clearance
of the Department of Environment for the
project before it can be considered under
the Forest (Conservation) Act, 1980. The
case will be dealt with as soon as the
required details are received from the State
Government.

(b) and (c). All cases of diversion of
forest land for non-forest purpose in which
State Government did not issue orders for
release of forest land prior to 25.10.1980
require prior approval of the Central
Government under the Forest (Conserva-
tion) Act, 1980. There is no exemption for
any types of cases. Cases referred to the
Central Government are disposed of as

expeditiously as possible,
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Special Pools of Accommodation for
Central Government Employees

6611. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether some Special Pools have
been created for the allotment of Govern-
ment accommodation to the Central
Government employees in New Delhi ;

(b) if so, the Ministry or offices for
which such pools have been created ;

(c) the number of houses which have
been allotted to the Central Government
employees through these pools in last three
years against the targets set for these years ;
and

(d) the ratio of allotment of houses in
General Pool and Special Pools ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) Besides the General Pool which is
controlled by the Ministry of Works and
Housing, the following Departments are
also having their Departmental Pool of
accommodation —

(i) P & T Department

(ii) Railways
(iii) Ministry of Defence

(iv) Income-tax, Custom and Central
Excise Departments

(v) Civil Aviation Department
(vi) Overseas Communication Service
(vii) Delhi Administration
(viii) Delhi Police
_(ix) Lok Sabha Secretariat

(x) Safdarjang, Lok Nayak Jaya-
parkash Narain and Dr. Ram
Manohar Lohia Hospitals

(xi) C.G.H.S.

(c) and (d). Every Ministry/Departmen
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is competent to have their own pool of
accommodation and have their own rules
for “allotment from their pools. ~As such,
no record is available in the Ministry of
Works and Housing regarding their pools of
accommodation.

So far as general pool of accommodation
which is controlled by the Ministry of
Works and Housing 1s concerned, 29,646
qrs. were allotted during the last 3 years
upto 31.12.1982.

Reservation for Journalists in Alletment
of Flats by DDA

6612. SHRI K. RAMAMURTHY :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Government have decided
to defer the restoration of the two per cent
reservation for Journalists in the allotment
of flats by the DDA ;

(b) if so, what are the reasons therefor ;

(c) whether accredited Journalists
registeted with the DDA in 1976 are still
awaiting allotment of flats by the DDA
because of the abolition of the two per cent
reservation for accredited Journalists pre-
vailing till 2 January, 1979 ; and

(d) whether Government will direct the
DDA to allot flats to accredited journalists
registered in 1976 and still awaiting allot-
ment of flats.

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). The matter has been consi-
dered by the Government and the Govern-
ment have decided to defer the same for the
time being.

(¢) The Delhi Development Authority
has reported that as no separate record is
being maintained, it is not possible to indi-
cate whether accredited journalists are
awaiting allotment of flats under the
General Registration Scheme up-to 1976.

(d) No, Sir, in view of reply to Part (c).

CHAITRA 21, 1905 (SAKA)

s

Written Answers 126

Edible oils released to States through
Public Distribution System

6613. SHRI A.C. DAS : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state -

(a) whether Government have a propo-
sal to release more edible oils through
public distribution system to various States
and Union Territories ;

(b) if so, the total tonnes of palm oil
and rape seed oil proposed to be allocated
to different States and Union Territories in
1983-84  through  Public  Distribution
System ; and

(c) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) to (c). Allocation of imported
edible oils are made to States/Union
Territories for supply through public
distribution system on month to month
basis taking into account various factors

such as, demand, consumption pattern,
total availability of imported oils, avail-
ability of indigenous oils in the State/

region and other relevant factors including
the pace of lifting of edible oils allocated
carlier to the States. The total quantity of
edible oils allocated to various States during
the first six months of the current oil year
beginning from November 1982 till April,
1983 is 1,96,677 tonnes.

COCOA Production

6614. SHRI XAVIER ARAKAL : Will
the Minister of AGRICULTURE be pleased
to state :

(a) how much cocoa is produced in the
country per year since 1980, and the total
cost of production and price fetched ;

(b) the details of the States growing
cocoa plants and the total area of culti-
vation and the incentives given by the
Central Government ; and
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“c) the uses of cocoa and how many
factories are engaged in this field ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to (¢).
The information is being collected and will
be placed on the table of the Sabha.

Afaar @, af feeeht § @ o
glwai

6615. »t T fag o : #a7 fAmior
ST A" WAl 4 AT F1 FAT F4A F
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F gfee &t § s Mifar @ & g7 fasion-
17 g4 & araura g6 e a4 )
Taa gfaa frar § 6 st e & g 9,
1982 @ar feawaz, 1982 # gfvrai #v
gerar war qr T fF sgfeat &1 wear
T ¥ qF AT at g7 gfiw F1 ger faan
ST

Allotment of Shops/Kiosks by DDA to
SC and ST.

6616. SHRI NATWARSINH SOLAN-
KI : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether shops/kiosks etc. are allotted
to SC/ST people on rent lease basis through
auction by DDA and other such Govern-
ment agencies in the Union Territory of
Delhi ;

(b) whether Government
abolish this policy ; and

propose to

(c) if so, whether keeping in view the
financial conditions of SC/ST people,
Government propose to allot shops/kiosks
etc. to them through lucky draws after
inviting applications ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) THE DDA has reported that the
perpetual lease-hold rights of shops/kiosks
stalls are sold to people belonging to the
scheduled castes/tribes through auction/
tenders restricted to persons belonging to
such communities. Such of the vacant
shops under the administrative control of the
Directorate of Estates, as are reserved for
allotment to SCs/STs, are allotted on pre-
determined monthly license fee by draw of
lots from amongst the applications received
from persons belonging to these communi-
ties. The New Delhi Municipal Committee
has reported that such of the shops/stalls/
kiosks under its administrative control as
are reserved for allotment SCs/STs are
allotted at economic rate of license fee by
draw of lots after inviting applications in the
prescribed form from persons belonging to
these communities. The Delhi Municipal
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Corporation has reported that shops/kiosks
under its control are disposed of in accor-
dance with the provisions contained in
Section 200 (d) of the Delhi Municipal
Corporation Act, 1957.

(b) In the context of the position indica-
ted in reply to part (a), no such proposal is
under consideration.

(c) Does not arise.

Medical Reimbursement Claims of
NDMC Teachers

6617. SHRIJAI NARAYAN ROAT :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether some medical reimbursement
claims of New Delhi Municipal Committee’s
teachers have been pending with NDMC
since 1980 ;

(b) whether it is a fact that some Mem-

bers of Parliament have also sent letters to
the President of NDMC in this regard ; and

(c) if so, the details thereof and the
reasons therefor and when they are likely to
be cleared off ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) No, Sir.

(b) Yes, Sir.

(c) The NDMC has informed that letters
from two Members of Parliament in regard
to medical reimbursement claim of a teacher
relating to the year 1980 were received.
However, no such claim has been received in
the Health Deptt. of the NDMC and one of
two communications from Members . of
Parliament has already been replied to
accordingly.

Amount Earmarked for Dry Farming

6618. SHRI CHIRANJI LAL SHARMA :
Will the Minister of AGRICULTURE be
pleased to state the details of amount
earmarked for 1983-84 for development of
dry farming ?

CHAITRA 31, 1905 (SAKA)

#’rlmn Mr: 130 :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : Govern-
ment of India supplement the efforts of
State Governments for development of dry-
land farming by providing financial assis-
tance through various Central/Centrally
Sponsored Programmes. A token provision
of Rs. 101.70 lakhs has been made for the
year 1983-84 under various schemes for
development of dryland agriculture in the
Budget of Department of Agriculture and
Cooperation, Ministry of Agriculture. For
research on dryland agriculture, Indian
Council of Agricultural Research have made
provision of Rs. 93.01 lakhs for All India
Coordinated Research Project on Dryland
Agriculture, Ministry of Rural Development
also encourages development of dryland
farming under Drought Prone Areas Pro-
gramme, but no specific funds have been
earmarked for dryland agriculture develop-
ment.

wTETQ wwAtfeal ® wwa g & g
o et sl ®t I FAET

6619. =Y sAa< 3gwa : Far famfor
YT ATy Welt a8 FaT F1 FI7 F 4

(F) #a1 7% HAIAT ¥ FS HEA
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(@) afz g, av aedaer frawi &
sIRT 4T &5
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T & g o qe it & 1 § e
afe g, df #4107 wrAe § oA1E H1 W@
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AL LTS

(%) 1 wTER g sfawa frehw
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gegre e at et @ faar ga awR
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wraar g fasha deqrEl & sfafaa
O AT FT 6 a0a (% F 9 fqwr-
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yaraat ¥ fagasm aad @t
gds & fau deiwew faw
saedT FIA T H1F HET G

2. ¥GR g @Fa g fawiw
afym £t g afwr sl axwrd sd=rfa
grar argd weqrAl & faar war w®w ow
ary faaiFz fraifa afawan dwr ama
st f 9w fadre wrd 93 @ AT 8 &

Ffaw 7g it T1fgy)

3. 78 FXHIQ FHFE F fag grem
fr & fawrmeast & sgufa &% ¥ qFgad
qT @A @A F fau faha deqT §
agaAfa &1 TAT AT I ) WY ATHSAT §
Feu qrTfe & gefiweor o sq, St fr gw
HT §, T@9 qIETA FHAMAT gIU ag+
FLHAT T |

Wrong Fixation of the Amount of Monthly
Instalments for DDA’s LIG Flats

6620. SHRI RAJNATH SONKAR
SHASTRI :
SHRI JAIPAL SINGH KASH-
YAP :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a)' whether a prospective buyer of DDA
flats having an annual income between Rs.
4201 and Rs. 7200 becomes eligible for LIG
flat and that on allotment of a flat he has to
pay more than Rs. 400as monthly instals
ment:after payment of initial deposit of Rs.
10,800 towards cost of the flat ;

(b) if so, what is the rationale of fixing
the amount of monthly instalments at Rs.
400/- or more when the income of the eligible
person for LIG flatis taken between Rs.
350/- and‘Rs. 600/- ;

-(c)' wheéther Government propose to
consider the question of downwards ‘revision
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of the monthly instalment to make the pay-

ment more easier, if so what steps have been

taken by Government in this direction ; and
(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING(SHRI MOHAMMED USMAN ARIF):
(a) to (d). Information is being collected
and will be laid on the Table of the Sabha,

Schemes Prepared by Central Institute of
Agricultural Engineering Regarding Dry
Farming Techniques

DR. VASANT KUMAR PAN-
of AGRICUL-

6621.
DIT : Will the Minister
TURE be pleased to state :

(a) whether the Central Institute of
Agricultural Engineering has prepared some
schemes to bring scientific technology to the
farmers door in the field of dry farming
techniques ;

(b) whether the C.ILA.E. has identified
some locations in MP State for intensive dry
farming techniques in waterscarcity districts,
if so, details thereof ;

(c) whether the World Bank has agreed
to launch a big dry farming project in
Madhya Pradesh ; and

(d) if so, the districts chosen, the addi-
tional area to be brought under the new
ploughing implements in the Kharif season
and the estimated new agricultural produc-
tion ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No, Sir.
The Central Institute of Agricultural Engi-
neering, Bhopal does not have any scheme to
bring dry farming techniques to the doors of
the farmers. However, under the Lab to
Land Programme it has endeavoured to
extend dry farming technology to the farmers
in the vicinity of the Institute,

(b) No, Sir. The Central Institute of
Agricultural Engineering has not identified
any area for intensive dryfarming technology
transfer, However, the Institute’s expertise
is always available to the State Goyernment

on request,
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(¢) No Sir not yet. However, a World
Bank Appraisal Mission has visited MP
along with other States. The report of the
Appraisal Mission is awaited,

(d) Question does not arise.

Recommendations for Ban on Cow Slaughter

6622. SHRI SUBHASH YADAYV :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that Official
Level Committee recommended recently to
the Central Government to completely ban
cow slaughter in the country ;

(b) if so, whether the recommendations
made by the Committee have since been
considered by Government ; and

(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (SHRI
ARIF MOHAMMAD KHAN) : (a) No
official level Committee has been constituted
to look after matters exclusively concerning
cow slaughter.

(b) and (c). Do not arise.

Allocation of Rapeseed Oil and Palm
Oil te States

6623. SHRI HARIHAR SOREN : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state :

(a) the total allocation of rapeseed oil '
and plam oil made to various States in the
oil years 1980-81 (November, 80 to Qcteber,
81) and 1981-82 (November, 81 to October,

1 1982) ;

(b) the total quantities of rapeseed oil
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and palm oil released by Government of
Orissa during the above two years ;

(c) the name and the number of Fair
Price Shops in different districts of Orissa
through which rapeseed and palm oil have
been sold ; and

(d) the details thereof ?

APRIL 11, 1983
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) :

(a) Allocation of imported oils made to
State Governments is as under :

Oli Year
1980-81

Rapeseed oil 1,25,005

Palmoil and Palmolein 3,55,361

Total : 4,80,366

Qil Year
1981-82

1,08,519

3,25,610

4,34,129

(b) Allocation made to Government of Orissa is as follows

Oil year
1980-81

—re

Rapeseed oil

Palmoil and Palmolein 2,250 ,,

Total : 6,000 MTs

3,750 MTs

Oil year
1981-82

5,404 MTs

4,350 ,,

9,754 MTs

(c)and (d). The Government of Orissa
has reported that in March, 1982 imported
edible oils were distributed through 13125
fair price shops on rotation basis, Districts-
wise details are as follows :

District No. of F.P. Shops
Balasore 1458
Bolanger 124
Cuttack 3169
Dhenkanal 1511
Ganjam 1325
Kalahandi 310
Keonjhar 808
Koraput 348
Mayurbhanj 716
Phulbani 2
Puri 1655
Sambalpur 1483
Sundarbagh 216

Production of Apples and Potatoes

6624, SHRI KRISHAN DATT SULTAN-
PURI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the production of apples and potatoes
in the country in 1982 and the quantity of
apples exported to foreign countries from
each State ; and

(b) whether in view of the fact that for
packing apples, wooden boxes are made in
large number every year and farmers have to
pay high price, Government propose to set
up a new type of factory to manufacture
wooden boxes so that farmers may get the
wooden boxes for packing apples at low cost
and wood is also not wasted ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

ARIF MOHAMMAD KHAN) : (a) The

estimated production for 1981-82 for apples
and potatoes are as under :

(Production lakh tonnes)

CHAITRA 21, 1905 (SAKA)

Year Apples Potatoes

1981-82 8.98 100.75
During 1980-81, 3681 M.T. was exported
to foreign countries. Statewise figures are

not available.

(b) With a view to save wood, efforts are
being made to develop alternate reasonably
priced, packing cases for apples.

Flats Allotted by D.D.A. Under Madipur
(Paschimpuri) Residential Scheme

6625. SHRI KESHORAO PARDHI :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether many cases are still pending
regarding flats allotted by the D.D.A. in 1974
under Madipur (Paschimpuri) residential
scheme ; and

(b) if so, the reasons therefor and when
these cases will be disposed off ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF) : (a) and (b). Informationis being
collected and will be laid on the Table of
the Sabha.

Construction of Dams under Gandhi Sagar

6626. SHRI VIRDHI CHANDER JAIN :
Will the Minister of TRRIGATION be

pleased to state :

(a) whether itis a fact that a number of
small dams have been constructed in the
land under Gandhi Sagar Dam ; depriving
Rajasthan Government of their share of
water from Gandhi Sagar, Rana Pratap
Sagar and Jawahar Sagar;

" (b) if so, how' the Central Goyernment
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propose-to persuade the Madhya Pradesh
Government to give up construction of
irregular dams ; and

(c) the progress: in this respect uptill
now ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c).
The Government of Rajasthan have been
representing to Centre that Madhya Pradesh
has been constructing a number of minor
and medium irrigation projects in the upper
reaches of Chambal basin above Gandhi
Sagar reservoir, which will result in reduced
inflows into the Gandhi Sagar reservoir
affecting irrigation benefits to Rajasthan.
The Government of Madhya Pradesh are,
however, of the view that construction of
these small irrigation works/tanks are not
going to affect the irrigation benefits accru-
ing to Rajasthan from Gandhi Sagar reser-
voir. The matter had, however, been under
bilateral discussions between the two States
and the Centre was also in touch with both
the States on 8.6.1982. The Union Minister
of Irrigation had written a letter to the
Chief Minister of Madhya Pradesh reques-
ting that the matter may be settled amicably
between the two State Governments. At
the request of Rajasthan to use the good
offices, the Centre is convening a meeting
of both the States to sort out the matter.

famfo § wzrzai 3T w0 & fag
IR AT A5F

6627. =it TR @R qfqwr
=it oo o A
it srdre ardasT

Fa1 faaftor sitx smavg @t a8 aaE
F1 397 H L fa

(%) #av waai & faafor & srgwe &t
¢ FfsATEAT F1 gL FA A gfez { AIHFX
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# #r§ Frrot forg g &; o
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(w) afe g, @ Sad ¥ ger-ger AT
71 &, o afz 7, DEd FTFCE ?

frmior st srarer siwrem ® 9 wal
(=it Wigrwz gea™ sfes) (F) oY, ad )

(@) 3tz () e & 7Y F5aT)

Wheat Procuring Programme, 1983-84

6628. SHRI JAGDISH TYTLER :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether there was a meeting with
the officials of the wheat procuring States
regarding the wheat procuring programme
for the year 1983-84 ;

(b) whether certain States have threaten-
ed not to allow the Food Corporation of
India to procure wheat unless it ensure the
lifting of the procured wheat within a speci-
fied time limit ; and

(c) the action Government propese to
take in this regard along with details there-
of ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) Meetings with the officials
of the wheat producing States have been
held to finalise the rabi procurement pro-
gramme during 1983-84.

(b) and (c). Some States have expressed
their anxiety on the slow movement of
wheat from their States pertaining to earlier
seasons. Food Corporation of India has
been asked to make necessary arrangements
for increasing movement of wheat from the
States. Arrangements for lifting of wheat
that will be procured by the State Govern-
ments/agencies during 1983-84 marketing
season have been asked to be finalized by
the Food Corporation of India in consulta-
tion with the officials of the State Govern-
ments,
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& AT aratd w0 N, few g
AT 101 FOT 797 97 | qgErfaa ata
AT ITAAAT F AT F1 q1EA & foq
gy et R fadt & & @0 arana o
FTAT qe71 1980 ¥ 1983 H @iy F=il

arg @@t @7 & dg Mr@waafe & qar MH & a7 Y stvara A af w7 q9qr
F4 1080-81 F T 2.14 1@ Mehd &7 oA TWAFE
EL srrara o ar grara faar war
g A fagy #1 =
araT L arar e
(ara @o za ) (FATTo H) (WMozad) (F0% zo ¥)
1980-81 10.70 527.81 2.07 591.7
1981-82 10.23 498.36 1.97 606
1982-83 8.34% 361.00* 2.3 766
(ergmfaa)  (srgwifra)

(*ardter, 1982 ¥ ®Tad, 1983)
&7 aut # diwe FF saa frafaa w92 w1 smara wgf fear wan, w4t dw

TR Jeqrae qater 97 )

Narmada Project in Madhya Pradesh

6630, SHRI PRATAP BHANU
SHARMA : Will the Minister of IRRI-
GATION be pleased to state :

(a) whether it is a fact that Governmenit
are actively considering to take-up ‘the
Narmada Valley Project in Madhya Pra«
desh

() if'so; the-details thereof ; and

(¢) the financial provisions for vatrious:
projects under this scheme in the comiing'

year ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : ‘(a) to ‘(¢).
Madhya Pradesh' Government has not' sub-
mitted any Narmada Valley Development'

projects for consideration of the Centre.
Irrigation being a State subject, Irrigation
projects are planned, funded and executed
by the State Government themselves. How-
ever, the State is already executing 5 major
and 5 medium on-going projects in the
Narmada Basin. As per the recommenda-
tions of the Working Group of the Planning
Commission Rs. 35 crores have been provi-
ded for the year 1983-84 for their execution.
The State has also proposed an outlay of
Rs. 3.5 crores during the year 1983-84 for
two new major and one medium projects.

Assessment of Marine Resources in West

Bengal Basin
6631, SHRI SANAT KUMAR MAN-
DAL : Will the Minister of AGRICUL~

TURE be pleased to state :

(a)" whether the-potentialities'of the fere
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tile West Bengal basin’s immense marine
resources have not been properly assessed,
explored and tapped so far ; and

(b) if so, the difficulties which Govern-
ment have to face in formulating any com-
prehensive plan in this behalf ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH): (a) Yes,
Sir. Marine Resources along the West
Bengal Coast have been partially explored
and tapped.

(b) The exploratory fishery survey vessels
of the Government of India based at Cal-
cutta and Paradeep have conducted survey
off West Bengal Coast for assessing demor-
sal (bottom) fishery resources and completed
preliminary survey of about 12,000 sq. kms
of shelf area. During surveys, the vessels
located potential rich shrimp grounds in the
Sandheads area which paved way for com-
mercial exploitation of these resources by
deep sea trawlers. Other exportable quality
fishes like pomfrets were also located in the
area. Marine fishery resources within 40
fathoms area have been assessed and docu-
mented in 1980 and made available to fishing
industry.

The Government of West Bengal have
undertaken a programme for survey of the
coastal waters upto 15 fathoms in collabo-
ration with Marine Products Export Deve-
lopment Authority.

Systematic survey of area by the Govern-
ment vessels is hampered due to non-availa-
bility of adequate shore and infrastructural
facilities. Further, Calcutta port is located
about 80-120 Nautical miles away from
fishing grounds. Hence, vessels have to
spend 3-4 days in to and fro sailing through
the Hooghly.

Facilities to Persons Working in ICAR
Research Work

6632. SHRI NIHAL SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether it is a fact that most of the
persons engaged in the research work in the
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I.C.A.R. do not get the requisite facilities ;
and

(b) if so, whether Government propose
to take remedial steps in the matter ?

THE MINISTER OF AGRICULTURE :
(RAO BIRENDRA SINGH) : (a) No Sir,
this is not a fact that most ICAR Scientists
engaged in research do not get requisite
facilities. Research Institutes/Centres of the
ICAR have adequate facilities in terms of
laboratories and scientific equipment, farms
and workshops, etc. Facilities are compa-
rable with those available at research labo-
ratories of other research agencies in the
country. Adequate technical and support ser-
vices are also available to enable the scien-
tists to conduct research programme
smoothly.

(b) In view of (a) above, the question
of taking remedial steps does not arise.

Ownership Rights to Occupants of Tenants
in Slum Colonies in Delhi

6633. SHRI MADHAVRAO SCINDIA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that Government
have had under consideration any proposal
to given ownership rights for occupants of
tenements in slum colonies and areas in
Delhi ; and

(b) if so, which are the slum-areas in
respect of tenements where in such owner-
ship rights are sought to be given, especially
those situated in the walled city of Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). The information is being
collected and will be laid on the table of the
Sabha.

Increasing the Income of Small and
Marginal Farmers

6634, SHRI AMAL DATTA : Will the
Minister of AGRICULTURE be pleased to
state : : :
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(a) whether it is a fact that no study
has been undertaken as to how the income
of small and marginal farmers can be
increased by alternative employment ;

(b) steps taken to implement the recom-
mendation of the National Commission of
Agriculture to give special preference to the
credit needs of the small and marginal
farmers ; and

(¢c) what if any, has been
achieved ?

success,

THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH) :
(a) Yes, Sir.
(b) and (¢). The National Commission

on Agriculture recommended organisation
of Farmers’ Service Societies (FSS) at the
ground level to provide all types of credit
and full package of services and technical
guidance to farmers particularly small and
marginal farmers and agricultural labourers
for enhancing production and for diversi-
fication of activities in an integrated manner
at on contact point, and to enable the
weaker section to control the society while
serving all categories of farmers, there
should be two third representation to
weaker section on the elected board of
management of the society. In pursuance
of the recommendation, 1195 FSS have
been set up in various States. The scheme
of organisation of Farmers’ Service
Societies, envisages financial, administra«
tive and extension
Government and institutional structure.

The Reserve Bank of India has made a
review of the working of FSS in the
country which revealed that there was
considerable scope for improvement in their
performance. The findings of this review
were communicated to the State Govern-
ments by the Ministry of Agriculture for
taking remedial measures.

ITT NI & F+F FIO WFEAT
qrea faang arwan

663 5. =t Srae @ : F47 ferand walt
qg AT T FAT FA 4 2
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gryifaa ATTa 70.09 FUS w94 & A4
FY gFAT E1 T | (AT AIF A A
g I F AT, T & Prareaga
HAFRF IR ama § gfe 7@ g2
g 1 qurfy, afsar Y s § afg
qf@tsar & fanfo-Fai & aFR H
qf@dd g ok gaq: afewfeaa @7 a1
g # aega sfa® A § @i &
fagmt &7 Ik 5@% 419 &, 9fF 13
afedlaar gea: 1971 ¥ swifaq #Y af
oY, 3% @13 F% a9l ax geai ¥ 3fg g\
WARFWOIGER

(@) afalear &1 swaa: gada
56,680 ¥WEAT @WAT FV gwAr ¥,
S, 1982 aF 34,500 2¥ea¥ fa=rg
SHAT T G4 [F37 51 IH71 § 1

() rra awwe 7 giwa fear §
fafwea augat &t qfa &1 fe=g & sravta
AT & WA § Q@ F18 9fadT 4@ fag
T gm afdsEr & fafea argwi
faat &1 @ arer fawid @y Y fag g
g:
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forar g feram§ erman
(&=w2a%)

(%) FraT®asT 2z 8760
fermaae 2734
3T AT 11,134

(@) wgara AT, 18032
gz 11920
farstrgz 6290
faage 7057
LECIEI 2247
I7 1Y 45,546 ¥2aT
I (F4-@)

56,680 gF2TT

Financial Difficulties of Small
Fishing Companies

6637. SHRI K.A. SWAMI :
SHRI D.P. JADEJA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
the financial difficulties being faced by
small fishing companies based in Visakha-
patnam, operating deep-sea trawlers ;

(b) the reasons for Government’s
reluctance to grant moratoriums on loans
given by Shipping Development Fund to.
small fishing companies which purchased
foreign trawlers ; and

(¢) the reasons for charging penal
interest by Shipping Development Fund on
such loans when fishing industry is in

depression ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Certain
representations were received from fishing
companies requesting for financial relief in
the matter of loans granted to them.

(b) and (c). According to the existing
terms and conditions of loans granted by the
Shipping Development Fund Committee,
moratorium of one year is already available
in the repayment of loans. The rate of
interest on such loans is 8% per annum.
Concessional rates of interest are appli-
cable in case of timely repayment of loans.
There is, thus, no penal rate of interest.

The marine fish production in 1982 is
estimated to be higher than in 1981 and

hence no depression.

AT S AT & A & qA
¥ forg avé

6638. s wgdw : Fav faw§ welt
g qATA A1 F FN [
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(%) #ar wreer §R s Afedl &
Qi FdTAR & fg g aERF adA
FIE Ta7g A FATAT 74T §; AR

(=) afz g, @t fea-fem wsai #1 €@
gsag-Heq &1 Freafas fqg=or afar agr §
T g7 g § QU AT FATE 7

faar sama & s |1 (0 W
fran faat) (%) oY, g1 wr@er sa@
gag A1 FT TS, GG GAAST fafas,
1966 & steaara fear a1 qr1 WI@sT
atre afnsrarn i sarg afearsar & 9«
snafy 1 fafaow, go a@ts & ger Fal d
quF |

(@) 7g &€ F+fw X1 F fagaor
& arel § R wafag usAi w1 gm &S
# gfafafaa gea g

werera <a # wiwda afew

6639. st & wir§ mfwa : F
frwfor st s @t ag aard &Y Far
&I

(%) gwrara Tsg # 37 giagha afaw
%Y gexr feat & foregiv 1975 & 1982
& AT 79 AFT qqr & faw gfa £
wiw & ] o7 37 afwwi @ g faa
g forasY wim €12 7€ FY T Y;

(@) @ aF feay =fawi v qf
safeq FT &Y 1€ A I wfwwy @
geqt fradr g forgin s@ 9T wama
fae &

() o afawi st i anafes a g
AT & 9T FIIW §; AT
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(%) oy wfaswi s gfs F7 a5 amd-
fea #7 faw o7 %Y g & R g9 qay
H GYHTGIA FAT 319 FHIW IS AT @

g7

frafor sl stramE Wit sawat (st
wigrz IewE wifew) (F) usa gewr
q, syrare Tae qqr1 faafo qgraar sAE
& seaiia, 28.2.8 3 % AgrAar & faw qry
7,54,448 af @ &1 qsrEor fRar g

(@) 28.2.83 ax st yfage
FAATA & afATA F1 6,45,424 amq
wgw ardfea fAa o qgr I9H ¥ 2,36,
103 &1 faafor ggraar/as fag ad )

() &Yz (=) Trem FXHTT ZIO ATHYOC
qfagla s & asft qry afard a7
1985 a%F srraiq ¥qq anafeqd w3 qfw-
TITAT & & FT TTT FIA 7 GIAT |

FAO’S Views on Production of
Paddy in the Country

6640. SHRI M.V. CHANDRA-
SHEKARA MURTHY : Will the Minister
of AGRICULTURE be pleased to state :

(a) whether Government have seen the
FAO’s forecast about lower paddy produc-
tion this year in India ;

(b) if so, whether according to them it
will be 6 million tonnes below last year
record ;

(c) whether there will be a major crisis
for paddy production in the country ; and

(d) what steps Union Government
considers to take in view of the paddy
shortage during the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) :(a) and
(b). In the FAO publication Food Qutlook,
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dated the 22nd February, 1983, the pre-
liminary estimate of paddy production in
India in 1982 is put at 68'0 million tons,
against 80’3 million tons in 1981 and 80.4
million tons in 1980.

(c) No, Sir.

(d) As a result of vigorous rabi cam-
paign mounted by the Government, the
effect of losses in paddy production due to
drought is expected to be mitigated to a
large extent.

gAY g sitgfaat & fag &9 ge
agw w

6641. =it favarem gwarfar : #ar
wfy @t 78 Ia Y FU FA fF:

(F) Fa1 gFAIT FEeAl & fag gawr
Y o7 arey aafaat e IFE & forg
faral & AAATH qeq AGA F R &

(@) #ar 37 afadt 9v T qo
sifwa adf giar & s afy wv€ wou sifwa
grar +fit &, ar aifers Far far g ok

(w) afzgr, @ 3@ a@ # ghafeaa
Fa & fau fF faarat & siafaar sfag
ZT qT faa %, g@IT U FT FI9

ISC A § ?

gfe #=t (v &t o) (F) i
(@) waww (frg=or) smaw, 1957 &
HATT agT A IATHT F TEHL qeq Alfa-
fas fadawr & qga & | wifafus gzH<
gen & wfer® qou 9T ITLE! Al A
a7 (fraor) snRm, 1957 @R smawas
aeg sifafraw, 1955 & srada zvedg
AT § | TS qLHTA F1 I9H (Faron)
AW, 1957 F I9qET FT AN WA F
fau qufeq sfumwre fag g &1 977 &y
TA—ART F I F IoAqT F ATHA,
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foradt sfys am oy mfes &,

ST FTHH AW { A an g, avy
TH AIAS H IILFT FTLATS HLAT § |

Sgt aF Frearer Afaay w1 @9y 8,
IT 9T F1§ weu fedor afY &1 qarfy,
WIT T A1 717+ (33} 7 avg aequ )fqaw,
1977 & stafta srearar Stefaa) & garsw
el O g1 weat 1 quiaAr gAr &1 qeq
frai=ror 7 g1 a7t feafg § ag wgar dwa
T fr Bhet o fed Ty aer e
AT FH § |

(1) awre A framt &t sfaa meat
9 Frzart sttt it sty ghafera
F3q & fag faeafafas som fag &

(1) *Frear siwfiry &1 sravas
aeg aifafaaw, 1955 & sfavta
ATATAAT |

(2) v&r FrEare siwfaay &, S
aw & fafafaa 78 gt &, afea
Fyaaran sitafy sfafaw, 1968
¥ dqua denFa €, gF Aw
AIGHT & sAaita srrara fwar s
qHar g |

(3) uF I W AFAT F AN
sreafad orw IqART H A0 TN
FIAY W ¥ Ieqrfed FreAie
AaeY 71 50 sfawa wsai 1
aT-agafaa fafafara & fag
AT ATgET FW F fau srafeq
forar strat 8 138 argEA s
gra faatfa wat & seada
frar strar 21 gadT gAY
sy & Wax faeqe & fag
aApAFT AT FIHAY  IqAeY
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wOAr aar sfaw qeat 9T e
fasr sTar g1

(4) wsw Ffy o faarat agard
afafaat o fagum g 1 i
gfas Freat g WR
F & fag searfga faear sman
g

(5) wrmm gwHe AR fafwe T
guFe fafasa a9 Fe-
fagam Fraf, foad  Fear
gy &Y arra o mfaa g,
F faq st agraaT T |

(6) #rzareht siwfumi & faaor

surret # oFe agfa & agagfa

. faazor gorrslt § afeada fawar
TR |

(7) == Frzam siafaat & dag #,
st 2w ¥ fafafag & &Y,
afFwa faaar srawmsar fafose
foen % gfa/f, qrgq WM
T @Taaard a¥ fagan F@
& fau 9=d g, 9@ @R
qaq LT 9T TW TFTT HT
Frzaray afad F srara &
TEY rEAAfTE ST F IJTHAT &
qIEAq § FI@ g S TSy
TN B TART AT W
awwte g7 fraffa gqeat o
HI AT |

Referee and Linesmen Beaten at
Ambedkar Stadium

6642. SHRI HANNAN MOLLAH :
Will the Minister of SPORTS be pleased
to state :

‘a) whether Government aré aware that
on 7 February, 1983, the Referee and the
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two linesmen were badly beaten at Ambed-
kar Stadium in front of police personnel ;

(b) if so, what is the reaction of Govern-
ment ;

(c) whether any compensation has been
given to the referee and the linesmen ;

(d) if so, details thereof ; and
(e) if not, reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) Government are aware of the incident
which involved manhandling of the Referee
and the linesmen at Ambedkar Stadium on
7th February, 1983 in the course of a semi-
final match of the Durand Football Tourna-
ment,

(b) Government is not concerned with
the conduct of the tournament which is
organised by the Durand Football Tourna-
ment Committee. The Committee have
reported that it had requested for adequate
police arrangements in general and it was
creditable on the part of the police force
that was immediately available to have the
situation under control before the re-inforce-
ments arrived.

(¢) No, Sir.
(d) Does not arise.

(e) No compensation was claimed by the
Referee or the linesmen from the Tourna-
ment Authorities.

Complaints Against Shortage of Grazing
Fields Around C.S,W.R.I.

6643. SHRI R.P. YADAV : Will the
Minister of AGRICULTURE be pleased to
state :

(a) wheéther Government have received
complaints from the Members of Parliament
and others that there is acute shortage of
grazing fields for sheep around hundreds of
kilometres of Central Shéep and Wool
Research Institute, Avikanagar ;
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.(b) whether Government are aware that
two places of South i.e. Bijapur and Bellary
have not bright prospects for the develop-
ment of research work on sheep and wool ;

(c) if so, whether Government will make
efforts to open atleast one such Research
Institute in South in the next financial
year ; and

(d) if not, will Government ¢onsult the
Director, Central Sheep and Wool Research
Institute, to open another Research Institute
in South or shift the existing one from
Avikanagar to Bijapur/Bellary ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes,
Sir. The Indian Council of Agricultural
Research Institutes in Rajasthan viz. the
Central Arid Zone Research Institute and
the Central Sheep and Wool Research Insti-
tute (CSWRI) have developed the necessary
technology for pasture development and
have demonstrated the same through their
transfer of technology programmes, The
development of large scale pastures is the
responsibility of the State Government of
Rajasthan,

(b) to (d). The Government of India/
ICAR are examining the possibility of star-
ting a Southern Regional Research Centre
of the CSWRI during the Sixth Plan period.
After the proposal is finally approved, an
expert committee would be set up to advise
on the selection of a suitable site. Bijapur
and Bellary could also be considered for the
purpose if the State Government desires.

Ban on Registration of Group Housing
Societies

6644. SHRI GHULAM RASOOL
KOCHACK : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether it is a fact that thereis a
ban for registration of Group Housing Socie-
ties in the Union Territory of Delhi ;

(b) if so, whether Government would
relax this ban for the weaker sections of the
society residing in the villages in the Wnion
Territory of Delhi ; and

1P

Wivm- Men 158

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) and (c). The Delhi Administration
has informed that no decision has yet been
taken for' re-opening the registration of new
cooperative group housing societies.

wagT § S+ faw site A
faerea & qvwdt da &) eqman

6645. = TR TE : Far e

W amfrw afe w0 gz qamr e
F37

(%) 71 @& qar & Fr e
fowr o frafea 2w &1 fadrss g
WIS T OF M0 a1 var g freg oo
1T & ATAZ a7 g aiferF AT A -
w1 A IAT Gar grar 2, agr ey sy
sETR A F1E ey 7Y &; ax

(@) afz gi, a1 71 gw1e 7 frare
T8 & F ‘fqarar’ sarF § S wreamr
AT FAHT FT q fasreara F7 0% F7T-
QAT ST T 7 & 7

W@ 3k amfew qfa s & e
WA (s WrnER W snwna) (%) o (@)
fastias fremman &w, & <fgq s s
@i I o s, 1967 F afta
&Y aEdE warge frar (s92 s2w) A &)
aifedi #1 st frgax & faad sl gw
SEHE :

1. %88 ¥fem e geeedw,
HAgT (Fomo) )

geit ¥ fgwta & 60 Wieh @ A i
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AT F UF ar5Ea S fegr warar
arfe gad ae faw ¥ genrfaa @« &1 =g
fammas faearan gfae gra &a gra @
& foru fagras fear o a% ) ag @ngdy
28-2-1985 aF Fa & |

2. {8 g ATAA WiTFLH, g
forar drargz

ad! & fgama & 70 ded zq #1 ifaw
&R T UF argaq s fwar ar arfs
g% faamas faeareor g7 | 99 49 7
forad araat g &1 faermas fremwor fFar
fear st a% 1 7g @rg@aT 31-10-1983
S CEAl

faamar st ¥ dguwer qa faemor
Gl #1 eqAr & fau aaeafq, aacafa
e &Y Far fARwEa | F18 o7 T ATATA-
a7 wfrad agi agT AT & |

IO waw & #arge foor § fagmEn
sTE At el dea & § 78 A BRI
1 eqmqAr # faw 1% eragd o7 qrd
AGH g1 & | 914 W HIE HAATT-TT AT
ERIT aa BT 4 aufa A H AT AAfy
& draa afafeaa awar ggaqa W &
farg st fve 77 wred fagial & @3-
T AR Fea-aag qgr fowe faay v
yafawar &1 a1 § WA gY I W
fa=Te fefar s |

Liberalisation of Rules for Creation o
Second Charge on Property

6646. SHRI ARJUN SETHI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that Central
Government have decided to liberalise the
rules governing the creation of second charge
on the property to enable their employees
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to secure loans from banks in addition to
the house advance obtained from Govern-
ment which is not enough to build the
houses in view of the rising costs ; and

(b) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) Details are given in the enclosed
statement.

Statement

The Government vide Ministry of Works
and Housing O.M. No. 1/17011/4/82-H. III,
dt. 2nd Dec., 1982 have decided that the
Central Govt. servants who have obtained
HBA from the Government may be permit-
ted to create second charge on the proper-
ties to enable them to obtain additional
loans from some recognised financial insti-
tutions, provided they obtain prior permis-
sion of the Head of the Deptt. and the draft
deed of second mortgage is submitted to the
Head of the Department for scrutiny. Such
a second charge may be created only in
respect of loans to be granted for meeting
the balance cost of the houses/flats by
recognised financial institutions, such as the
following :

1. Banking institutions, including Coope-
rative Banks ;

2. Financing Corporations set up by
_the State Governments which provide
loans for house construction ;

3. Apex Cooperative Housing Finance
Institutions, such as Delhi Coopera-
tive Housing Finance Society.

4. Public Companies formed and regis«
tered in India with the main object
of carrying on the business of provi«
ding long term finance for construc-
tion or purchase of houses in India
for residential purposes, like the
Housing Development Finance Cor-
poration Limited,
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2. Total amount of the House Building
Advance sanctioned by the Govt. and the
loan raised by the Government servants
from outside institutions, taken together,
shall not exceed the prescribed cost ceiling
limits as applicable to a particular case.

3. It would be for the Government
Employees to ascertain the willingness of
the financial institutions concerned to accept
the second charge before applying for per-
mission of the Head of the Deptt. In all
cases, the expenditure on registration of
the Mortgage Deed etc. shall be borne by
the Government servants themselves as at

present.

Construction by CPWD of Road from
Dhankota to Dalalghat, Nepal

6647. SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether it is a fact that the CPWD
has been entrusted with the construction of
road from Dhankota to Dalalghat in Nepal ;
and

(b) if so, the total, mileage to be cons-
tructed and when does the CPWD propose
to start the work ?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) No, Sir.

(b) Does not arise.

Proposal to Shift Nagpur Electrical Circle
of CPWD to Madras

6648. SHRI K.A. RAJAN: Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) whether it is a fact that Nagpur
Electrical Circle of CPWD has jurisdietion
in three different Zones of the Department,
that is South, West and Food Zones ;

(b) if so, whether there is a proposal to
shift this circle to Madras ; and

(c) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) No, Sir.

(c) There is already an Electrical Circle
at Madras and another Electrical Circle is
not required there at present.

Central Assistance for Minor Schemes in
Tribal Sub Plan

§649. SHRI KEYUR BHUSHAN :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether it is a fact that Government
provided Central assistance of Rs. 8.62
crore for minor schemes in Tribal Sub Plan
during 1981-82 which was reduced to Rs.
One crore in 1982-83 ; and

(b) what is the percentage of tribal popu-
lation in M.P. in terms of the area and pér-
centage of irrigation in 1974-75 and in 1980«
81 what percentage is expected by the end
of Sixth Plan and if rate of growth of poten-
:)i:l i.s slow what special consideration will

given to tribal area whi i
1 ile formulating the

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) A Special
Central Assistance of Rs. 8.62 crores was
provided for minor schemes during 1981-82
but it was out of theunspent balance for
the period 1978-80. During 1982-83 an
allocation of Rs. 5 crores was made by the
Ministry-of Home Affairs as Special Central
Assistance including completing minor Irris
gation Projects.

(b) The information is being collected
and will be laid on the Table of the House.

Increase in Dog Population
6651. SHRI ANANTHA RAMULU
MALLU : Will the Minister of AGRI«
CULTURE be pleased to state

(a) whether it is a fact that the dog
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popﬁlétion is increasing in the country day
by day ;

(b) if so, what measures have been
adopted by Government for controlling dog
population in the country ; and

“{c) whether Government will consider
that stray dogs should not be killed but
should instead be sterilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Statis-
tlcs on dog population is not available.

(b) The Municipal Corporations and
other Local Bodies in major towns have
squads to catch and destroy the stray dogs.

(¢) Sterilisation for controlling the dog
population was tried in somé countries but
was found expensive and impracticable.
Hence, there is no other way of controlling
stray dog population excepting their des-
truction.

Cauvery Waters

6652. SHRI K. MALLANNA : Will
the Minister of IRRIGATION bc pleased
to state :

(a) whether recently Central Govern-
ment have placed some suggestions for
arriving to any conclusion regarding the
Cauvery talks between Tamilnadu, Kerala
and Karnataka State ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a)and (b).
Discussions are being held with the Chief
Ministers and Ministers of the basin States.
The latest talks were held on 5th April, 1983
when it was decided that bilateral discus-
sions will be resumed amongst the Chief
Ministers and efforts made to reach under-
standing on sharing of waters. It was also
decided that discussions will be held amongst
the ‘technical officers of the States to reassess
the total availability of waters.
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Sports Institutions Functioning in the
Country

6653. SHRI NAVIN RAVANI : Will
the Minister of SPORTS be pleased to
state :

(a) the details of the National Sports
Institutions functioning in India and the
details of the training being given in those
institutions ;

(b) whether there is any proposal to set
up more sports institutions in the country
during the next year ; if so, the details
thereof ; and

(c) the total amount earmarked for the

uplift of sports in the country for the year
1983-84 ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :

(a) There is only one national level
Sports Institution namely, the Netaji
Subhas National Institute of Sports

(Patiala) functioning at present in India,
with its South and East Centres located at
Bangalore and Calcutta respectively.

The Institute offers training facilities in
sports coaching in sixteen (16) sports disci-
plines through the following courses :

Course Duration
(i) Master’s Diploma
Course . 22 months
(ii) Regular Diploma )
Course 10 months
(iii) Condensed Diploma
Course 6 months
(iv) Certificate in Sports
Course 6 weeks

(v) Refresher Courses
(For In-service teachers)

(b) No, Sir. Government have no such
proposal under consideration.
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(¢) Rs, 635.97 Lakhs for the Central
schemes of Sports and Games.

Shifting of CPWD Civil Circles to
States Capitals

6654. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is the policy of the
C.P.W.D. to have at least one Civil Circle
office in every State Capital ;

(b) if so, whether there is a proposal to
shift Allahabad Circle to Lucknow, Agra
Circle to Jaipur and Nagpur Circle to
Ahmedabad ; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) No such formal policy has been laid
down.

(b) Even though no such formal policy
exists, owing to the workload in these places,
orders have been issued to shift Allahabad
Central Circle to Lucknow and shifting of
Agra Central Circle to Jaipur is under
consideration. At present there is no
proposal to shift Nagpur Central Circle to
Ahmedabad.

(¢) About Lucknow and Jaipur, position
has been stated above. Since proposal to
open a Circle office is examined keeping in
view the development of work load, and
Nagpur Circle has adequate work load,
there is no necessity of shifting it to
Ahmedabad at present.

Composition of Civil Circle of
CPWD in Nepal for Mahendra
Raj Marg

6655. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether CPWD has a Civil Circle
in Nepal for Mahendra Raj Marg works ;
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(b) whether it is also a fact that there
are Electrical and Mechanical Sub-Divisions
and Sections under the Civil Divisions of
the circle ;

(c) if so, the number of such Sub-
Divisions and Sections ; and

(d) whether there is any proposal to open
an Electrical Division for these electrical
and mechanical sub-divisions and sections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). Yes, Madam.

(c) Two Sub Divisions and eight
sections.

(d) No, Madam.
Building Cost Index Maintained by CPWD

6656. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether it is a fact that the C.P.W.D.
is maintaining a Building Cost Index ;

(b) if so, when was it started ; and

(c) what have been the Index ﬁgures'
during the last ten years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). The C.P.W.D. has been main-
taining a Building Cost Index since 1957,

(¢) The index figures for the last 10 years
are indicated below :(—

Year Cost Index Base 100
1972 134 1-1-70
1973 166 1-1-70
1975 180 1-1-70
1977 113 1-10-76
1979 130 1-10-76
1980 176 1-10-76
1981 200 1-10-76
1982 217 1-10-76
1983 245 1-10-76
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Soil Erosion in Dhanbad District

6657. SHRI A.K. ROY : Will the
Minister of AGRICULTURE be pleased to
state ;

(a) whether he is aware of large scale
erosion of soil by the Khudia river in
Dhanbad district of Bihar disturbing the
soil fertility ;

(b) if so, facts in details and steps taken
thereon ;

(c) whether there is any agency with the
Central Government to act and advise the
State Government to take necessary steps to
stop soil erosion in the hilly area ;

(d) if so, details of such agencies ; and
(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :(a) and
(b). The information is being collected
from the State Government and will be laid
on the Table of the Sabha as soon as it is
received.

(c) and (d). The subject of soil erosion
is being handled by the Ministry of Agricul-
ture which has been giving advice to the
States in respect of steps to be taken to
tackle the problem. Recently the National
Land Board and the National Land
Resources Conservation and Development
Commission have been set up to provide
advice to the Government in regard to
policy planning, coordination and monitor-
ing all issues relating to health and scientific
management of soil and land resources.

(e) Does not arise.

Survey Conducted in States for
Dry Farming in 1982

6658. SHRI MOHANLAL PATEL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the area in each State where survey
has been conducted to start dry farming

during the year 1982 ;
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(b) the area in each State where dry
farming is being done ; and

(c) steps being taken by Government to
popularise dry farming in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE : (SHRI
ARIF MOHAMMAD KHAN) : (a) No
systematic survey has been conducted for
starting dry farming during 1982. However,
at the National Workshop on Agricultural
Development in the context of the Producti-
vity Year 1982 and New 20-Point Programme
held at New Delhi in February 1982 and
subsequently, in the  Research-cum-
Development Forum on Dryland Farming
etc. held in April 1982, it was decided to
adopt integrated  dryland agricultural
development on an area of 3.82 million ha.
in selected micro-watersheds. The States
have so far identified an area of about 2.69
million ha. in 3811 micro-watersheds.
Besides, the States are also encouraging
adoption of dryland technology in an area
of 17.45 million ha. outside the above micro-
watersheds. The State-wise position is
given in Statement—I.

(b) The State-wise net cultivated area
which is entirely dependent on rainfall and

follow dryland farming is given in
Statement—II.,
(c) The dryland farming technology

developed by Indian Council of Agricultural
Research, International Crops Research
Institute for the Semi-Arid Tropics, Agri-
cultural Universities etc. is popularised by
Extension agencies through training and
demonstrations. Two pronged strategy
has been adopted for development of dry
farming in the country : (i) Intensive
approach—permanent and ong-term
improvement in the productivity of dry
farming areas through integrated and
scientific  watershed  development and
(ii) Extensive approach—optimal utilisa-
tion of existing resources under on-going
programmes of agricultural development for
stepping up production.

Under intensi(c approach, a Centrally
sponsored scheme  ‘Pilot Project for
Propagation of Water Conservation/
Harvesting Technology for Dry Farming
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Areas’ has been formulated for selected
districts in the States of Andhra Pradesh,
Bihar, Gujarat, Haryana, Himachal Pradesh,
Karnatdka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Punjab, Rajasthan,
Uttar Pradesh, West Bengal and Tamilnadu
to minimise the adverse effect of erratic
rainfall through scientific utilisation of rain
water for optimising and stabilising produc-
tion under dry farming conditions. Besides,
all the States have been advised to draw an
action programme for planning, implement-
ing, coordinating and monitoring of the
dryland farming praetices keeping in view
the multi-disciplinary approach involved
therein. They have also been advised to
ensure availability of agricultural inputs
within the easy reach of the farmers in
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adequate quantities at right time. They
have in particular been requested for the
constitutionn of a  multi-disciplinary
committee at the block level for planning,
implementation and monitoring of the inte-
grated wathershed development project
for dry land areas and also setting up an
inter-departmental committee at the State
level to over-see and coordinate the various
on-going programmes of the agriculture,
rural development and other concerned
departments for development of dryland
farming. The identified watersheds should
receive preference in the distribution of
agricultural inputs and credit. The develop-
ment of dryland agriculture is also an
important component of Drought Prone
Areas Programme.

Statement—1

State-wise progress of selection of watersheds and area
covered under dryland farming.

State/U.T. Target 1982-83 Progress upto January 1983
No. of Total No of Area Area outside
selected area of selected covered watersheds
micro- selected  micro- under covered
watersheds micro- water- selected under
(Nos.) water- sheds micro- dryland

sheds (Nos.) water- farming
(000 ha.) sheds practices
(000 ha.) (000 ha.)
(1) (2) 3) (©)) (5) (6)

1. Andhra Pradesh 250 250 250 506.00 111.95

2. Assam 125 125 125 125.00 350.00

3, Bihar 300 300 350 —_ 1419.00

4. Gujarat 200 200 200 242.00 —

5. Haryana 87 87 134 130.00 2100.00

6. Himachal Pradesh 50 50 50 4.06 40.72

7. Jammu and Kashmir 75 75 62 1.30 292

8. Karnataka 150 150 170 87.48 156.13

9, Kerala 140 140 165 29.49 —
10, Madhya Pradesh 20 420 320 395.00 1076.31
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11. Maharashtra 296 296 269 269.00 §949.00
12. Manipur 26 26 5 6.75 15.00
13. Meghalaya 24 24 -— — " —
" 14. Nagaland 21 21 2 - i
15. Orissa 280 280 370 64.00 1292
16. Punjab 60 60 16 50.00 587.00
17. Rajasthan 200 200 187 —_ 1814.00
18. Sikkim 3 3 — — —
19. Tamilnadu 200 200 212 101.53 324.41
20. Tripura 17 17 17 39.00 —
21. Uttar Pradesh 600 600 600 627.00 453.00
22. West Bengal 200 200 298 15.00 40.00
23. A.and N. Islands 5 5
24. Arunachal Pradesh 48 48
25. Chandigarh — — 9 0.02 0.02
26. Dadra and Nagar
Haveli 1 1
27. Delhi 5 5
28. Goa, Daman and Diu 12 12
29. Lakshadweep 5 5
30. Mizoram 20 20
31. Pondicherry 4 4
Total 3824 3824 3811 2692.63  17452.38
Statement—II 1 2
Statement showing the State-wise net 12. Manipur 75
rainfall area during 1978-79 13. Meghalaya 145
14. Nagaland 96
. State/U.T. Net rainfed :2 e 4949
No. area - Punjab 915
(000 ha.) 17. Ra)a.sthm 12576
18. Sikkim 51
1 2 19. Tamilnadu 3378
20. Tripura 217
21. Uttar Pradesh 8590
1. Andhra Pradesh 7694 22. West Bengal 4050
2. Assam 2107 23. Andaman and Nicobar Islands 32
3. Bihar 3572 24. Arunachal Pradesh 88
4. Gujarat 7828 25. Dadra and Nagar Haveli 19
5. Haryana 1732 26. Delhi 12
6. Himachal Pradesh 3n 27. Goa, Daman and Diu 121
7. Jammu and Kashmir 419 28. Lakshadweep 3
8. Karnataka 8906 29. Mizoram 69
9. Kerala 1976 ndicherry
10. Madhya Pradesh 16532 T 4
11, Mahradcs 16349 All India 105077
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_Developnentongrkdtthnhm

6659.

SHRI

MOHANLAL PATEL :

Wwill the Minister of AGRICULTURE be
pleased to state :

(a) the details of the programmes being
implemented for the development of agri-
culture in Gujarat State and particularly in
Adivasi areas ;

(b) the amount of Central
given to Gujarat Government for the pur-

assistance

ﬁ’rmen Ayimven l“;‘

pose for the year 1982-83 and the progress
achieved so far ; and

(c) the amount earmarked for the
purpose for the year 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and
(b). The programmes for Department of
Agriculture being implemented in the State
as also in the tribal areas of Gujarat are
mainly as follows :

(Rs. in lakhs)

Sr. ‘ Programmes Plan outlay 82-83
No. Normal Tribal Special
area central
sub- assistance
plan
1. Direction and
_Administration 390.00 37.81 —
2. Multiplication and
distribution of seeds 56.61 30.35 65.00
3, Manures and Fertilisers 68.36 51.39 —_
4. Plant Protection 61.60 3.50 —
5. Commercial Crops 90.80 18.75 -
6. ' Extension and
: Farmers Training 79.41 18.00 —_—
7. Agricultural Engineering 36.70 20.45 35.00
8. Agricultural Economics
and Statistics 21.69 14.00 —-
9. Horticulture 46.83 12.75 —
10. Other expenditure 250.00 —_ —
* 11, Nucleus Budget 13.00 - -
1115.00 207.00 100.00
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A total plan provision of Rs. 1115.00
lakhs has been earmarked for agricultural
development programme for the year
1982-83. For the tribal areas sub-plan a
total amount of Rs. 307.00 lakhs is provided
for agriculture development which includes
Rs. 100.00 lakhs as special Central assistance
for agriculture development.

The estimated expenditure incurred
during, the year 1982-83 as against the total
plan provision earmarked for normal and
tribal areas including special Central
assistance is as under :

(Rs. in lakhs)

Tribal area
sub-plan
including
special
central
assistance

. Normal

Agricultural

development 256.00

1156.33

(c) A provision of Rs. 1300.00 lakhs has
been earmarked for agriculture develop-
ment for the year 1983-84, out of which
Rs. 227.60 lakhs are earmarked for agri-
culture development in tribal area sub-plan.
In addition a special Central assistance of
Rs. 95.00 lakhs is also provided for
agriculture development under tribal area
sub-plan for 1983-84.

Distribution of Civil Supplies through Public
Distribution System

6660. SHRI N.E. HORO : Will the
Minister of FOOD AND CIVIL SUPPLIES

be pleased to state :

(a) whether there is any proposal under
the consideration of Government to make
satisfactory arrangements for the distribution
of civil supplies through public distribution
system ; and

(b) whether some States have requested
the Central Government in this regard and
if so, the reaction of Central Government

~thereto ?

.APRn.l\l.Jm ,
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD) :
(a) and (b), The primary responsibility for
implementation and supervision over the
public distribution system in their respective
territories is with the State Governments
themselves. Reports received periodically
from them indicate that the system is gene-
rally functioning well. Directions have
already been issued from the Central
Government to State Governments to
expand, strengthen and streamline the
public distribution system and to ensure
that the commodities meant for issue under
the System do reach the bona fide consumers
at pre-determined prices.

Increasing the Production of Marine Fish

6661. SHRI G.Y. KRISHNAN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have fixed some
targets to increase the production of marine
fishing during the Sixth Plan Period ;

(b) if so, the quantum of different varie-
ties of marine fish likely to be produced in
Karnataka during Sixth Plan period ; and

(c) the steps Government have so far
taken to achieve the targets fixed in this
regard ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH)
(a) Yes, Sir.

(b) During five years of the Sixth Plan
period (1980-85) marine production along

* Karnataka coast is likely to be of the order

of 9.5 lakh tonnes. Important varieties of
marine fish caught on this coast are : macke-
rol, sardines, anchovies, pomfrets and prawn.
The quantum of different varieties of marine
fish likely to be produced cannot be indica-

ted with precision.

(c) The following are some qf the impor.
tant steps taken up by the Government to
increase deep sea fish production :

(1) Augmentation of fishing fleet through
the Charter of Foreign vessels, joint
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ventures, import and indigenous AZAD) : (a) and (b). Government - are

construction.

(ii) Provision of loans on soft terms for
purchase of fishing vessels to the
extent of 95% of the cost of indi-
genous vessels and 909, of the cost
of imported vessels which isto be
repaid in 15 annual instalments
excluding one year of moratorium.

(iii) Grant of subsidy of 339% on the
cost of indigenously constructed
vessels.

(iv) Intensification of fishery  survey
through larger and more sophis-
ticated vessels.

(v) Augmentation of training facilities
to meet manpower requirements.

(vi) Assistance for the construction of
fishing harbours at major and minor
ports and of landing and berthing
facilities at smaller fishing centres.

(vii) Regulation of fishing by the foreign
vessels through  enactment of
Maritime Zones of India (Regula-
tion of Fishing by Foreign Vessels)
Act, 1981 and the rules framed
thereunder to deal effectively with
the problem of poaching in our
waters by unauthorised vessels.

Supply of essential commodities to Orissa

6662. SHRI CHINTAMANI JENA : Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are aware of
the severe scarcity of essential commodities
in the drought affected areas in the country
and particularly in Orissa ; and

(b) if so, what steps have been taken or
are proposed to be taken by Government to
expedite the supply of essential commodities
such as foodgrains, edible oils, kerosene oil
etc. in these areas ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA

fully aware of the drought affecting certain
areas in the country including Orissa and
have already taken a number of steps to
maintain the supply-line of essential commo-
dities such as foodgrains, edible oils, kerosene
etc. In addition to the normal allocations of
these commodities that are periodically
made, demand from the concerned State
Governments for extra allocations was consi-
dered and wherever possible and feasible such
extra allocations have been made to the
drought affected States including Orissa.

Big Houses/Foreign Vessels Engaged in
Fishing in India

6663. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of trawlers operated by
each big houses/Foreign vessels engaged in
the fishing trade in India ;

(b) whether any other concern has applis
ed for issuing licence for fishing in Indian
ocean during the year 1982 ; and

(¢) if so, the details thereof and the
action taken by Government in this regard ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
number of trawlers operated by M.R.T.P.
houses is as follows :

No. of traws

lers operated

(20 M and
above in length)

(i) Union Carbide India Ltd.
(ii) Britannia Industries Ltd.
(iii) Tata Oil Mills Ltd.
(iv) India Tobacco Co. Ltd.
(v) Chowgule & Co. Pvt. Ltd.
(vi) Chowgule Steam Ship Ltd.
(vii) Konkan Fisheries Pvt. Ltd.

NN A2 D NWwe

No foreign vessel is presently being opera-_,
ted by big houses.
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(b) and (¢). No application for issue of
“licence” for fishing in the Indian Ocean as
envisaged under Section 4 of the Maritime
Zones of India (Regulation of Fishing by
Foreign Vessels) Act, 1981 has been received.

AT aTaTE w1 A w1 frator

6664. WY TATTW T4A : FIT @
wY ag qaT F FAT FA G

(%) Far qraserr qaorare & festraq
¥ W99 FWQ GUT T F BT T
faator @ &1 fau faar marar @k
afg gi, & #a7 ag a9 § fF 3Fq A fear-
gq FAT Tq7 F FIOT B F7 FAwAvor
F ¥ IF T fear ar e ag et @
ot fs o oa fre s,

(@) #a1 W &F fadow SHaA @@
oa &1 fanin §TA ¥ F FW FaQ
fazult famaait &1 it ga& fag sefa
fpar war 91 qur IFEN WY T WG &7
audn frar a1 fF 9w feqmaq & ggamw
guaE ¥ wa &1 fanfo @ %1 qag
F Sfaa aff & o afe g, @ faen
fairgs gam anfe o3 feadt a7 ufwas
gt o

(w) wea fesmas &1 777 F7q amw
afuwifa & fasg ¥ FEaE #r af
g7

dadig ww fawm aw agr fawin
st wmarm WA (s g fag) () o
() g v & ag weqrE foar man o fa
qw FEIU MET FT qOET, faga
famfor-garat 7€ faeelt AT qifersr oY,
QF F-ALH AT AT ATfE ) 74 et
T mifasr gra wfss gearer @t 3
Feorrem &1 g sifaer s saT Ot
feargn sfeaifirer gai & are frar e
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A ag =a<n aeare & fag rar
dar frg g festrgm & srgany, oa &
giaT wfeq @®q & 97 HT FPAL Y
gas! feazar & art # o srwwTg ¥
o WA SrfrE) gearE, feesdr gra
FATY 1C B & fewrgT F1 g@dr A1 A1
F #1 frorr faar mar | @@ R i
FA F 9917 ag 91AT 74T fF ZEH §9
donea sfqard § | afes saeT & g o
gAY TC FWGAT F1 I gY qg WG
fowar ar fF 79 cfmar e S ge @A @
9&A, FF §U AX-ATA FT FT4 I FIAT
v ag grm ) ufuard @« § JUA
Fifw oF sfTard & § i gar qor-
arer wfirars s 1 sers 1 =6t @
QU FT qFAT 91 ¥q: ufmare 82, &
fore g axorare aam w1 &) faviy fpar
war g7 | 7% faeet aw arfaswr § §a1€
fve wg fesmea & srgaTe wa &Y HLa-
e feazar g aarg a9 & fag fray oY
fadelr fawrasw &1 srwifaa adr fear aan
a7 T 59 TF 79 9T ) g7 sgan
fadt afawidr & fazg ST F@ 7
97 & TEY I4aT |

Promotion to the post of Dy. Director Horti-
culture, C.P.W.D.

6665. SHRI BHEEKHABHAI : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the rules for promotionto the post
of Deputy Director of Horticulture,
C.P.W.D. New Delhi ;

(b) whether the above rules were violat-
ed in the matter of recent promotion to the
post of Deputy Director in that Directorate
and even the advice of U.P.S.C. was ignered
in the matter ;

(¢) if so, the reasons therefor ;

(d) whether it is a fact that no meeting
of the departmental promotion committee
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was held in the last 10 years and whether all
ad-hoc promotees have been allowed to conti-
nue ; and

(e) if so, the reasons for not holding the
departmental promotion committee meet-
ings over the last 10 years and action taken
against the officers concerned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
According to the CPWD Horticulture Dire-
ctorate (Class T and II Posts) Recruitment
Rules, 1973, promotion to the post of
Deputy Director of Horticulture is to be
made from the grade of Asstt. Director of
Horticulture having a degree in Agriculture
or Botany with Horticulture as a special sub-
ject with seven years service in the grade
rendered after appointment thereto on a
regular basis.

(b) and (¢). As promotions to the post of
Deputy Director has been made on an-ad-
hoc basis only, the said Recruitment Rules
have not strictly been followed. The UPSC
had initially approved some of these adhoc
promotions but did not agree to their conti-
nuance beyond certain periods. Thg matter
has again been taken up with it for its
approval.

(d) Yes Sir, After notifying the CPWD
Horticulture Directorate (Class I and II
Posts) Recruitment Rules, 1973, no post of
Deputy Director (Horticulture) fell vacant
till 1979 and thus the question of holding a
meeting of the Departmental Promotion
Committee till that period did not arise.

(e) Asstated in reply to part (a) above,
Asstt. Directors of Horticulture having a
degree in Agriculture or Botany with Horti-
culture as a special subject are eligible for
promotion to the post of Deputy Director.
The CPWD have reported that no University
(except one or two in the South) in India
provides a special subject in Horticulture
and hence most of the Asstt. Directors
working in the Directorate of Horticulture
are not eligible for promotion. The question
of amending the Recruitment Rules suitably
has already been taken up with the U.P.S.C,
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Price Rise in Phosphatic and Nitrogenous
Fertilizers

6666. SHRIMATI GEETA MUKHERIJEE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) how many times the price of ferti-
lizers has been raised in the last five years ;
and

(b) what was the rise each time for
popular phosphatic and nitrogenous ferti-
lizers ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
prices of fertilizers were revised twice during
the last 5 years.

(b) The prices of Phosphatic and Nitro-
genous fertilizers were increased by about
389 w.e.f. 8th June, 1980 followed by an-
other increase by about 17.5% w.e.f. 11th
July, 1981.

Number of Villages Unconnected with
Roads

6667. SHRI ATAL BIHARI VAJPAYEE :
(SHRI SURAJ BHAN) :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) number of villages in each State and
Union Territory which are unconnected by
roads ;

(b) what is the national average of length
of roads per hundred sq. kilometres and
which States are below this average ;

(c) number of villages in each State and
Union Territory which were connected by
road in each of the last three years and in the
current year ; and

(d) number of villages in each State and
Union Territory which are unconnected by
all weather roads ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) :(a) to (d),
A Statement is attached,
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Statement
State/Union Territory Numpber of villages connected by No. of I}oad length
all wheather roads during villages not in Kms,

1980-81 1981-82 1982-83 connected  per 100 sq.
(Provisional) by all wea- Km. of
ther roads  area®*
as on
1.4.1982
1 2 3 4 5 6
1. Andhra Pradesh 30 35 30 16569 42.34
2. Assam 393 404 342 10589 39.34
3. Bihar 1060 449 630 48023 48.86
4. Gujarat 1279 1100 340 8484 28.08
5. Haryana 450 —_ 43 173 48.89
« 6. Himachal Pradesh 201 209 210 10327 33.71
7. Jammu and Kashmir 51 48 27 2724 5.46
8. Karnataka 68 273 170 19150 56.72
9, Kerala — - — - 242.24
10. Madhya Pradesh 832 663 400 56148 25.27
11. Maharashtra 154 1139 1518 25340 55.89
12. Manipur — 8 9 1547 24,78
13. Meghalaya 217 105 58 2294 20.92
14. Nagaland 6 4 — 332 3847
15. Orissa 205 205 320 53684 75,79
16. Punjab 177 11 —_ 176 90.34
17. Rajasthan 240 238 255 27780 20.18
18. Sikkim 3 15 15 258 16.55
19. Tamil Nadu 392 322 320 11195 87.43
20. Tripura 265 220 275 3253 73.70
21. Uttar Pradesh 598 245 380 103235 54.20
22. West Bengal 90 130 250 21074 159.50
23.. A. and N. Islands - — —_ 145 7.43
24. Arunachal Pradesh —_ — — 3463 14.45
25. Chandigarh - —_ - o 113.16
26. Dadra and Nagar :
Haveli — — 1 17 43.99
27. Delhi 2 2 — = 888.96
28. Goa, Daman and Diu 1 — 1 157.15
29. Lakshadweep — — - e 6.25
30. Mizoram 3 v 1 585 4.23
31. Pondicherry 13 12 14 35 441.46
Total 6729 5845 5608 426632 46.67
Source :

Commission.

Basic Road Statistics of India—1979-
Division of the Ministry of Shipping

Annual Plan 1983-84 documen

ts of State/Union Territories and Planning

80 brought out by the Transport Research
and Transport in January, 1982,
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Hike in Prices of Foodgrains

6668. SHRI G. NARSIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the prices of
foodgrains in the country during the last
two months have registered a sharp in-
crease ;

(b) if so, what are the reasons for the
same ; and

(¢) to what extent this has affected ad-
versely the price index and the poorer sec-
tions of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) There
has been an increase of about 5 percent in
the wholesale prices of foodgrains during the
period from 22,1.1982 to 19.3.1983.

(b) The increase in prices is due mainly
to significant fall in production of Kharif
cereals, the off-seasonal rise in the prices
of rabi foodgrains and continued pressure of
demand,

(¢) The increase in all-commodities
wholesale price index during this period is
about 2 percent ; the contribution of food-
grains in this increase is not significant. The
interests of the poorer sections of the people
are being taken care of by the Public Distri-
bution System. :

Achievement of Objectives Set-out for
Distribution of Fertilisers

6669. DR. A.U. AZMI : Will the Minis-
ter of AGRICULTURE be pleased to
state :

(a) the success achieved in realising the
objectives set out in Sixth Plan to have
equitable and efficient fertilisers distribution
system in the country accompanied with
infrastructural and organisational support to
reduce regional disparities in fertilisers con-
sumption ; to ensure that benefits of fertili-
sers are received by the farming community ;
and to promote integrated nutrient supply
system by better and increased mobilisation
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of organic and bio-fertilisers resources in
order to supplement and optimise use of
chemical fertilizers as also to maximise the
efficiency of fertilisers use ;

(b) whether achievement is in tune with
targets set to boost agricultural production ;

(c) if not, the steps proposed to achieve
the targets ; and

(d) has the scheme to transport the ferti-
lizers to the doorsteps of farmers launched by
Government been implemented in all Blocks
which do not have rail-head facilities ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a)to (c).
The growth rate in fertilisers consumption
has been consistently registering an upward
trend, though the rate of growth has been
lower than the target, mainly due to aberrant
weather conditions. In order to achieve the
objectives, in question, the noteworthy
achievements vis-a-vis sixth plan targets in
question are :—

(1) Distribution system in backward
areas has been strengthened by opening
about 27,000 additional retail fertiliser out-
lets since the beginning of the plan period.
The retail outlets prior to the plan period
were 1,06,899.

(2) Distribution system in backward
areas has been strengthened by launching the
block delivery scheme. Under this scheme
most of the fertilisers are now taken to the
block level at Government cost. Earlier
they were only taken to the rail head at
Government cost.

(3) Intensive fertiliser promotion cam-
paign has been launched in 104 selected
districts through the lead fertilisers manu-
facturers in the country where consumption
potential existed but the consumption was

low.

(4) Short term loans to the States for
purchase and distribution of inputs, includ-
ing fertilisers have been increased from
Rs. 136 crores in 1979 to Rs. 200 crores in
1980-81 and to Rs. 250 crores in 1982-83.
This has strengthened the fertilisers distriby-
tion infrastructure,
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(5) Subsidy on phosphatic and potassic
fertilisers to the small and marginal farmers
@ 25% and 33-§% and to Tribal farmers
@ 50% under Integrated Rural Development
Programme has been granted.

(6) Government is indirectly subsidising
fertilisers in a big way by keeping the culti-
vator’s prices at levels lower than the cost
of imports and/or cost of production of
domestic fertilisers. Prices have been kept
low so that the fertilisers are within easy
reach of the farming community.

(7) To ensure greater use of organic
manures, programmes on utilisation of rural/
urban compost, sewage/sullage, green man-
ure are being implemented by State Govern-
ments. A New national project for develop-
ment and use of bio-fertilisers has recently
been approved for providing of sources of
nitrogen through renewable living micro-
organism to further supplement the use of
chemical fertilisers.

(8) Further, to promote integrated supply
system by better and increased mobilisation
of organic and bio-fertiliser resources in
order to supplement and optimise use of
chemical fertilisers as also to maximise the
efficiency in fertiliser use :—

(i) A scheme for installation of 4 lakh
bio-gas plants during the Sixth Plan
is in operation.

(ii) Under the auspices of the State
Government urban and rural compost
scheme are in operation.

(iii) The National Project on Development
and use of Bio-Fertilisers has recen-
tly been approved for implementa-
tion.

(iv) To encourage use of organic man-
ures, programmes on utilisation of
rural/urban compost, sewage/sullage,
green manures are being implemented
by the State Governments.

(d) The scheme provides for coverage of
all the Blocks in the country.
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Reserved queta poests in N.C.C.F.

6670. SHRI BHEEKHABHALI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that reserved
quota posts are not being filled in National
Cooperative Consumer Federation Limited ;

(b). whether it is also a fact that reserva-
tion in promotion is not being extended to
SC/ST employees ; and

(c) whether there is no Liaison Officer
for SC/ST in N.C.C.F. ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) National Cooperative Consu-
mers’ Federation of India Limited (NCCF)
has reported that action is being taken to
fill up the posts reserved for SC/ST.

(b) The Board of Directors of NCCF in
its meeting held on 15.12.1982 has agreed to
reserve posts for SC/ST employees in pro-
motion quota also. The NCCF has report-
ed that this aspect will be kept in view
while making promotions in future.

(¢) The officer incharge of Administra-
tion, is acting as Liaison Officer in respect
of matters relating to SC/ST employees.

Development of Park/Green Belt in Village
Vohapur, Delhi

6671. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether it is a fact that Khasra Nos.
570, 572 and 573 of Vohapur village in Delhi
were developed by D.D.A. as park/green
belt ; and

(b) if so, the facts in this regard and the
details of action taken by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED < USMAN ARIF) :
(a) and (b). ‘It is presumed that the refer-
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ence is to Bahapur - village existing in the
Union Territory of Delhi. Position about
Khasras Nos. 570,. 572 and 573 is as
under :— b

Khasra No. 570

1 Bigha and 1 Biswa of land was taken
possession of on 10.8.62 after acquisition.
That land has been allotted to ‘Sara Hitkari
Co-operative House Building Society’.

Possession of 10 Big. and 5 Bis. of land
was taken over on 28.3.68 and is being deve-
loped as green.

Khasra No. 572 and 573 :

The information is being collected and will
be laid on the Table of the Sabha.

Number of Families Benefited under IRDP
in Gujarat

6672. SHRI R.P. GAEKWAD : Wil
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) the total families below the poverty
line benefited under the IRD Programme in
Gujarat against the target fixed by the State
during the year 1982-83 ; and

(b) the outlay proposed to be made for
implementing the programme and target
fixed for covering the number of families
under different schemes of IRDP by Gujarat
for the year 1983-84 ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a)
Against the target of 1,30,800 families pro-
posed to be covered during 1982-83, 1,17,389
families have been assisted under IRDP in
Gujarat till February, 1983 during 1982-83.

(b) During the year 1983-84, the State
Government have an allocation of Rs. 17.44
crores @ Rs. 8 lakhs per block for IRDP on
the basis of 218 blocks in Gujarat. The tar-
get will be again 1,30,800 families. The
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sectoral break-up of targets will be avail-
able only after the annual action plan for
1983-84 is approved.
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Quantity of Wheat and Rice given to Card
Holders

6674. SHRI NAVIN RAVANI : Will
the Minister of FOOD AND CIVIL SUPP-
LIES be pleased to state the quantity of
wheat and rice given to the card holders per
head per month, State-wise and Union
Territory-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI BHAGWAT JHA AZAD):
As per the reports received from time to
time from the States/Union Territories, a
statement on the subject is enclosed.
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Quantum of Wheat | Rice Issued to Consumers through Fair Price Shops in Different States|

State

Union Territories

Quantum of Whe at/Rice per Adult per Month

-1.  Andhra Pradesh

2. Assam

3. Bihar (i)
(ii)
(iii)
(iv)
)

4. Gujarat

5. Haryana

6. Himachal Pradesh

Hyderabad : Rice : 50 kg/card

Wheat : 25 kg/card

Rest of the State : Rice : 5-20 kg/card
Wheat : 2-7 kg/card

Rice 300 gms to 8 kgs.

Urban, Rural, Mineral
and Industrial areas :

Rice : 4
Wheat :
Rice : 2
Wheat :

University and College
students residing in
approved mess and
lodges

Police, Homeguards,
Naik Havaldar, NCC,
Jamadar and Jail
Warden living in
barracks :

Wheat :

School students
living in approved
Mess and lodges :

Wheat

Railway employees Wheat

Rice : 0.500 kgs.
Wheat and
Coarse grains : 7 kgs.

Rice : 2 kgs.

(Actual quantum
(fixed by Distt.
Collector)

kgs.
12 kgs.

kgs.
9 kgs.

15 kgs.

7.5 kgs.

: 4 kegs.

Wheat : Atta : 10 kgs. Maximum 80 kgs per family

Rice : 1kg.

Wheat : 8 kgs. in non-subsidized areas

10 kgs. in subsidised areas.
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7. Jammu and Kashmir

8.

9.

10.

11.

12,

13.

14,
15.

Kashmir Division

Jammu Division
Town :

Kandi (Leanest
Months) °

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Manipur

Meghalaya

Nagaland
Orissa

@)

(i)

City of Srinagar and towns Rice : 6 kgs.
of Anantnag and Pulwana 5 kgs.
Town : Atta : 2 kgs.

: Rice : 6 kgs.
Kandi (Leanest Months) Wheat : 5 kgs.
Rice : 3.450 kgs.
Atta : 6 kgs.
Rice : 2 kgs.
Atta : 6 kgs.
Wheat : 5 kgs.

Rice : 4 kgs.
Wheat : 3 kgs.
Suji : 2 kgs.
Maida : 5 kgs.

Rice : 320 gms per day
Wheat : 240 gms per day

Rice eater areas (Districts of

Raipur and Bilaspur Sambhag, Jabalpur
Sambhag, and Balaghat and Shehdol)
Rice : 9 kgs.

Wheat : 3 kgs.

Wheat eater areas (Districts of
Indore, Ujjain, Chambal, Gwalior,
and Bhopal Sambhag).

Rice : 5 kgs.

Wheat : 7 kgs.

Wheat and Rice eater areas.

Rice : 7 kgs.

Wheat : 5 kgs.

Fair Price Shops
10 kgs.
(Al foodgrains)

Rice : 4 kgs.

Rice : Urban area 4/6 kgs.
Rural areas 2/4 kgs.

Rice : 10 kgs.

Urban Areas :

‘A’ Class card 3 kgs. Wheat/Atta

‘B’ Class card - 5'kgs. Rice/Wheat or Atta

Rural Areas : 5 kgs. Wheat or
Attd/Rice mostly to
landless labourers and
marginal farmers,
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16.

17.

18.

19.

20.

21.

2.

23,

4.

Punjab

Rajasthan

Tamil Nadu

Tripura

Uttar Pradesh

West Bengal (i)

(ii)

A. and N. Islands

Arunachal Pradesh

Chandigarh

D. and N. Haveli

Rice : 5 kgs per card per month maximum
Wheat/Atta : 10 kgs. per head per month
maximum 80 kgs per card per month.
Wheat and Coarse grains : 10 kgs.

Rice : 6 kgs. per ration card.

Nilgiris’ : Rice : 1.5 kgs. per adult per week or
Districts : 28 kgs. per card per month which ever
is lesser (w.e.f. 1.8.1981)
Other areas : Rice 1 kg. per adult per week gr 20 kgs.
per card per month which ever
is lesser (w.e.f. 1.7.81)

Rice : 4 kgs.

(8 kgs. in Municipal areas).
Wheat : 6 kgs.

(2 kgs. in Municipal areas).

Hill Areas .
Rice : 8 kgs.
Wheat : 10 kgs.
Other Areas :
Rice : 8 kgs.
Wheat : 8 kgs.

Calcutta Industrial Raton Quantum
areas (including per unit per week
extended) and Asan- Rice : 3 kgs.

sol Group of Towns Wheat : 1 kg.

(31.8.82) " Wheat products.
Modified rationing . 13.5 kgs. of food-
areas (31.5.82) grains monthly

‘ average depending on

availability of stocks,

Rice : 5 kgs.
Wheat : No quantitative restriction.
For Genl. issue For labourers
Rice : 8 kgs. 12 kgs.
Atta : 4 kgs. 4 kgs.

Rice : 1 kg. per unit per month
6 kgs. per month to habitual rice eaters.
Atta : 10 kgs. per unit per month and
maximum 40 kgs. per ration card.

Rice : 1.5 kgs..
Wheat : 9 kgs.
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26. Delhi (i) Wheat Eaters : Wheat : 10 kgs., Rice : 9 kgs. R. Atta 8 kg.
(ii) Rice Eaters : Wheat : 3 kgs. Rice : 16 kgs. R. Atta : 1 kg.
27. Goa, Daman and Diu Rice : Skgs.
Wheat : 7 kgs.
28. Lakshadweep Rice : 12 kgs.
29. Mizoram In urban areas Rice : 3 kgs.
. } Per week.
In rural areas Rice : 2 kgs.
30. Pondicherry In Pondicherry wheat was supplied @ 10 kgs.

per month for all cards irrespective of Grades.

Rice was also supplied 4 kgs. per unit per month/

20 kgs. maximum per card whichever is less.

In Karaikal rice was supplied 4 kgs. per unit/

20 kgs. per card per month maximum whichever is less.

Recommendations of Study Group on
Bastar Pine Plantation Project

6675. SHRI GIRIDHAR GOMANGO :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether his Ministry has examined
the recommendations made by the In-depth
Study Group on Bastar Pine Plantation
Project ;

(b) if so, which are the recommendations
acceptable to his Ministry ;

(c) whether the proposal to plant pine
in forty thousand hectares of forest land
and forest area has been given up ;

(d), if so, the reasons for taking such
drastic decision by Government after
spending lot of money on this project ; and

(e) whether the agreement with the
World Bank on this Technical Assistance
Project has been discontinued after the
decision taken by Government not to
destroy the valuable sal and forest areas for
plantation of tropical pines in Bastar dist-

rict ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir.

(b) The list of recommendations made
by the Study Group is given in Statement-I.
These recommendations were considered and
approved by the Ministry of Agriculture
subject to certain conditions. . These condi-
tions are given in Statement-II,

(¢) and (d). According to the conditions
stipulated by the Ministry of Agriculture,
the proposal to plant pine in forty thousand
hectares of forest land has been given up as
clear-felling of sal forests and planting with
Pine would have adversely affected the life
style of tribal population and the environ-
ment,

(e) Although it was decided by the
Government not to fell sal forests for plan-
tation of tropical pines, the agreement with
the World Bank was continued till 31st
December, 1982 to complete other compo-
nents of the project subject to conditions
stipulated by the Agriculture Ministry,
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Statement—I

Recommendations of the Group for In-Depth

Study of Impacts Likely to be caused by
Raising Tropical Pine Plantations after
Clearfelling Sal Forests in Bastar
District of Madhya Pradesh

(i) The forest based industries in Bastar
District should be in joint ventures between
the Forest Development Corporation, the
entrepreneurs and the tribal producers and
collectors of raw materials. The present
“letter of intent” given to the Madhya
Pradesh Industrial Development Corpora-
tion should, therefore be cancelled because
such a venture will be against the recom-
mendation of the National Commission on
Agriculture as accepted by the Government
of India and also it will not benefit the

tribals of Bastar.

(ii) The proposed industry should be set
up during the next 5 years simultancously
with the trial plantations as indicated above.

(iii) Proposed plantations in public
forests should not be located close to tribal
habitations so that the ‘Nistar’ of tribals is
not interfered with.. The location of the
plantations should be determined by the
local officers only after discussion with the

Jocal tribals concerned.

(iv) The plantations should not be more
than 300 ha, in extent of any one place.
There should be a belt of at least 250 metres
width of natural forest in between two

blocks of pine plantations.

(v) Relatively open area with less of sal
or where sal regeneration is absent, if other-
wise suitable, should only be taken up for
plantations. These plantations should only
be taken up after proper site assessment.

(vi) Compensatory plantations should
be raised near habitations. The choice of
economic species should be made in consul-
tation with the local tribals.

(vii) The Corporation should also take
up experimental plantations in the degraded
open forest areas without clear felling such
areas so as to assess its growth under such
conditions, .
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(viii) The Corporation should take up
strong extension activities to motivate tribals
to rise industrial raw material on their

farms as well as on available community
lands.

(ix) Support activities such as establish-
ment of fuelwood, small timber and bamboo
depots, grain banks etc. should be under-
taken so as to ensure that the basic needs
of the tribals are met at their door steps.

(x) The Forest Executives in charge of
the project should be oriented to tribal
needs which they should consider as their
primary objective,

(xi) A Committee should be set up inclu-
ding representatives of the Inspector Gene-
ral of Forests, Department of Environment,
the Ministry of Home Affairs (Tribal Deve-
lopment) and the local Members of Parlia-
ment to monitor implementation of the
recommendations of this Group.

Statement—II

The Ministry of Agriculture has approved
the recommendations of the Study Group
subject to the following :(—

(1) No further deforestation should be
done for experimental pine plantations.
Also, the proposal to clear about 40,000
hectares of forest land for plantation of
pines should be given up. Evaluation of
the results of the trial plantations done
hitherto should be carried out.

(2) Action should be taken to plant
degraded forests with Sal to make good the
loss of Sal and other tree species felled for
the purpose of raising tropical pines in the
area,

(3) With the support of Forest Research
Institute, Dehra Dun, the State Forest
Research Institute, Jabalpur, should initiate
investigations into the soil-tree nutrition
relationship with reference to selected tree
species. Further, a survey of the forest
area of Bastar needs to be done to identify
measures for improving forest cover in ,the
arca and for raising of Sal trees without
felling of existing forest stand. Besides the
possibility of raising bamboo as an undey-
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crop in the pine plantation area should be
examined.

(4) The setting up of a paper mill in the
area should be considered in the context of
a cooperative venture with the participation
of the tribals and stress should be laid on
use of bamboo as raw materials. The capa-
city of the paper mill should also be exa-
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mined and reviewed in light of the availabi-
lity of bamboo in the area.

(5) The desirability or otherwise of moti-
vating the tribals to raise trees as industrial
raw materiai on their lands as well as
Community lands should be examined.

(6) The Composition of the Monitoring
Committees to monitor implementation of
the recommendations may be as follows :—

(i) Inspector General of Forest, Départment of

Agriculture and Cooperation. Chairman
(ii) Forest Secretary to the Government of
Madhya Pradesh Member
(iii) Joint Secretary (F and SC) Deptt. of Agri.
and Cooperation Member
(iv) Representative of the Central Deptt. of
Environment Member
(v) Representative of Tribal Development
Division, Ministry of Home Affairs Member
(vi) Director, Forestry Research, Forest Research
Institute and College, Dehra Dun Member
(vii) Deputy Inspector General of Forests(M),
Deptt. of Agri. and Cooperation. Member-Secretary

Survey of Tributaries of River Vansadhara

6676. SHRI GIRIDHAR GOMANGO :
will the Minister of IRRIGATION be
pleased to refer to the reply given to Un-
starred Question No. 2522 on 14 March,
1983 regarding flood projects under execu-
tion in Orissa and state :

(a) whether Government of Orissa had
conducted preliminary survey of tributaries
of river Vansadhara after heavy flood in the
year 1980 to prepare the project reports to
check the flood in the river ;

(b) if so, the names of the irrigation
projects under the stages of survey and
investigation and the projects under execu-
tion as flood control measure on upstream of
river Vansadhara ;

(c¢) whether officers of Andhra Pradesh
and Orissa Governments have started joint
survey on common boundary portion to
check the flood in river Vansadhara ; if so,
since when ; ‘

] (d) outcome of the joint survey ; and

(e) whether Government of Orissa have
included river Vansadhara as flood prone
river and accordingly preparing the
schemes ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The Government of Orissa has informed
that Bonda Pipili, Harabhangi and Badnalla
irrigation projects in Vansadhara basin are
under execution and Sambiri, Kodama,
Lilibadi-Kanijodi reservoir schemes are
under investigation. Vansadhara, Pedda-
gedda, lower Harabhanga, Dimuru Chheli-
garh, Sannadi, Badjore and Mohendra
Tanaya dams are being planned for future
investigations.

(c)to (e). The State Government has
reported that in a joint meeting of the

officers of Andhra Pradesh and Orissa held

in Bhubaneswar on 22nd June, 1981, it was

decided to conduct joint survey by officers
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of both the States in common  boundary
portion to identify the flood control schemes.
Joint survey as decided is in hand by the
concerned State Governments. After the
joint surveys are completed and fiood con-
trol projects identified, Master Plan will be
prepared for the Vansadhara basin.

Neradi Barrage

6677. SHRI GIRIDHAR GOMANGO :
Will the Minister of IRRIGATION be
pleased to refer to the reply given to Un-
starred Question No, 2318 on 14 March,
1983 and state :

(a) the contents of agreement on river
Vansadhara between Governments of Orissa
and Andhra Pradesh ;

(b) the main features of Neradi project
report submitted to Central Water Commis-
sion by Andhra Pradesh Government in
1979 and objection raised by Orissa Govern-
ment thereon after flood in river Vansa-
dhara in 1980 ;

(c) the features of revised project report
on Neradi Barrage submitted to Central
Water Commission for clearance by Andhra
Pradesh Government in 1982 ;

(d) whether Andhra Pradesh Govern-
ment have already started first phase of the
Barrage in 1980-81 and the work is nearing
completion, though there was objection
from Orissa and before clearance from the
Central Water Commission ; and

(e) if so, the reasons given by Andhra
Pradesh Government and the views expressed
by Orissa Government on this issue during
recent official discussion at Vizag ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The refe-
rence is presumably to an = Agreement
reached between Orissa and Andhra Pradesh
in July 1961 wherein Orissa agreed for cons-
truction of Neradi Barrage by Andhra
Pradesh involving a submergence of 106
acres of land in Orissa territory. Another
Agreement between Orissa and ‘Andhra
Pradesh concluded in September 1962 pro-
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vides for sharing Vansadhara waters on a
50:50 basis.

(b) The Project Report prepared by
Andhra Pradesh in March, 1979 for Vansa-
dhara Project Stage-II of which Neradi
barrage is one of the components, the area
coming under ' submergence in Orissa was
indicated to be 540 acres. In view of the
unprecedented floods in Vansadhara river
in 1980, Orissa requested Andhra Pradesh
to modify the project proposals of 1979.

(¢) In the revised project report prepared
by Andhra Pradesh for Neradi Barrage in
July (1982, an area of 1266 acres is stated to
be coming under submergence in Orissa.

(d) and (¢). The Government of Andhra
Pradesh have not started construction of
Neradi Barrage. Only some works on right
flood embankments had been taken up by
the Government of Andhra Pradesh and it
has been intimated by them that the extent
of works done on this flood embankment
will not have any adverse effect on Orissa
side. Further work has been stopped.

In the official discussions held at Vizag
in August, 1982 it was, inter-alia stated by
Orissa that their views on the revised pro-
ject proposals of 1982 would be indicated
only after necessary verification of submer-
gence on ground in their areas from Neradi
Barrage is carried out by them.
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¢ f. s,
207 Written Answers

TrFEr, gava fagre, 7€ faesy

4. 37 fagre (srwits foremr Fargre)
AgA

5. @1 W S, gEATHT qLIE@
g% fagre, dar A=

6. WITHT §g AgH qWT, AFATHT
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faerifea fear & -
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s fag §
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s 3¢ 41
APRIL 11, 1983

i WS 2 Ly
Written Answers 263

(=) faeelt fawra sofarsor & aamar @
f 2t ggfagr &1 smfaga =7 & fawior
faran an & o St feufa go g @ :

(1) T : agi g A FHA H¥ LA
FY gewat g ot fr fafa & | e daT &
T AR Aifea) 1 FmF aNg 9§ AT
Fr1ger fear war ar w6ifs @ a7 A
graweq wfeaw afwa & sgwifed famama
TN & FFATT W ST 1 47 |

(2) afsamgd : atg wfez & am 9T
T#F BIET Y FoET FTAAT qATE AE oAV I
Tad T AT & A7 9T A1g AT q -
T gfawwor frar str <@r an | w9ifE a8
us a1 afawaor a1 gafag T dErd
1 firzr faar srar ar)

Reasons for Lower Output of
Foodgrains

6679. SHRI SUDHIR KUMAR GIRI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the main problems for which the
agricultural sector suffers in so far as the
foodgrains output is concerned ;

_(b) what are the concrete steps Govern-
ment have adopted and propose to adopt
in future to solve the problems ;

(¢) what are the reasons for the slack-
ness in.the momentum of growth in wheat
yields ; and

(d) the steps taken or proposed to be
taken to remove such slackness 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) - The
major problems from which the agricultural
sector suffers in so far as foodgrains output
is concerned, inter-alia, are : ;

(i) aberrant weather conditions in dry
land areas ;
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(ii) low percentage of irrigated area
under foodgrains.
\

(iii) low consumption of plant nutrients,

(iv) poor economic conditions of the
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(c) There has been no slackness in the
momentum of growth in wheat yields.

Wheat yl:lds have been showing a rising
trend.

(d) Does not arise.

farmers.

(b) The concrete steps taken by the Grants to States for Natural Calamities
Government to solve these problems
include :— 6680. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE be
pleased to state the details of grants given
in the case of natural calamity such as
cyclone, drought and flood etc. to the
affected people and States for the years
1980-81, 1981-82 and 1982-83 ?

(i) price support policy for major
foodgrains.

intensive research and extension to
improve productivity of both dry
land and irrigated areas.

(ii)

THE MINISTER OF STATE IN THE

popularisation of improved practi- MINISTRY OF AGRICULTURE (SHRI

(iii)

ces, plant nutrients and plant ARIF MOHAMMAD KHAN) : A State-
protection measures. ment is attached.
Statement

Statement showing Ceiling of Expenditure Sanctioned by Government of India to
Various States on Account of Floods and Drought During 1980-81 to 1982-83

(Rs. in lakhs)
Name of States Calamity Ceiling of Expenditure Approved
1980-81 1981-82 1982-83
(1) () 3) 4) (5)
1. Andhra Pradesh Drought 4297.08 2625.00 6877.00
Cyclone — - —
Flood 839.84 — o
2. Assam Drought — o -
Floods 1272.14 -— 947.12
3. Bihar Drought 2482.00 —_— 2500.63
Floods 2647.00 2074.00 1748.19
4. Gujarat Drought 612.00 -— 3059.56
Floods 1897.54 — .
Cyclone — - 4194.09
5. Haryana Drought 402.00 825.00 1182.00
Floods 524.26 — —
Hailstorm — - 40.00
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6. Himachal Pradesh Drought 1001.10 265.00 1302.00
Hailstorm — 241.21 402.91
7. Kerala Drought — e 410.00
Floods 909.42 843.00 10.60
8. Madhya Pradesh DProught 4790.00 — 4099.00
Floods —_— —_ 206.83
Hailstorm —_ — 14.00
9. Maharashtra Drought 1624.53 — 5638.00*
*includes Rs. 770.00
lakhs for 1983-84.
10. Manipur Drought — 160.53 —
11. Meghalaya Drought — -— =
Floods - - 33.13
12." Orissa Drought 1766.00 = 1398.40
‘ Floods 4288.58 — 11396.72
Cyclone — —— 5655.72
13. Rajasthan Drought 4030.25 8782.08 6690.00
Floods — 4506.67 -
Hailstorm — —_ 32.00
14. Tamil Nadu Drought — 4977.00 Central Team
visited from
1st to 5th March
1983. Report
under processing.
15. Tripura Drought — 94.60 91.20
Floods - — -_— 55.77
16. Uttar Pradesh Drought 4752.00 — -
Floods 7905.00 4545.67 6682.00
17. West Bengal Drought —_ 150.00 _ 7427.00
+ 300.00 loan
Floods 2356.47 —_ i
18. Karnataka Drought 665.00 1381.00 Central Team
visited from
17 to 23rd
Feb. 1983,
Report under
processing.
Floods 347.50 281.37 417.46
+ 25.49
(Udipi).
19. Sikkim Earthquake = — 22230 -
. Drought —_ —_ —
: Floods — — 17.23
Union Territories
20. Pondicherry Drought -_ 43.74 31.40
2l. Goa Floods —_ — 11.20
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Swiss Aided Dairy Develop-ent Pmieu
in Orisu

6681. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have approved
to run some Swiss-aided Dairy Development
projects in the State of Orissa ;

(b) if so, the quantum of aid extended by
Swiss Government for implementation of
those Dairy Development Projects ;

() the details regarding the names of the
districts where those Dairy Development
Projects are functioning ; and

(d) details regarding the performance
and progress made by those projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) to
(d). The Government of Switzerland have
evinced interest in providing assistance for
implementation of a dairy project in Orissa.
The project report received from the Govern-
ment of Orissa needs to be modified.
Accordingly, the State Government of
Orissa has been advised to revise the project
report which is yet to be received. The dis-
trict of Ganjam is proposed to be covered
under the project initially.

Genetic Improvement of Cattle

6682. SHRI ARJUN SETHI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the performance regarding experi-
ments as well as the efforts of the National
Dairy Development Board and the Indian
Dairy Corporation so far in genetic improve-
ment of country’s cattle wealth ;

(b) to what extent it has succeeded to
increase in milk production during last &hree
years; -

(c) whether some-experimental efforts
have been made through the frozen semen
technology of artificial insemination from
pedigree stock to help to improve the nation-
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I ] }

al' milch herd covering both cows aﬂd
buffaloes ; and }

‘-(d)—‘the efforts that have been made by
the National Dairy Development Board to
solve the problem of fodder for cattle ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) and
(b). The performance characters, includ-
ing milk production, are- affected both by
geno-type (genetic factors) and environment.
This can only be measured when the proge-
nies from planned bréeding come into pro-
duction after their maturity. The frozen
semen technology has helped in improving
the rate of ‘conception by 15 to 209 over
liquid semen. The improvement in breeding
efficiency has resulted in more milk produc-
tion.

(¢) Yes, Sir.

(d) Indian Dairy Corporation has arrang-’
ed for supply of minikits to farmer members
of village dairy cooperatives, with the help
of the National Dairy Development Board."
The minikits contain packages of seeds,
fertilisers and leaflets on agronomical' prac-
tices to be followed. This is backed by
extension services and followed up by spear-
head team membeérs. This programme “has
proved to be an effective method for popu-
larising fodder cultivation and for introduc-
ing improved varieties of fodder. Provision
Has been made under the Operation Flood
II programme for widening the scope of this
activity.

Special Assistance Sought by Kerala
Government fory;Water Supply Schemes

6683. SHRI A. NEELALOHITHADASAN
NADAR : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether Government of Kerala have
requested for special assistance outside the
Plan provision for Water Supply Schemies to
weaker sections such ‘as Harijans, Girijans
and the people in coastal villages ; and

(b) if so, details of those schemes and the
steps taken by Government for providing the
special assistance ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) A letter from the Chief Minister of
Kerala [dated the 21st October 1982 was
received by the Housing Minister requesting
4 total special assistance of Rs. 130 crores
for the implementation of two programmes
for covering coastal areas and Harijan and
Girijan populations in the State by the end
of the Sixth Five-Year Plan.

Drinking water supply is a State subject
and funds required for the programme are
to be found from the States budget. Central
assistance under the Centrally sponsored
Accelerated Rural Water Supply Programme
is, however, provided to augment the State
resources to cover identified problem villages,
The allocation for Kerala under this pro-
gramme for the Sixth Plan is Rs. 27.22
crores which has already been communicat-
ed to the State Government, The Govern-
ment of Kerala was informed that there was
no other programme under which special
assistance, as requested, could be given,

Central Assistance for Vizhinjam Fishing

Harbour
6684. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of

AGRICULTURE be pleased to state :

(a) whether Government of Kerala have
requested the Central Government for 100
per cent Central assistance for Fishing Har-
bour at Vizhinjam in Kerala ; and

(b) if so, the details of the request and
the action taken by the Central Government
thereon ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA[SINGH) : (a) Yes, Sir.

(b) The request of Kerala Government
was for 100% Central assistance for the
second and third stages of fishing harbour
at Vizhinjam. This has not been agreed to
since Vizhinjam is a “minor harbour” and
is eligible for 50% grant from the Centre as
per the approved pattérn of assistance under
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Centrally Sponsored Scheme during the
Sixth Plan period.

Import of Edible Oils

6685. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) whether it is a fact that prices of
edible oils in some countries are substanti-
ally lower in the current year due to good
crops ; and

(b) if so, the details thereof and whether
edible oils will be imported from those
countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWATJ g IHA
AZAD) : (a) and (b). The prices of -edible
oils in the international markets vary from
time to time. Purchases are made by STC
on the basis of internationally competitive
offers received against STC’s tenders from
registered suppliers all over the world, on
principal to principal basis. The supplies are
normally made from those countries wherein
export surplus are available and prices are
comparatively lower.

Visit of Central Team to Drought Hit
Ramanathapuram Distt., Tamil Nadu

6686. SHRI K.T. KOSALRAM : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether the Central Team visited
Ramanathapuram district in Tamil Nadu
where 1417 villages, out of the total 1512
villages, have been declared as drought-hit
by the district authority ;

(b) the details of memorandum submit-
ted by the State Governmznt to the Central
Team ; and

(c) the action proposed to be taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) ;
(a) Yes, Sir,
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(b) According to the memorandum, 14
districts and the city of Madras have been
affected, involving a total population of
328.20 lakhs. Against the normal area under
paddy cultivation, of 25.65 lakh hactares,
paddy was sown in 16'69 lakh hacters. In
respect of the sown areas, the crop was
damaged by drought in 5.3 lakh hacters.
Drinking water availability has also been
adversely affected. To meet the drought
conditions, the State Government have
requested for central assistance of Rs. 190
crores for taking up drinking water supply
programme, relief employment, veterinary
cover and arranging agricultural inputs to
help small and marginal farmers etc.

(c) The report of the central team was
considered by the High Level Committee
and its recommendations are under proces-
sing.

Pending this, the Government of India
sanctioned an ad-hoc advance of Rs. 15
crores to the State Government during 1982-
83 for drought relief measures.

Committee to Change Norms Re : Gral;tlng
of Assistance to States Affected by
Natural Calamities

6687. SHRI K.T. KOSALRAM : Will
the Minister of AGRICULTURE be pleased

to state :

(a) whether the Committee set up to
recommend changes in the norms for the
grant of assistance to the States affected by
natural calamities has submitted its report ;
and

(b) the action proposed to be ta ken on
the recommendations contained in this
report ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir.

(b) fﬁzlrther action shall be taken after
receipt of the report of VIIIth Finance

Commission,
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Proposal to Enact Uniform Land
Ceiling Act

6688. SHRI A.K. ROY: Will the
Minister of RURAL DEVELOPMENT
be pleased to state : o

(a) whether it is a fact that thereisa
wide variation in the ceiling limits of culti-
vable land in different parts of the country ;

(b) whether it is also a fact that land
being in the State sector the ceiling varies
according to the different States Acts ; and

(c) whether there is any move to bring
land to the concurrent list enabling Centre
to enact a uniform Land Ceiling Act for the
country ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) and
(b). The national guidelines on land ceiling
provide for fixation of different ceilings for
different classes of land. For the best cate-
gory of irrigated land capable of yielding at
least two crops a year, the ceiling for a
family of 5 persons "or less should not
exceed 725 ha. For the poorest category
of land, the corresponding ceiling is 20°8 ha.
It is neither practicable nor desirable to lay
down one uniform ceiling for all categories
of land which differ widely in terms of their
productivity, facilities for irrigation and so
on. All the State laws on land ceiling have
made provisions, by and large, within the
ambit of the national guidelines.

(c) No, Sir.

Low Stock of Foodgrains with Eastern
States

-6689. SHRI A.K. ROY : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) stocks of foodgrains with Eastern
States with particular mention of West
Bengal and Bihar as on 1.3.1983 ;

(b) whether the stocks have reached a
dangerously low level to continue public
distribution system and NREP programme
there ;
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(c) if so, facts in details ;

(d) whether message to this effect has
reached from the State Governments in
these three months ; and

(e) if so, steps taken thereon ?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) to (¢). A statement showing
total stocks of foodgrains held by the Food
Corporation of India and State Govern-
ments in Assam/NEF States as also in West
Bengal, Bihar and Orissa as on' 1.3.1983 is
attached (Statement). These¢ stocks are
adequate to meet the allocations for public
distribution system and NREP made from
the Central Pool. While there have been no
recent complaints about the level of stocks
in these States, some of the State Govern-
ments had demanded increased monthly
allocations for public distribution system.

Statement

Statement showing total stocks of foodgrains
held by the Food Corporation of India and
State Governments in Assam|NEF States,

West Bengal, Bihar and Orissa as on
1.3.1983

(In *000 tonnes

APRIL 11, 1983

State Stocks of foodgrains
Assam/NEF 2229
West Bengal 733.5
Bihar 2989
Orissa 144'3

Share of Water to Madhya Pradesh From
Rajasthan '

6690. SHRI KEYUR < BHUSHAN:
Will the Minister of IRRIGATION be
pleased to state :

(a) whether Government are awaré of
the problem of Madhya Pradesh for getting
the share of water from Rajasthan for irri-
gation in Chambal command area ;
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(b) whether the order to regulate sup-
plies it was agreed to the State/Central
Board meeting on 30th October, 1982 to
establish a Field Agency for Water Regula-
tion (FAWR) ;

(c) is this FAWR established and if not
reasons therefor ;

“(d) is it fact that the representative from
the Central Water Commission was to be
included as a member in the standing com-
mittee No. 2 already set up for taking deci-
sion on the water regulation ;

(e) is this being implemented ;
(f) if not, the reasons therefore ; and

(g) isita fact that the State is continu-
ously facing hardship due to inadequate
water supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF JIRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) The Right
Bank Canal taking off from the Kota Barrage
is the common carrier catering to the irriga-
tion water needs of both the States of
Rajasthan and Madhya Pradesh. This canal
runs for a length of 128 Kms: in Rajasthan
enters Madhya Pradesh at the Parvati
Aqueduct. The Government of Madhya
Pradesh have been complaining that they
are not receiving their share of supplies of
Chambal waters in the canal across the
border at the Parvati Aqueduct.

(b) and (c). It is learnt that no such deci-
sion for setting up a Field Agency for Water
Regulation (FAWR) has been taken.

(d) to (f). The Madhya Pradesh-Rajas-
than Inter-State Control Board which is
managing the operation of the Chambal
Complex has a Standing Committee No. 2
which is trusted with the work of laying
down the schedule for water releases for
irrigation and power needs of both the
States. There was a proposal for inclusion
of a Member from Central Water Commis-
sion in the said Standing Committe“g. How-
ever, the Government of Rajasthan did not
agree to the same. '

(8) Ra‘iastha; and Madhya Pradesh
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Governments hold the view that the bilate-
ral issue of supply of water from Chambal
between them could be settled through
mutual discussions.

Pensions to Infirm and Old Peasants

6691. SHRI N.E. HORO : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Central Government have
conducted any survey regarding the infirm
peasants in the country, State-wise, in
regard to the grant of payment of pensions ;

(b) if so, the details in this regard ;

(¢) the number of infirm and old farmers
who are really in need of financial assis-
tance (pension) ; and

(d) the guidelines issued by the Central
Government to the States to find financial
resources for granting pension to the old
and infirm farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN): (a) to
(d). The required information is .being
collected and will be laid on the Table of
the House. -

Engineers on Deputation

6692. SHRI BABURAO PARANJPE :
Will the Minister of IRRIGATION be

pleased. to state .

(a) whether it is a fact that the Prime

Minister has directed all Central Ministries -

to repatriate all the deputationists to their
parent; cadres and not to extend their tenure
on-one reason or the other ; "

(b) whether it is also a fact that some

State Engineers are still serving under the

Ministry of Irrigation and its attached/.

subordinate offices, though they have already

served on - deputation. for more than the:
maximum of five years’ term at one or the,
other post, in one or the other organisa..

tion ; if so, the details of such officers and
their periods of:deputation in these various
organisations ;
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(c) if so, by when Government will repa-
triate all State deputationists to their parent
cadre ? a

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Yes Sir.

(b) and (¢). The information is being
collected and will be laid on the Table of
the House.

Manning of Engineering Posts by
CWES in Central Soil and Materials
Research Station

6693. SHRI BABURAO PARANJPE :
Will the Minister of IRRIGATION be
pleased to state :

(a) whether Central Water Engineering
Service (CWES) Group A officers have been
manning all the engineering posts in Central
Soils and Materials Research Station since
its inception ; if so, what are the number of
such posts, level-wise ;

(b) whether there is a proposal of
exclusion of CSMRS Engineering posts from
CWES cadre strength ;

(¢) if so, whether Government are consi-
dering to retain CSMRS Engineering posts
in the schedule of CWES ; and

(d) if not, what are the. particular
reasons ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Yes, Sir.
The details of the Engineering posts of
Central Soil and Materials Research Station
being manned by CWES officers are gjven in
Statement-1.

(b) C.S.M.R.S. is going to have its own
cadre as per their recruitment rules.

(c) No, Sir.

(d) On the recommendations of a High
Level Committee, it was decided by the
Government that the Central Soil and
Materials Research Station should have its
own cadres. in various groups. This was
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considered essential to enable the Research
Station to function effectively and to achieve
its goals and objectives. Consequently, the
Cadres of Central Water Commission and
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Central Soil and Materials Research Station
have been bifurcated. Recruitment Rules
for the various categories of posts under the
CSMRS are being notified.

Statement—I

Engineer'ng posts of Central Soil and Materials Research Station being manned by
Central Water Engineering Service Officers

Sr. Designation Sanctioned Posts manned Remarks
No. of the post strength by CWES Group
A Officers
1. Director (New Post) 1 Nil
2. Chief Research
Officer (Engineering) 3 1 Officiating
Director
3. Senior Research
Officer (Engineering) 15 13
4. Research Officer
(Engineering) 23 11

Supply of Essential Commodities at
controlled rates in remote areas

6694. SHRI ANANTHA RAMULU
MALLU : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether Government have collected
information regarding the villages in which
facility to get essential commodities at
controlled rates are not provided by Govern-
ment ;

(b) if 50, the details thereof State-wise ;
and

(c) the steps taken by Government to
provide facilities in favour of such persons
who are living in remote areas, State-wise,
during last two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) and (b). Information is being

collected from States/Union territories and
will be laid on the Table of the House.

(c) The public distribution system has
been operating in all the States/Union
territories, and the various sections of the
population, including those living in far-flung
areas, are to be covered by the net-work of
fair-price shops under this system. As against
2.35 lakh fair-price shops in January, 1980
there were at the beginning of the year 1983,
about 2.81 lakh such shops in the rural and
urban areas of the country. In addition,
underthe New 20-Point Programme, the cove-~
rage of public distribution system is sought
to be expanded through opening of more
fair price shops, including mobile shops for
farflung areas. The State ,Governments have
also been requested to take effective steps
to strengthen and streamline the system for

serving the consumers better,
Pension to Infirm and Old Farmers

6695. SHRI ANANTHA RAMULU
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MALLU : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that some States
have granted pensions to the infirm and old

farmers ;

(b) if so, the details regarding the proce-
dure followed in this regard ;

(c) the number of old and infirm farmers
who are getting pension State-wise ; and

(d) the fund granted by Central Govern-

ment to different States in this regard during

last two years particularly to the State of
Andhra Pradesh ?

THE MINISTER OF STATE OF THE
MINISTRY OF AGRICULTURE (SHRT
ARIF MOHAMMAD KHAN): (a) to
(d). The required information is being
collected and will be laid on the Table of the
House.

Central Assistance to States for
Development of Towns

6696. SHRI MOHANLAL PATEL :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the details of the financial assistance
given to each State and Union Territory for
the development of various towns in those
States particularly in backward districts for
the year 1982-83 ;

(b) the details of the work done in each
State ; and

(¢) the amount earmarked for the year
1983-84 to each State for the said scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
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(SHRI MOHAMMED USMAN ARIF) :
(a) So far, Rs. 3434.39 lakhs have been
released as Central assistance to all the
States/Union Territories. Out of which
Rs. 1107.00 lakhs were released during the
financial year 1982-83.

The Statewise releases of Central assis~
tance is given in Statement-I. Releases are
made to various States for development of
towns and not Districts.

(b) The following works may be under-
taken under the scheme :

(i) Land acquisition and development,
for  residential/commercial and
industrial use.

(if) In residential development 50% of
the plots are earmarked for econo-
mically weaker sections and 209%, for
low income groups.

(iii) Commercial schemes including
construction of shops/markets and
mandis.

(iv) Under traffic and transportation
schemes, new road, widening of
existing roads and construction of
bus stand/truck stands are included.

(v) Apart from above referred schemes,
construction of slaughter -houses are
also taken up in some of the towns.

Out of 230 towns where Central loan
assistance has been released, work is in
various stages of development which is to be
completed within the Plan period.

(¢) Rs. 1500.00 lakhs have been ear-
marked for 1983-84. This amount will be
distributed to various States/UTs on the
basis of utilisation certificate and progress
reports furnished by the State Governments/

. Union Territories.
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Statement

Details of release of Central loan assistance to the States|U.Ts

(Rs. in lakhs)

States/U.Ts. 1982-83* 1979-83* Amount
——— released
Amount Towns
released covered
1. Andhra Pradesh 53.83 18 236.58
2. Assam 85.12 5 139.04
3. Bihar 75.00 15 213.00
4. Gujarat 63.30 17 230.03
5. Haryana 30.00 6 82.00
6. Himachal Pradesh 13.12 1 28.12
7. Jammu and Kashmir 5.00 1 5.00
8. Karnataka 21.00 16 100.85
9. Kerala 27.00 9 201.40
10. Madhya Pradesh 55.00 14 184.5Q
11. Mabharashtra 99.68 22 273.73
12. Manipur 4.60 2 9.10
13. Meghalaya 10.00 1 10.00
14. Nagaland 10.00 1 10.00
15. Orissa 41.00 6 89.64
16. Punjab 65.25 8 254.50
17. Rajasthan 83.85 11 271.05
18. Sikkim — 1 5.50
19. Tamil Nadu 149.55 29 526.05
20. Tripura 8.00 1 17.00
21. Uttar Pradesh 59.00 24 262.10
22. West Bengal 100.20 20 230.20
Union Territories
1. A and N Islands 25.00 1 25.00
2. Arunachal Pradesh — —_ —
3. Dadra and Nagar Haveli — — o
4. Goa, Daman and Diu — 1 3.50
5. Mizoram — 1 22,50
6. Pondicherry 22.50 1 4.00
Total 1107.00 232%+ 3434.39
Note :

*includes amount released as second and third instalment.

**Total number of towns covered so far 230 (232—2 Shamli and Mannamadurai with-
drawn)
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queit & wafgm & fog staa
dYd awAre

6697. sit gewr TR v : FAT giw
welt qg qaTy Y FI FA 6

(%) war g AT aFAT FIA FHT
gafa srea & & argwa & 718 fag o
for Tad war a9 aiw & It §;

(@) TH I FEHTT &7 &AM 7 AR
T FTI §; AR

(w) afs g& AT FEFR F AN
fearar war & & zaEr Vv F fag
Fq1 3977 fPg g § 7

gfy dama § vem war (st sfes
Agewa @A) : (F) o, T8

(@) itz () & sro & Y gham

#+1a Tsw gfw & grang,
IITG AT FAAT (OHEATT) §
frgwe wward

6698. s ®FAT TR AW : T PiW
|7 Jg qqTT A FATF A

(%) ¥ wsa Ffy w9 AT,
FRTEE N JqaT ¥ favaq sreqrdy s
eqraY i wraE §;

(@) T & feqa afud eqrdlg aiT
foran sifas s cartl & §;

(w) zardty sufsqai & smar oq
el & eafqadi #1 fgaa 7 &
FITW E;
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(w) afz eqrta safaaal 7t w4 a8 §
at eqrry safaal 71 § fagea 7 FQ &
T HII ;

(%) #ar ToearT & argT ¥ wfaw) w)
¥t frgea fipar wam §;

(%) afz g, & 71 swar Afea
TN U & safeqai w1 fagea &
F €417 qT agQ aafdt 71 frgaa w
F1 #1E 3w F=Ng gww A ord fear
g; T

(®) afz 78, aY zad a7 Froow § ?

g wearer ¥ Trem wwd (st sfew
AgPRT @A) : (F) T AT HET F 655
frafra afas &1 canft frafra afesl
Y HeIT 334 § A AT 321 areqrdr )

(&) Ivdwa frafaa safast 7 gear &
& 179 oy wfas § o Ay aged
g1

() sTow F w3 HAATCCAT A
HEEAT ¥ @ TC & S qAqd e
3FTT WIS Fo WIE Fo HIH AT I
gt fawrm & sqrareafa feg g 49
IqF q1E I TIRTY/ATIANT T5T BIH
farn gra fraifa wdl frasl qar
fafrasi & srgaT< earta A Frafaal
¥ ureAw & Wt Y 747 | ST AT AA-
T FATAT 1§ IEHIGAT AG A
AHAT AGT ITF GIY ATIAHAT FT SHIT
T ST faar star 8, a9 g fasmraat &
agr faar srar & @ wiea & avit sear-
foraY 3 are qT off fa=re faar straT & 1

(=) TariE A FTATET ¥ oS-
FegaT FT TATT A qTCT G F AT
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ﬁam%nm%waﬁaﬁ“r an'cﬂ 2
€ TFE F A F AR AT Y qreq -
T#Y ¥ ATyt O e fwar smar 81

(=) s, gt
(=) s, & ¥

(®) famm & s fasht wa'f feam/
sfewr &1

Cpnstructlon of Houses for the Weaker
Sections

6699. SHRIK. PRADHANI :
SHRI SUBHASH CHANDRA
BOSE ALLURI :

--Will the Minister. of WORKS AND
HOUSING be pleased to state :

(a) whether Government are satisfied with
the progress made in regard to targets
achieved in the construction "of houses for
the economically weaker sections of the

society ;

(b) if so, the details regarding the pro-
gress made during last two years, State-wise
and year-wise, so far as the question of
achieying the performance of construction
of houses is concerned ; and

(c) the details regarding the targets fixed
for the current ﬁnancnal year in the State of
Orissa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) : (a)
to (c). The information being collected and
will be laid on the Table of the Sabha.

Poverty of Fishermen

6700. SHRIMATI SANYOGITA RANE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
economic backwardness and poverty. of the

fishermen in the country ;

(b) whether any study or analysis has

APRIL 11,1983 -
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been ma'dc-intg the reasons of the fishermen
not getting benefits and better returns from
the fish catch ;

- (¢) the proposals of Government for new
technology, availing essential services and
assuring better returns to the poor fisher-
men ; and

(d) the details thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) The National Council of Applied
Economic Research in its study (1981) has
identified lack of suitable organization to
help the fish farmers in their marketing
operations as one of the reasons for the fish
farmers not getting remunerative prices. In
another study conducted by the Indian Insti-
tute of Management, Ahmedabad (1981), it
has been observed that in ‘the marine sector
fishermen’s share in consumer price was the
lowest in sales :involving multilocational dis-
tribution system.

(¢) and (d). An outlay of Rs. 371 crores
has been provided in the Sixth Five Year
Plan for fisheries development in the Cen-
tral, Centrally Sponsored and State Sectors.
Important schemes undertaken for fisheries
development and better returns to the fisher-
men are :

(i) Setting up of Fish Farmers’ Develop-
ment Agencies ;

(i) Production and dnstnbutnon of quality
fish seed ;

(iii) Exploitation of deep sea fisheries re-
sources

(iv) Development of coastal aquaculture
including prawn cultivation ;

(v) Building up necessary infrastructure
like processing, storage and transpor-
tation of fish and fish products.

wiay, s, Aifaw stz wgan
anam & fag Tedta weamw fafa

6701. =t staqrw fag ®saq: a7
wfa welt a8 aam  For 73 5
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(F) Fa1 AIF AR, wewrg, Arfaw
AT wEAT FHITAT T AW F FeAT F
fere g Tresdta wearor fafy aam & geara
qx faae s @ §; o afzgl, arzw
gF13 F1 fafy g & a & fotg &9 a5
ferar st

(@) searfaq wear searr fafa a7
eq A1 71 8

() zo& g1 fpas wesm afwrd 1
AT TFAT; R

() T mgat wearor fafa & fag
qIEHT 7 faa17 198 3-84 & fou fawaer
ufar fraa Fs@ a1 ?

gfy vt (17 91z fag) : (F) 39
YT |1 A qLHTT & Ay far ar
agft Ieqrat F faafa o goHT AMEAT
weAl & fag oF wedta weqror fafy
gty Sy, fod st aF FIFIT Fra
eAYHTT 8T fRaT AT & )

(@) & (=) : weT & 7&1 gar |

@at ava wfa w1 =

6702. wit wgarw fag w39 : F}4r
gfw /=t ag aam Y Fav 37 fa

w qia it & e A av g
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&7 frgar afafea a7 adr & fag soasy
gradar ?

gy avarera & weg v (= snfew
AgFAT @A) . GFA qENT G H
1979-80 & 1710 ATE gFATH AT~
fa srraTT @I ¥ 1984-85 H 1810 @M@
¥ a% ag w1 fa=r g1 fraw gard
& 7 ¥ afg 7 #1 wifaq gargw & 1 o
fa=1é qar ag-wa9 397 ¥ ATGAN Y
T qeana & 7§ afus afra gfg g™
FT orar g 1 qarfy g, q@Eoig qqr
i qfa 1 &t & aga ae F ga_
frosrw® &1

AT qFIA ® A

6703. =t stqare Tag @Iqq : AT
gl wesit 78 aarT #1 a7 FI0 fF

() 2o 997 30 | ABAT qFEA B
faq g= fraar agdt a7 gt a7
IqeTey §; AT

(@) geaat saT AT B 7

gf wwlt (2T it fag) « (F) o
(@) : &t 97 9T agdY AT 9HET T
IaAey AATAT & 7 sy Ffa sraw
FY feae (1976) F wrr 8 & faar mar g
1T Ay § Iga frar mar )
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235
faazw
1. a9AT weEaT & fag Iawey & w1 VAR AATE
ST {O/TT & 7 AR G & 7 (at faray WieT)
60 o FY IPUE 200 o #¥ g
a% aw
1. &Teer 3w 16,607 31,044
2. q9Ud 64,810 99,373
3. FAlEEH 7,936 25,473
4, F@ 12,569 35,941
5. HETUS 25,512 104,758
6. afwerrg 23,255 41,412
7. oft=w S a1 ISET 27,001 46,491
8. aveHT fawrary - 16,056
9. W 2,849 9,984
10. «&E - 4,336
11. gifesd — —
T 180,539 414,868

5

w =

4.

AT-qwt wewwAl ® fg Jawew d w1 AT

yq@ Afeal A ITHT AT A<l 1 F qw@rs 29,000 fFo Hro

TATAAT & TT FT A 30 T8 e
qfeaad arst qrY & qga F1 & 7 4 1Y gFET
qEra AR Faga FT e T 26 ATE gFEX

A w1 qATW ANGA A

(@) a1 I9& Ha1a9 &1 faq Ao
Fyea H g A gf gfg s ¥ Ty

6704 : st g0e Traw : qar gl sy §U A FT g g fraifa s HTR ?
g AT 1 FIT H L

wiw aenem § Ten welt (s sufes

() zaad ¥ Nadz ¥ faogfe  dgwme @) @ (F) Ffw geg gmaw 3
¥eq AT T fRAN gAaH ger A 1983-84 fawvm daw ¥ faq AF
fmfcn a1 wf @, 33

sfa faes q70 150 &9 fruifea s@
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i fawrfew Y oY | grar & S F e
% qfg @ & a1z srmaw & oAt faewrfor
¥ dugT w1 151 woa sfaq fEea
feremrfeer %Y |

(@) s & fw goa sraw &t
gnfea fawifn & s = fawoa &
fag g #1 age ye@ 151 @A wfa
ferrear agar &) fruffea 3 faar &

TAT AT B qETE TAHI
w-werq & g€ ifa o seama

6705. WY gAm waa : 71w W
ag qATT I FUF F

(%) a1 IATRY & g TATHI H
fafwea afeal & saugw a1 § g-F217
& s1v g% gif &1 FE sreaaq fear war
.

(&) 77 awwrT &1 fqar g-wzE
%A & fag wsg a@&Fd & qgar y
fafwe s-azem afaisTy saifaa s @
¥ E; A

() & Sewgw &A1 ¥ v A
frg swre #Y gifa & W@ & o 38 were
1 A% & fog e gaufo ) ama-

wFar gri ?

gfy sema # wsgash (st snfes
WEgewe @A (F) §R (@) oS, Ef
IAT N & 9L & Al H FO I gY A
TG & A H -FEE A T FAAET
421 g AT M FT FEETHT F F fag
gy w14 ST 9T § 1 FAT qF AR
TS &' A1 & A T A § W adr
W FEAT FEHA B writaa fear o
w
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() sy-Fer7 & Seqramar a1 griv
&, STerTwEt § g w7 S @ o arg aur
I qTHfTT STaRTe a1t § | aww qwear
% s S%-AF geaivT 4@ fear
T 8, zafag awenr ¥ faoed & fag
areafas gaaf Y sravawar ot T
Tars ST aFHAT E |

AT NI W G w1 WY e any
aTHl ) gt § antaw

6706. =it g Traa : Fu1 fawfn
st amaTe Wt ag qar FY FOT FA 5

(F)Far g aar @ fvorq qw ast &
UA FET 939, I F F1E WA qUT
qF+ q1fT SrEfas gF 191 & F1201 I
S3W H FAF 97 9 |G g@ A §;

(@) afs gf, @ a1 A& AFATAT *T
fa=17 1972 & adero & s 9T Farg
WS AT I AWIAREd ATHT AT gET 7
guifad 37 71 8;

() 1972 & \Faw F AT 4T
I T2AW & ewrer AT faqiamg fawr &
ga foaq aiq AW 4§ 90 &
faaa arel 1 @S Iudew FLaAT faar
Tar §;

(¥) 1972 & adfaw & FT qar
AT AT JIHT & HA13T IO GG F
Iudsa el & fFaq & 09 o9 94
foaad awrer &1 gaeT §; A

(¥) &7 aral 1 Jaorer v gfawr y2q
FTX FT HT4 & aF T g 1gr ?

fawlor stz smae senwm W FaEst
(st Wgemr wEmTm afew) @ (F) @R
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(@) : &3t M5 (1980-85) F1 ATTA
F F 9@, A9 ST TIHTY § GHEAT-
w&d gTHI 1 0F Hafad ud wwad g
Wo & fau wgr war 91) I H_/W A
28,505 TATATAET ATHT KT TaT TAAT 47
g 1-4-1980 #t feafq & sga &
st qfa gfaarg gaar 1 S a9 911 5@
R ITIFT GAT FT HT FAET FIA T
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() 2 (7) : 1972 F FTAMFAE,
genteT 9T fyaiTrg & 3t foa ¥ auear-
TET JIAT T HEAT & L H AN T
qATqT § IIdsd A g1 agify, eI
qEaEta TI9AT § 31-3-1982 qF HTHI-
fraq aaeammea gl & gear faeaifea

g_

fa=re 7 frar war &1
farer &1 ara 1-4-1980 FI FHEATIET 31-3-1982 % 39
7141 T FA FEAT AHEATHET ATAIT &1 G&dr
faas srar g gferamg
gRaT A1 g
1T 1821 812
fagirg 1035 774

(%) 7w 20N FAFT F A-afq,
3t @isar srafe & ST G a1 g9y
T U9 9 F1 #7 4 F9 ¢F Hig qfga
qaT AATY AT GET GHEGAET JTHD F1
amvifrad &3 & g1 fawg ST )

qife|ddr & wial w1 & & IO
IS MU afTFry F gEan

6707. =t ww fama quEaTE ;o FaT
gl fawe wat ag aa F1 FIT F
fF .

(%) 7 a1 ant & S aafEa g
fawra FdF9 & sravta Fw wifaq @x
qifeqd & fram afeard &1 70&T v @
q FIT IoTAT AT §;

(@) @ wwn & swaia gfq a9

F+z wifae &7 F fwaw ofeardd #1 adar
@ FUT ISH F1 A=z §; Ak

(w) ¥ mfga &5 F frax safsa
A @ aNTgRe?

wrHio faswre wera & e W (s
givaa faw) : (%) gufraa aeior faam
A F e qifeqq § 1981-82 #
2591 afeard aar 1982-83 # (waq,
1983 @) 1164 afeard &t agaar
EESIER R

(@) wfa @ve 600 afeETd F smare
T afqad 2400 afeaTdd #1 agraar o
=1 ST § | aafy, 3 N g e
F IGT FV I HT TG | :

() &t &z wifaa &1 & 1977-78
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# g« fremes 17,59 wme safew (6.35
ara qTH q4T 11,24 1@ wgd) S
SEEAT F7 21 .69 Sfawa aaarg (34.32
gfawra graftor q9r17.96 Sfawa wg)
adat #Y Yar & A ¥ ) qifewd wroAaw
¥ 1§ sUT Uy EY § |

gifea< ¥ faard saaeqr & qui
g ava wfw

6708. =it T\ faara quaam : FaT
fawrd wat ag Fary 1 Far 7

(%) wifeqdr & go fFaq qwg &
arr g & ST Tw g T & fea e #
fa=rs &Y saaear §; s

(@) g sifa #1 fa=nd & faq aeam
ZITT AT TISTAT FAT & 7 W g ?

faaif doem & wewst (s W
framg faat: (§) qifesd & Ffvars qfa
FT T AT 38,000 FAT &1 TOHE
32,500 g¥eaT & fafaa g1

(@) afqq #v 7§ awarF Iaanr
garz Ay & fou, ga @9 757 67 § oq9-

Faq frrafor-ard qar 74t gorrfarat & gare

gaet w14 AT AY g fa=rd e d FHar-
feaa &Y T &Y & ST 3@ 9FC A Afas
&7 fa=rd & sata 1ar S @rg

fagre & niat w qwwt qgw’ & Srgan

6709. =it TRfasma qraar: FaT

oty faswme Wt ag qary Y FAT F4T
f

(%) fagrz & 97 wial ) dear faray
g fad fag 1980 F A w4 dqaH
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qFF IJUWIH FIA F Ahora Y ey Q-
T oY ST IEHT g qa e o

(@) za% Prarraaa & fag 1980,
1981, 1982°3T 1983 ¥ faw fradp
gafa srafaa #1 af @

(n) sa% & foad-fradt gaufe
saas faer &1 grafeq 1 0 ) iz

() ga g7uf & s@ a feadrafe
araret #1 qu fwar au @ s feadt
afeaisrarg fraforreia § ot fvaat afe-
qysraret a3 faesr & awt & ST wi
FTE AT TGN gAT & 7

wrt fawre s & T st (s
gieara fam) : (%) fagre & @mwr 700
faerfteT a7 aarwr 120 qrf g G
wiawt § gt WA AT GIH AW FA B
foq da &Y @f faww d% g agfa
ua af et #1 faaeas, 1980 # srqal-
faa fopart war o | afearsrar Frga ao
44.4 FUOT &9 qiFT 15 4} )

(@) T awwre ¥ afeqtear oo
1980-81 @47 1981-82 % = =y
0.79 FUT &7 A 6.00 FIT 797 @H
fFg T 1 1982-83 % AU, UST TLHRIT
A13 F0% w0F w1 afeerg gaw frar qv
YT TGO G HT ITAT F A0 A1
Y gATAT g1 1983-84 % foru, wrew
a7 afeds T # fag 10 FT ww
&1 afieay gerw far &

() & SFTT Y G wATTT
T AT :

(=) afwistar ) fafes Sooly
mﬁ%aafmarrtzrantm*m*gf
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AW, AT, 1983 K 3id7 aF 178.10
fesivdteT awit agai &1 fafr g @9
FT GEATIAT § |

fagre § sravicdtn awi & foag @feaw

6710. =it ywfas® Q" : w0
& Wt 7 AT ) T F4

(F) a1 sradiedla 1 &  srraTH
g & fag fage # 1€ W Sogwa
Hrerare (Rfeaw) & ;

(@) afz g, arear sRfaard &=l
arqar ffe g &9 & JraeA & Gy
IqF TN FT T&q1T §; AR

() afz fagre § F1€ Sugw MR
gt @ A FaT AR FraAgh TN fEd
e & fanio 1 yeqra g 7

dadly w1, @w aqr fwiw a6
wraTe Wt (st qz TEE) (F) & () @@
any s ofuard &« saar  qe-fadw
Tt &Y &« sfaafirarg snafaa 39 1
1§ favig At faar war g 1o@: SE
wadey & smafvd F@ & fag
fagrz srgan fdt avg o7 9T wfeaw &
fmfor #33 &1 ww & A gzan @

fagre & fre 0 Rfeaw & sTAwTQ TE

8 S araisdla &+l & e & fag
T &1 |
| Construction of Mahendra Raj Marg
in Nepal by CPWD

6711. SHRI RAMAVATAR SHASTRI :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

‘(a) ~whether the C.P.W.D. is constructing
Central sector of Mahendra Raj Marg in
Nepal ; g
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(b) if so, the total mileage which was to
be constructed, total mileage constructed so
far and the balance still to be constructed ;

(c) the number of workcharged staff and
the number of muster roll workers with
more than two years of service according
to each category of post employed on these
works ;

(d) whether there is any proposal to
retrench any of these workers or staff ; and

(e) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) 290 Kms road was to be congtruct-
ed. Of this 160 Kms road has-been com-
pleted and the balance 130 Kms is in diffe-
rent stages of completion.

(¢) The number of workcharged and
muster roll workers employed in this work is
about 1100 and 700 respectively. Detailed
break-up of these figures is being collected
and will be laid on the table of the House.

(d) and (e).
finalised.

No such proposal has been

Vehicles with CPWD Divisions on
Mahendra Raj Marg in Nepal

6712, SHRI RAMAVATAR SHASTRI :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the CPWD Divisions on
Mahendra Raj Marg in Nepal have Depart-
mental Trucks, Motor Lorries and Bull-
dozers ; '

(b) if so, whether it is a fact that these
Departmental Trucks and motor Lorries are
lying idle and transport of cement, steel,
bitumen, earth etc. is being done by the
contractors ;

(c) whether it is also a fact that the
Departmental Bulldozers are lying idle and
earth work is being given on contract ; and

.(d) if 80, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) No, Sir. The departmental trucks
and lofries are fully utilised for carrying
out departmental works, including removal
earth. These are also given on hire to the
contractors for carrying out road works.

However, the work of transportation of
cement, steel, bitumen etc. is done through
the contractors, as the department is not
equipped with adequate staff to handle
these works, which involve dealing with
several agencies, like Railways, Customs etc.
Moreover, if the materials are not removed
and transported in time the department are
required to pay heavy demurrage and also
to incur additional expznditure on storage
and watch and ward.

(¢) No, Sir. All the departmental machi-
neries is fully utilised. The earth work is
done by the contractors only in those cases
where the strata is rocky and wherever places
are inaccessible and bull-dozers cannot
work.

(d) Does not arise.

Amount Released to Six States for
Central Sponsored Accelerated Rural
Water Supply Programme

6713. SHRI B.V. DESAI : Will the Minis-
ter of WORKS AND HOUSING be pleased
to state : '

(a) whether it is a fact that the Ministry
has released a further amount of Rs. 14.63
crores to six States for execution of works
under the Central Sponsored Accelerated
Rural Water Supply Programme ;

(b) if so, the States which have been
provided and amount to each State ;

(c) whether the States have .also been
asked to increase the total number of identi-
fied problem villages to be provided drink-
ing facilities with the State and Central
funds to make efforts to cover the maximum
number of additional problem villages or
initiate schemes to identified problem vil-

lages ;
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(d) whether any reports. for the imple-
mentation of these programmes are being
obtained from these States ; and

(e) if so, how many States have so far
provided this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) An amount of Rs. 14.93 crores was
released as additional allocation to six
States in March, 1983.

(b) State-wise information for the six
States released additional funds is given in
the attached statement.

(¢c) The concerned States have been re
quested to do so.

(d) Yes, Sir. »”
(e) Most of the States have furnished
quarterly progress reports for the quarter
ended December, 1982, The final report for
the Year 1982-83 will be due in May, 1983.
Statement

Additional allocation to six States

S. No. State Additional allocation
to six States
(Rs. in crores)
1. Gujarat 1.43
2. Jammu and
Kashmir 1.50
3, Karnataka 1.50
4. Madhya Pradesh 1.50
3. Tamil Nadu 1.00
6. Uttar Pradesh 8.00
Food Security System

6714. SHRI B.V. DESAI :
SHRIMATI JAYANTI PATNAIK :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Seyenth Non-Aligned
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‘Summit: Conference had ‘called wpon 'the

mon-aligned developing countries to continue
their consultations and examination of pro-
posals for a food security system for non-
‘aligned and other developing countries ;

(b) if so, whether any action programme
-adopted by the« Conference . has also been
taken into consideration ;

(c) what steps are being taken by India
to see that this proposal is implemented ;
and

(d) what are the steps that are being
taken by India for achieving the same ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) :(a) and (b).
The Non-Aligned Summit Conference adop-
ted the following action programme in res-
pecteof food security system :

““The Conference decided that the non-
aligned countries should continue consulta-
tions and examination of the proposals con-
cerning food security issues and the details
of different schemes in this regard through
existing non-aligned mechanisms, the Group
of 77 and other appropriate sub-regional,
regional and inter-regional mechanisms of
-developing countries, with the objective of
establishing of food security systems of non-
aligned and other developing countries. As.a
viable system of food security for developing
countries can be greatly facilitated through
adequate augmentation of food production
in these countries, the Conference recom-
mended that the report of the meeting of
the Coordinating Group of Experts, held in
New Dethi in February, 1983 to elaborate a
matrix based on need, potential, technology
and capital for working out specific pro-
grammes of cooperation in this sector, be
studied in national capitals for appropriate
-follow-up action.”

(¢) and (d). ‘The decision of the Confe-

rence is being transmitted to the members of
_the Non-Aligned Moyement for appropriate

follow-up action.

Following is the broad frame-work of
action plan for pursuing the proposal :

(1) Third Meeting of Non-Aligned Coor-
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dinating ' Countries ‘on ‘Food ‘and
Agriculture will be held for which
Guinea has made an offer to host it.

(2) A meeting of high level experts of
Coordinating Countries in the field of
‘Food and Agriculture will be &onven-
ed in consultation with other Member
' Countries. The meeting will carry out
in-depth review of cooperation amoeng
non-aligned and other developing
countries in Food and Agriculture and
provide necessary guidance with res-
pect to policy issues and operational
matters.

(3) ‘A meeting of experts to examine ways
and means to make full use of the
potentials of developing countries in
the field of Food and Agriculture will
be convened.

Drought in Gulbarga District of
- Karnataka

6715. SHRI B.V. DESAI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the prolonged dry spell both
in the kharif and rabi seasons and the
scanty rainfall - has created drought condi-
tions all over the district of Gulbarga ;

(b) whether tanks and wells in the dis-
trict have dried up ‘and the water level in
majority of 18,921 wells has reached.the
bottom ;

(¢) if so, whether the total damage to the
crops during the current year was between
40 to 60 per cent estimated by the farmers

-and the officials’ circles ; and

(d) if so, what steps Union Government
are taking to help the State of Karnataka in
meeting famine conditions at Gulbarga ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARTF MOHAMMAD KHAN) : (a) Accord-
ing to the Memorandum received from the
State Government, Gulbarga is one of the
districts affected by drought.

(b) The water table in most of:the
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drought affected areas has gone down consi-
derably ‘and - wells and ' tubewells have ‘dried

up.

(¢) Results of the crop cutting experi-
ments are yet to be finalised by the State
Government.

(d) ‘The report of the Central’ Team has
been received and considered by the High
Level Committee on Relief whose recom-
mendations are under processing. Pending
this, , the Government of India have sanc-
tioned. an adhoc advance of Rs. 15 crores
to the Government of Karnataka last month
for. drought relief. The State Government
shall be allotting necessary assistance to
drought affected districts, including Gulbarga
for undertaking relief measures.

Strategy for Rational Management of
Water Resources

6716. DR. KRUPASINDHU BHOI :
“Will the-Minister of IRRIGATION be pleas-
.ed to.state :

(a) .whether the hydrology scientists and
engineers have worked out a strategy for
, rational management of water resources, for
.economic . and social development at all
Jevels. ;

. (b) -if-not; the reasons therefor ; .and

(c) the time when such a strategy is
likely to be worked out and how far it will
go indevelopment of water resources and
their better utilisation ?

THE MINISTER OF STATE IN THE
'MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) to (c). A
National Water Resources Council under
the Chairmanship of the Prime Minister has
recently been set up by the Government of
India which, inter-alia, will lay down the
‘National Water policy, advise the State
" Governments for ‘proper distribution and
utilisation of ‘water resources for optimum
‘development and maximum  benefit to the

people. .
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Linking of Rise~and Fall vin Prices of
‘Agricultural “ Inputs with the  Price of
Agricultural Produce

6717. DR. 'KRUPASINDHU '‘BHOI :
‘Will the ‘Minister of AGRICULTURE be
pleased to state :

(a) whether the desirability of evolving
a formula to link rise or ' fall in prices of
agricultural ' inputs with | the prices of agri-
cultural produce and to fix a reasonable
margin of profit for the farmers has been
examined ;

(b) if so, with what results ; and

(¢) thesteps ' taken or proposed to be
taken to ensure that the consumer is not
affected and the trader gets his service
charges ?

THE MINISTER OF STATE RN - THE
MINISTRY OF AGRICULTURE (SHRI
'‘ARIF "MOHAMMAD iKHAN) : /(a) and
(b). ‘The Government fixes support/pro-
curement prices of agricultural commodi-
ties on the recommendation of the -Agricul-
tural Prices | Commission which, cinter-alia,
takes into account the available estimates
of cost of production of ‘ the crop, changes
in input-prices, levels of administered prices
for competing crops, production ~prospects,
the expected trendsin the market prices,
likely effects of the changes in prices on the
other sectors, the terms of trade between
the agricultural and non-agricultural sectors
and the overall needs of the -economy, ‘etc.
These considerations cannot be reduced to
any formula which could be automatically
applied. However, the support/procure-
ment prices cover inter-alia the cost of
production and also allow for a - reasonable
margin of profit.

(c) The interests of the consumer and
of the distributing agency are taken care of
by the Government while fixing administer-
ed prices for foodgrains.

‘‘WerldBank ' Loan Sought by Orissa, for
‘Agricultural Development

6718. SHRI LAKSHMAN MALLICK :
\Will-the Minister of AGRICULTURE be

pleased to-state :
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(a) the total amount of World Bank
loan sought by the Government of Orissa
for agricultural development ;

(b) the details of agricultural develop-
ment programme proposed to be implement-
ed by Orissa with the loan sought from the
World Bank ; and

(c) the efforts made by his Ministry to
help Orissa in getting the World Bank
loan ?

THE MINISTER OF STATE IN THE
MINISTRY (OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Total
amount of World Bank loan for agricultur-
al development in Orissa State is Rs. 23.26
crores.

(b) The loan is proposed to be utilised
for the following agricultural development
programmes in Orissa :—

1. To reorganise and strengthen the
agricultural extension services and
adaptive research facilities with a view
to persuading farmers to adopt im-

" proved agricultural practices.

2. To improve the quality of seed pro-
duction particularly of foodgrains by
setting up agencies for production of
seeds and by strengthening infrastruc-
ture for storage, marketing - and
research in seed technology.

3. To undertake cashew plantation pro-
gramme in selected areas of Orissa
including the coastal dunes.

(¢) The Ministry of Agriculture has
supported, wherever appropriate, proposals
from Government of Orissa for agricultural
development, like those from other States,
for World Bank assistance.

Cooperation in Agriculture among Non-
aligned Nations

6719. SHRI G. NARSIMHA REDDY :
Will the Minister of AGRICULTURE be

pleased to state :

(a) whether a proposal for better and
wider cooperation between the member
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nations in the sphere of agriculture was
discussed in recently conducted summit of
non-aligned countries ;

(b) ifso, whether any working group
has been formed to pursue the objective ;
and

(c) the broad frame work for action devi-
sed, if any ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) and (¢). No Working Group has been
set up. However, there is a Group of Co-
ordinating Countries on Food and Agri-
culture which was set up by the Sixth
Session of the Summit at Havana. Follow-
ing is the broad frame work for the follow
up action to be taken :—

1. Third Meeting of Non-aligned Co-
ordinating Countries on Food and
Agriculture will be held for which
Guinea has made an offer to host.

2. A meeting of high level experts of
Coordinating Countries in the field
of Food and Agriculture will be
convened in consultation with other
Member Countries. The meeting will
carry out in depth review of coopera-
tion among non-aligned and other
developing countries in Food and
Agriculture and provide necessary
guidance with respect to policy issues
and operational matters.

3. A meeting of experts to examine ways
and means to make full use of the
potentials of developing countries in
the field of Food and Agriculture will
be convened.

4. A meeting of experts in irrigation will
be convened in order to promote
techaical cooperation in the design,
construction and management of large,
medium and small scale Irrigation

Projects,
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Opening of more F.P.Ss.

6720. SHRI G. NARSIMHA REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

‘(a) whether keeping in view the fact that
the price of cereals in the country has gone
up over the years, the weaker section is
finding it difficult to make open market
purchases, Government have considered
opening of more fair price shops in the
country ;

(b) whether Government have also
thought of adding more items for distribu-
tion through the fair price shops ; and

(c) if so, the de_cision taken on each ; and

(d) when these are going to be imple-
mented ? '

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) to (d). The primary responsi-
bility of administering the public distribu-
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tion system in their respective areas,
including the opening of fair-price shops, is
of the State Governments. Under the New
20-Point Programme, State Governments
have already been asked to take effective
steps to expand, strengthen and streamline
the public distribution system, including
opening of additional fair-price shops witl
particular attention being given to rural,
hilly, and tribal areas.

.

The essential commodities at present
recommended by the Central Government to
the States/Union territories for issue through
the public distribution system, are wheat,
rice, sugar, imported edible oils and kero-
sene, apart from soft coke and controlled
cloth. In addition, the State Governments
have been given the option to include in the
public distribution system, such other items
of mass consumption as they deem fit by
arranging supplies on their own. A State-
wise break-up of commodities being issued
through the fair-price shops is given in the
attached statement, based on the reports
received from the various States/Union
territories.

Statement

State-wise break up of the commodities being supplied through
Jfair-price shops

Name of the
State

S. No.

Commodities Supplied

1. Andhra Pradesh

wheat products, sugar,
kerosene, controlled cloth,

Rice, wheat, palmolein o0il, palm oil, kerosene and

salt, edible oils,
exercise books and

wheat bran.

In addition tea, match boxes, soap etc. are distri«
buted through cooperative marketing and consumer
federation.

Wheat, wheat products, rice, kerosene oil, sugar

edible oils, controlled cloth, exercise books.

sugar.
2. Assam Rice,
3, Bihar
4. Gujarat’ Wheat,

rice, sugar, coarse grains, edible -oils,

" controlled cloth.



5.

6.

7.

10.

11.

12.

13;

14.

15.

16.

17.
18.

Haryana

Himachal Pradesh

Jammu-and Kashmir

Karnataka

Kerala

Madhya Pradesh

Mabharashtra

Manipur

Meghalaya

Nagaland

Orissa.

Piinjab:

Rajasthan
Sikkim

Wheat, atta, sugar, rice and kerosene oil.’

In addition vanaspati, controlled cloth, match
boxes, soaps (toilet & washing), tyres and tubes,
pulses, soda 'ash, exercise books, battery cells, tea:
and salt' are being distributed ‘through'cooperative
societies/stores.

Wheat, wheat atta, rice, edible oil, sugar, controlied:
cloth, exercise books, pulses and salt.

Rice, wheat, atta, kerosene oil and sugar are
supplied through departmental outlets and autho-
rised dealers.

In rural areas kerosene oil, sugar, controlled cloth,
rapeseed oil are supplied through outlets of co-
operatives.

Rapeseed oil and vanaspati in cities are supplied
through cooperative agencies.

Sugar, rice, wheat, suji, milo, ragi, palmolein oil,
kerosene oil and jawar.

Rice, wheat, sugar, kerosene, palmolein, tea and
wheat products.

Wheat, rice, sugar, edible oil, kerosene oil, con-
trolled cloth, tea, match boxes and soap.

Rice, wheat, jowar, edible oils, sugar and kerosene
oil.

Rice, sugar, atta, kerosene oil, salt.

Imported edible oils are supplied through dealers
nominated by the Government.

Rice, sugar, salt, wheat products, rapeseed oil and
R.B.D. palm oil.

Sugar, salt, rice and wheat products.

Rice, wheat, sugar and kerosene oil.
Besides—controlled cloth and imported edible oils
are distributed through consumer cooperatives.

Sugar, wheat atta, rice, kerosene oil and R.B.D.
palm oiki
Wheat, rice, sugar, edible oils and controlled cloth,

Rice, wheat, wheat products, sugar, palm oil and
refined rapeseed oil.
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19. Tamil Nadu
20. Tripura
21. Uttar Pradesh
22. West Bengal
23. Andaman and Nicobar

24.
25.

26.
27.

28.

29.

30.
31

Islands

Arunachal Pradesh

Chandigarh

Dadra and Nagar Haveli
Delhi

Goa, Daman and Diu

Lakshadweep

Mizoram

Pondicherry

Rice, wheat, wheat products, sugar, kerosene oil
and palmolein. '

In addition turmeric, jeera, mustard, sonuf, pepper,
garlic, methi, jaggery, salt, coffee, tea, pulses,
edible oils, soap, face powder, baby food, blades,
dry cell, match box, nirodh, vicks and amrutanjan
are supplied by village fair price shops run by
Cooperatives.

Salt, sugar, rice, wheat, atta, controlled cloth,
kerosene oil, pulses and mustard oil.

Wheat, rice, sugar, kerosene oil and edible oil.

Rice, wheat, sugar, wheat products, pulses, tea,
toilet soap, laundry soap, salt, kerosene, H.S.D.,
edible oils (R.B.D. palm oil and rapeseed oil), soft
coke, cement, match box, exercise books, candle
sticks, spices, controlled janta cloth (total 19 items).

Rice, wheat, sugar, edible oil, pulses, salt, tea,
coffee, matches, kerosene oil, soap (washing and
toilets), maida, suji, potato, onion, cloth and spices,

Rice, atta, sugar, kerosene oil and salt.

Sugar, rice, atta and kerosene oil.
Imported edible oils are being distributed through -
consumer cooperatives.

Sugar, wheat, rice and cloth.

Wheat, resultant atta, maida, suji, sugar, rice,
R.B.D. palm oil, rapeseed oil and candles.
Kerosene oil, cement and controlled cloth is being

issued through other retail outlets.

Rice, wheat, sugar, edible oils and controlled
cloth.

Rice, wheat, controlled cloth, kerosene oil, soap, '
edible oils, sugar, salt, tyres/tubes, gram, and
chillies, cement, diesel and petrol, white paper, tea,
coffee, cheap cloth. ‘
Edible oils, baby food, dry battery are distributed
through cooperatives only.

Rice, sugar, wheat, edible oil, salt and kerosene oil. :

Rice, wheat, maida, suji, sugar, palmolein, and

kerosene oil.
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Supply of Essential Commodities
to the States

_6721. SHRI AMAR ROYPRADHAN :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government propose 1o
supply the essential commeodities including
sugar and cement on prorata population basis
to the States and Union Territories ;

(b) if so, the details thereof and if not,
the reasons therefor ;

(¢) whether Government have received a
demand from the West Bengal Government
that allotment of essential commodities in-
cluding sugar and cement should be on pro-
rata population basis ; and

(d) if so, the details thereof and what
action Government have taken thereon so
far ; if not, the reasons therefor ?

THE MINISTER OF STATE: OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHR1I BHAGWAT JHA AZAD) :
(a) to (d). The Central Government allots
certain essential commodities to State
Governments/Union Territories, taking into
consideration. a number of factors, includ-
ing the stocks available with Centsal Govern-
ment, the demands of States and the availa-
bility in the open market. The West Bengal
Government had written to Central Govern-
ment for increasing their monthly levy sugar
quota to 40,000 tonnes and if that were not
possible ; then alotting levy sugar to them
at the rate of 425 grams per-head per month
on the basis of 1981 census population. They
had also raised the issue regarding the
allotment of cement prorata on population
basis. The lgvy sugar is algeady being allo-
cated from April, 1982 to various -States
including West Bengal on the basis of popu-
lation as per 1981 census and at the rate of
425 grams per head. Cement is being allo-
cated to States/W.Ts., keeping in view the
overall availability, the past levels of con-
sumption etc. and not on prorata popula-
tion basis because this commodity is not
needed by each and every individual. Never-~
theless, some weightage is being given for
population in making cement allocations to
the States,
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Cost of lrrigatiqn Schemes

6722. SHRI AMAR ROYPRADHAN :

Will the Minister of IRRIGATION be pleas-
ed to state :

(a) the cost of each irrigation scheme
submitted by the States for approval of
Central Government since 1977 till date and
the area of land to be irrigated ; and

(b) the details of the schemes approved
by the Central Government so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b).
The information is being collected and will
be laid on the Table of the House.

Construction and Allotment of Houses
by DDA

6723. SHRI AMAR ROYPRADHAN :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the number of houses of each cate-
gory so far constructed by the DDA since its
inception ;

(b) the number of houses each category
so far allotted by the DDA ;

(c) the number of houses of each cate-
gory which have so far not been allotted by
the DDA to any one and the reasons there-
for ; and

(d) the number of houses of each cate-
gory which are Jikely to be constructed dur-
ing the remaining period of Sixth Five Year
Plan and what would be mode of allotment
of these houses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (d). Information is being collected
and will be laid on the Table of the Sabha.

Muster Roll Employees of CPWD in
Continuous Service

6724. SHRI RAMPRASAD AHIRWAR :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :
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(a) whether as per para 27.01 of the
CPWD Manual vol. III (1972 Edition),
Muster Roll Staff can be employed on jobs
of purely casual nature and for a very short
duration ;

(b) whether even after the issue of these
instructions in the manual a number of
Muster Roll employees were kept in conti-
nuous service for more than cven three to
five years or even more than that ;

(c) if so, the reasons for violation of the
instructions in CPWD Manual by the CPWD
engineers ; and

(d) what action Government propose to
take against the CPWD Engineers for viola-
tion of these instructions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) and (b). The provisions in the Manual
have since been modified. The present -posi-
tion is that wherever the work for which
muster roll labour is required is likely to
continue for long period or is of a continu-
ous nature, the services of muster roll labour
should not be dispensed with merely to avoid
payment of retrenchment compensation.

(c) and (d). Do not arise.

Completion of Irrigation Projects in
Bihar

6725. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION be pleased
to refer to the reply given to Unstarred
Question No. 1273 on 28 February, 1983
regarding on-going irrigation project in
Bihar and state :

(a) the specific ‘“uncertainty of resources
position of the State” of Bihar owing to
which “time schedule for completion of
irrigation projects in Bihar has not been
‘diséussed in the latest plan discussion” and
what steps are being taken to fix responsi-
bility and remedy the situation ; and

(b) what is the latest position about the
time-schedule for the completion of Western
Koshi Canal and other major projects ?

THE MINISTER OF STATE OF THE
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MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) :(a). The total

resource available to the State Government
‘being limited, the funds available for the

irrigation sector and therefore for the indivi-
dual projects in the irrigation sector cannot
be fully met with certainty. The outlay is
determined from year to year. The question
of fixing responsibility does not arise. Efforts
are made to allocate as much funds as
possible within the total resources available,
to on-going projects.

(b) The latest position about the time
schedule for the completion of major irri-
gation projects of the State is given below :

(i) Western Kosi Canal

Phase 1 June:1984
Phase II June 1985
Phase II1  June 1987

(ii) Gandak Project 1984-85
(iii) Kosi Barrage and
Eastern Canal 1984-85
(iv) Sone High Level Canal 1984-85
(v) Rajpur Canal 1983-84
(vi) Barna 1984-85
(vii) Bateswarsthan
Pump Canal Phase 1 1984-85
(viii) Subernarekha ]
(ix) North Koel
(x) Durgawati Late 7th
(xi) Upper Kiul Plan or

(xiii) Tilaiya diversion

(xii) Konar diversion 1 8th Plan
(xiv) Ajay Barrage J

Assistance for Construction of Indoor
Stadium at Bhubaneswar

6726. SHRI RASA BEHARI BEHRA :
Will the Minister of SPORTS be pleased to
state :

(a) whether Government of Orissa have
requested the Central Government for giving
assistance for the construction of an Indoor
Stadium in Bhubaneswar, Orissa ; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). Under the Central Scheme of
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‘Grants to State Sports Councils, a request
'was received from the Government of Orissa
for the construction of a composite stadium
at Bhubaneswar. The project included, inter-
alia, construction of an indoor gymnasium.
The Central Government have approved in
principle giving of financial assistance of
Rs. 5 lakhs for this project, which is the
maximum amount admissible under the
Scheme for this purpose. Out of this amount,
a grant of Rs. 2.50 lakhs has been released
to the State Government. The balance
amount will be released in due course when
the State Government has fulfilled the condi-
tions and requirements prescribed in this
behalf.

Recruitment/Promotion of SC/ST Per-
sonnel in Category-I1 Working in
Accounts Cadre

6727. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) the ratio of direct recruitment and
promotion posts in category-II posts in
Accounts cadre of the Food Corporation
of India, New Delhi ;

(b) the total number of promotion and
direct recruitment quota posts of category-
IT in North Zone and the number thereof
reserved for SC and ST ;

(¢) whether the quota in promotion and
direct recruitment in category-Il posts reser-
ved for SC/ST in North Zone is complete in
the Accounts cadre ; and

(d) if not, the reasons therefor and the
specific steps taken or being taken by the
management to complete the reservation
guota in category-1I posts in Accounts

cadre ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :

66-2/3%,
33-1/3%

(a) Promotion

Direct recruitment
{failing which by trans-
fer on deputation)
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(b) Promotion
Total number of posts 94

Quota reserved for
SC and ST 21

Direct Recruitment

Out of a total of 40 posts, 34 posts
lapsed on account of their lying vacant
for more than six months. Of the re-
maining 6 posts, 2 posts are reserved
for SC/ST candidates.

(c) Promotion

There were only 10 SC candidates in the
consideration zone and they were pro-
moted. Since there were no other SC/ST
candidates available, other posts reserv-
ed for SC and ST could not be filled by
SC/ST employees.

Direct Recruitment
No direct recruitment was made.

(d) Promotion

Being selection posts, the quota is not
required to be carried forward.

Direct Recruitment

Steps are being taken to fill up one post
cach reserved for SC and ST candi-
dates.

SC/ST Candidates Interviewed for various
Posts Advertised by Management
of F.C.I.

6728. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) cadre-wise, grade-wise total number
of candidates interviewed for Category-I
and II posts in 1982 in the Food Corpora-
tion of India ;

(b) total number of posts advertised,
grade-wise and cadre-wise and the number
of posts reserved for SC and ST commu-
pities out of them ;
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(c) total number of SC and ST candi-
dates interviewed for each cadre and grade ;

(d) was there any candidate called for
under ‘relaxed conditions’ ; and

(e) if so, the details therefor and if not,
the steps the management has taken or is
taking to fulfil the reserved quota ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :
(a) and (c). So far as Category I posts are
concerned, the information is given below :

CHAITRA 21, 1905 (SAKA)

Post Total No. of SC/ST
candidates candidates
interviewed interviewed

Deputy Manager

(Public

Relations) T 1(SC)
Deputy Manager

(Accounts) 27 Nil

Information relating to Category II posts
‘is not readily available as recruitment action
is also taken in respective Zones,

(b) : During the year 1982, the following
Category-1 posts were advertised :
S. No. Post Tota} Reserved for
vacancies -——————
ST SC
1. Manager (A/Cs) 2 1 —
2. Jt. Manager
(A/Cs) 2 1 —
3. Dy. Manager
(A/Cs) 2 1 .
4. Jt. Manager
(Genl) 4 1 1
5. Dy. Manager
(Genl) 22 1 4
6. Dy. Manager
(Tech) 3 - —_
7. Dy. Manager
(P.R.) 2 — 1
8. Dy. Manager
(Legal) 2 — —
9. Medical Officer 4 2 1

*The vacancy position was reviewed at
the time of interview and determined to be
5 instead of 2. Of these 5 vacancies, one
post each was reserved for SC and ST
candidates respectively.
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(d) No, Sir.

(¢e) The unfilled posts reserved for
SC/ST are proposed to be re-advertised by
the Corporation.

Non Representation of SC/ST Officer in
Personnel Department of F.C.I.

6729. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) total number of -category-II and
category-I officers working in the personnel
departments of each of the Regional and
Zonal Offices and. the Headquarters of the
Food Corporation of India ;

(b) whether there is no Scheduled Caste
Officer of category-II and category-I posted
in the personnel departments of the above
offices of the Food Corporation of India ;
and

(¢) if so, the reasons f:or practising
discriminatory attitude by the management
in the posting of SC/ST officers ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) and (b). At present there are
16 category I and 23 category Il officers
posted in the Personnel Division at the
Headquarters of the Food Corporation of
India, out of which no officer belongs to
Scheduled Caste. The information regard-
ing Zonal and Regional Offices is not readily
available.

(¢) There is no discrimination in the
posting of SchedulediCaste/Scheduled Tribes
officers in the Personnel Divisions of th
Corporation.

Connecting of Sinapalli and Borden Blocks
with Sub-division Headquarters

6731. SHRI RASA BEHARI BEHRA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Sinapalli
and Borden Blocks of Kalahandi district in
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Orissa have not yet connedted with Sub-
division headquarters and Nawapare sub-
division has not yet been connected with
district headguarters ; and

(b) if so, the immediate steps taken u‘p
by the Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
{SHRI HARINATHA MISRA) : (a) and
(b). The programme of rural roads develop-
ment under the Minimum Needs Programme
4s in the State sector. Information of this
nature is not maintained in the Ministry.

Effect of Natural Calamities on
Economy of Orissa

6732. SHRI RASA BEHARI BEHRA :
‘Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware that
the successive visitation of natural calamities
thas severely crippled the economy of Orissa
resulting in heavy drainage of resources both
under plan and non-plan sectors ;

(b) whether it is also a fact that the
entire marginal money has been exhausted ;

(¢) if so, whether the State Government
have urged Central Government to meet the
entire requirement of funds ; and

(d) the steps taken by the Central
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :(a) Orissa
has been affected by cyclone, flood and
drought during the year 1982-83. The
Government of India have provided financial
assistance to the State over and above its
Plan fo meet the situation arising from these
natural calamities,

(b) The State has a ma.rsm money of
Rs. 871 lakhs and is available in the budget
of the State every year, This money is
meant for meeting emergent requirements of
relief. During the year 1982-83, the entire
margin money was spent in m:ng the
expenditure on wvelicf,
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(c) The ‘Government of Orissa in' the
memorandum on floods had requested 1009,
Central assistance, This was consideted by
the Government of India but was not agreed
to.

(@ The Central Government have
sanctioned following ceilings of expenditure
to Orissa for meeting expenditure on relief :

T

1983-84

1982-83
(Rs, in crores)
(i) Cyclone 56.55 —
1) Floods 11396 -
(iii) Drought 16.98* 17.64

*including Rs. 2.00 crores as loan.

Misuse Charges Levied by L.D.O,

6733. SHRI RAM PRASAD AHIR-
WAR : Will the Minister of WORKS AND
HOUSING be pleased to refer to Unstarred
Question No. 1183 (a) dated 28 February,

1983 and 9644 (b) dated 26 April, 1982 which

list three and seven premises respectively
where 19 misuse charges were recovered by
L.D.O. and for each of these ten premises
state :

(a) the dates when (i) misuse came to
notice of L.D.O. for first time, (i) date of
L.D.O.’s notice for breach of lease, (jii) date
of issue of legal notice and filling of eyiction
suit by lessee, (iv) date when lessee in-
formed L.D.O. of legal proceedings and the
actual date of eviction ;

(b) which of these premises were re-
entered during misuse alongwith dates of
re-entry and withdrawal of re-entry with
reasons ; and . .

(c) how much misuse areas charges were
calculated and what was actually recovered
in each case ?

THE DEPUTY MINISTER TN THE
MINISTRY OF WORKS AND HOUSING
(SHRT MOHAMMED USMAN ARIF) :
(a) to (c). The information is given in the
attached Statement,
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Revenue Leaks in Land and
Development Office

6734. SHRI ATAL BIHARI VAJ-
PAYEE : Will the Minister of WORKS
AND HOUSING be pleased to refer to
page 143 of issue dated 31-3-1983 of ‘India
Today’ and state :

(a) names of 26 properties in which loss
of revenue was reported 'by Land and
Development Office to the Ministry in 1973 ;

(b) which of these 26 vigilance and lease
files are missing presently and what action
has been taken to fix responsibility for loss
of files ; and

(¢) what was the total loss of revenue
originally reported in each case and how
much amount has been recovered in each
case up to 14 January, 1983 ?

APRIL 11, 1983
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The information is given in the attached
Statement.

(b) All vigilance files are available except
one which is not readily traceable at present.
However, action in pursuance of the cases
had already been taken. No further action
is pending in these cases.

Regarding the lease files, one file was
missing. However, the same has been
reconstructed.

(c) No loss of revenue could be estab-
lished. However, the information regard-
ing the alleged loss of revenue reported and
the amounts of dues, where established, that
were recovered are given in the attached
statement.

Statement

SI. Property Number Alleged loss of

Amount recovered Remarks, if any

No. revenue where claim
originally of dues was
reported established
(in Rs.) (in Rs.)
1 2 3 4 5
1. Non-auction of Land in question
Jamuna land for already stood
cultivation. 43,00,000.00 — transferred to
D.D.A. The
question of
recovery did not
arise.
2. 1 Tees January Dues not
Marg 15,00,000.00 -— established
3. 26-A, Aurangazeb
Road 7,24,000.00 _— —do—
4, 14-16, Aurangazeb
Road 5,70,530.00- — —do—

5
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5. 41-41A, Prithviraj
Road 3,34,500.00 —

6. 5, Sunder Nagar 77,288.00 99,810.00

7. 132, Sunder Nagar 71,008.00 27,554.99
8. 72, Lajpat Nagar (i) 39,914.00
(i) 8,159.00 —_

9. 10, Curzon Road 45,000.00 —

10. 13, Lajpat Nagar 23,152,00 -

11. 142, Sunder Nagar  21,500.00 s

12. 12, Sunder Nagar 16,000,00 7,298.05

The matter
regarding
recovery of dues
is sub-judice,

For recovery of
further dues,
action under
PPE Act is in
progress.

No other dues
established.

The matter is
sub-judice,

There was no
question of loss
of revenue. The
terms for
regularisation of
breaches offered
are ‘ing
enforced.

The matter is
sub-judice.

The property was
re-entered and eviction
orders under PPE Act
issued. The appeal
filed by the ex-licencee
in Court, was dismissed.
On request for terms of
withdrawal of re-entry,
the same were offered.
For non-compliance of
the terms offered,
eviction, orders will be
enforced.

No other dues were
established,
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1 2 5
13. 2-B, Jangpura 10,478.00 — No such loss was estab-
lished. However, on
satisfying the conditions
for 1% token penalty of
Rs. 243.20, the same
were recovered. -
14. 86, Sunder Nagar 10,920.00 - — No loss of revenue was
i established. Ground
rent due upto 14-1-1983
has been recovered.
For breaches noticed in
September 1982, action
has been initiated under
the existing Govt.
instructions.
15. 35, Sunder Nagar 6,300.00 11,349.05 —
16. 127, Sunder Nagar 6,300.00 24,007.35 —
17.  Shop 4, Sunder Nagar 5,000.00 —_ The property has been
re-entered. Action under
PPE Act for eviction
and recovery of dues is
in progress.
i
18. 135, Sunder Nagar 1,590.00 2,996.26 —
19. 145, Sunder Nagar 1,300.00 19,023.19 —
20. 37, Sunder Nagar No 45,417.14 -
specified
amount,
21. 94, Diplomatic No loss could be
Enqlave —do— — established.
22. 63, Sunder Nagar —do— — —do—
23. 129, Sunder Nagar —do— 7,548.58 =
24. 48, Sunder Nagar —do— — Action under PPE Act
: for eviction and recovery
; of dues is in progress
25. 110, Baird Road - —do— — No loss of revenue was
involved. The charges
for breaches during
their existence were
recovered.
26. 20, Sunder Nagar —do— — The matter is sub-judice.
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N\ Roeoslhd Staff Union in F.CIL

6735. SHRI R.N. RAKESH : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) whether it is a fact that there is no
staff body recognised in the Food Corpora-
tion of India ;

(b) what is the criteria for giving them
official meetings ;

(¢c) whether there is any staff body for
representing Scheduled Caste and Scheduled
Tribe employees ;

(d) if so, whether the SC/ST body is not
being called for official meetings to discuss
the problems of SC/ST employees ; and

(e) if so, why discriminatory treatment
is being given to SC/ST body ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES : (SHRT BHAGWAT JHA
AZAD) :(a) Yes, Sir.

(b) The management of the Corporation
holds informal meetings with the Staff
Bodies as and when considered necessary.

(c) Several staff bodies including the
Scheduled Castes/Scheduled Tribes Employees
Welfare Association claim to represent
SC/ST employees.

(d) and (e). The Scheduled Castes/
Scheduled Tribes Employees Welfare Asso-
ciation is also given informal meetings at
various levels. The Association has reques-
ted for a meeting at the Headquarters level
and the matter is under consideration of the
Corporation. No discriminatory treatment
is being given to this Association.

Supply of quota of Rice to
Fair Price Shops

- 6736. SHRI MANOHAR LAL SAINI :
will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether there is acute shortage of
rice'in the country and against entitlements

CHAITRA 21, 1905 (SAKA)
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of 190 bags of rice of a fair price shop holder

in Delhi, only 30 bags are given to him ;
and

(b) if so, the reasons thereof and steps
taken to tackle the situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) and (b). The availability of
rice in the open market varies from State to
State. In so far as issues through the
Public Distribution System are concerned,
the Central Government allots rice to various
States/Union Territories on the basis of
stocks available in the Central Pool, the
availability in open market, demands from
various States/Union Territories and other
relevant factors. In that context, the
Union Territory of Delhi is getting 15,000
M.T. of Rice per month from Central
Government which is sub-allotted by Delhi
Administration to all the Fair-Price Shops
on the basis of units registered with indivi-
dual fair-price shops.

Teachers of N.D.M.C. not Allotted
Accommodation

6737. SHRI JAI NARAYAN ROAT :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the number of teachers of New Delhi
Municipal Committee who have so far not
been allotted accommodation for the last
10 years or so by the N.D.M.C. ; and the
present policy of N.D.M.C. for the allotment
of houses to these teachers ; and

(b) what further steps Government
propose to take in this regard and when they
are likely to get accommodation from
N.D.M.C. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The NDMC has reported that resi-
dential accommodation to its employees is
allotted on licence fee basis as per provisions
of the New Delhi Municipal Committee
Residential Rules, 1964 and the teachers are
treated at par with other NDMC employees
for such allotments, :
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As per the waiting list drawn up by the
NDMC in 1981, for allotment of residential
accommodation, there are 337 teachers,
who have put in more than 10 years’ service,
on the waiting list.

(b) The information is being ascertained
and will be laid on the Table of the Sabha.

News Item ‘“Use of Qutdated Statistical
Norms Alleged”

6738. SHRI RASHEED MASOOD :
SHRI B.D. SINGH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether attention of Government
has been drawn to the news item appearing
in the Financial Express dated 26 March,
1983, alleging the use of outdated statistical
norms to tone down the dismal food situa-
tion during the Sixth Plan period ; and

(b) if so, the reaction of Government
with regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :
(a) Yes, Sir.

(b) The ,Report of the Technical Group
on Buffer Stock of Foodgrains to examine
the feasibility of the buffer stocking policy
of foodgrains for the Sixth Plan period is
under consideration of the Government.

Setting up of Board for Horticulture

6739. SHRI CHIRANIJI LAL SHARMA :
Will the Minister of AGRICULTURE be
pleased to state at what stage the proposal
for setting up new Board of Horticulture
for promoting fruits and vegetable industries
is at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : The pro-
posal to set up a National Horticulture
Board as a registered Society under Regis-
tration of Societies Act, 1860 has been
approved by the Cabinet. Action has been
taken accordingly for preparing Articles of
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Association giving details of the functions
and organisation of the Board for the pur-
pose of registering it as a Society.

Setting up of a New Board for the
Development of Oil Seeds and Vegetable
Oils

6740. SHRI CHIRANJI LAL SHARMA :
Will the Minister of AGRICULTURE be
pleased to state at what stage is the pro-
posal to set up new board for the develop-
ment of oil seeds and vegetable oils ?

THE MINISTER OF STATE IN [THE
MINISTRY OF "AGRICULTURE (SHRI -
ARIF MOHAMMAD KHAN) : A Bill for
setting up of the National Oilseeds and
Vegetable Oils Development Board giving
details of its function and organisation is
being finalised by the Ministry of Law for
introduction in the Lok Sabha.

o o go grar syrfea e} av wwA)
% fawio & fag awg agrat

6741. =Wt sAT wgAT : 341 Fawto
AT v Walt g aaTH FFI BN

(%) Far faselt fasra wrfasor ¥ 37
Tt cTeaTfaal F1 AFTE A g a9
TgTA FY srgwfa 2 41 § faegia farelt fariy
AT aF qq7 F-ATIE AT EHA HIAT
forq a;

(=) afz &, at aeavardY savT FaT €
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srfan F1 awg AT 6T guyg @i ag-
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Staff Training Colleges

6742, SHRI MANOHAR LAL SAINI :
Will the Minister of IRRIGATION be
pleased to state :

(a) is there any proposal before Govérn-
ment to establish staff training colleges to
achieve better, efficient and organisational
control in the problems now being faced
and to be faced in future and to impart
training to the serving engineers and also to
the new entrants on the intricacies and
efficient management of water resource ;
and

(b) if so, how many staff training col-
leges have been established at the Centre
and in the States and how many serving

: . s .
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engineers have been given training there-
from State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and
(b). Yes, Sir. A proposal is under consi-
deration in the Ministry of Irrigation for the
setting up of a Training institute in the
Central Water Commission to provide
induction training and in-service training to
the engineers and scientists of the Central
Water Commission and the Central Ground
Water Board. Information about training
institutes in the States and training of engi-
neers State-wise is not available.

Import of Bullock Cart Wheel

6743. SHRI ASHFAQ HUSAIN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether it is a fact that as per Press
reports, after Australia, U.S.A. has now
developed a bullock cart wheel ;

(b) whether Government propose to
import a large number of the bullock carts
with IMF loan ; and

(¢) if so, whether Government will also
ensure that the bullock carts are imported
along with new varieties of wheat seeds as
the earlier Mexican varicties are now facing
problems with Karnal Bunt ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Govern-
ment have no such information.

(b) There is no such proposal.
(¢) The question does not arise.

Losses suffered by F.C.I.

6744. SHRI ASHFAQ HUSAIN : Will
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether it is a fact that there has
been loss due to spoilage and other handling
etc. of about 12-16 million tonnes of wheat
with FCI during last three years and if so,
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full facts of the losses incurred leading to
imports ;

(b) whether it is also a fact that the dis-
tribution of Karnal Bunt infected seed by
FCI has aggravated future prospects of in-
crease in wheat production ; and

(c) whether it is also a fact that picture
is dismal due to failure to develop immune
varieties of wheat ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD) :
(a) Some losses to wheat occur in Food
Corporation of India on account of various
factors. The total transit and storage losses
during the last three years are given below :

(in lakh tonnes)

AvRiL. 11, 1963

Year Total transit and storage
losses in wheat

1979-80 1.79

1980-81 2.35

1981-82 2.08

The imports are not due to the losses but
they are made with a view to building up
buffer stocks and as a measure for combat-
ing pressure on prices.

(b) No, Sir. The Food Corporation of
India does not sell wheat for seed purposes,
except on rare occasions at the request of
the State Governments who take delivery
after examining the suitability of the grain
for seed purposes.

(c) Research is being carried out at
several centres to develop wheat varieties
which are less susceptible to Karnal bunt and
a few such varieties have been identified.

Development of Regularised Colonies,

Laxmi Nagar, Shakarpur and Panday
Nagar, Delhi

. 6745. SHRI K.A. RAJAN : Will the

Minister of WORKS AND HOUSING be
pleased to state :
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(a) the nature of development work:
undertaken for the development of regulari-
sed unauthorised colonies in trans-Jamuna
area (Delhi) i.e. Laxmi Nagar, Shakarpur
and Pandav Nagar during 1982-83 and the
amount spent on each work and in each
above-mentioned area ;

(b) whether the works undertaken have
been completed ;

(c) if not, how long it will take ;

(d) the areas in the above colonies where
no work has been undertaken ;

(e) steps proposed to be taken during
1983-84 in the matter with regard to above
areas ; and

(f) the amount proposed to be spent for
development of these colonies during the
year 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (f). The information is being collected
and will be laid on the Table of the Sabha.

Supply of Drinking Water Facilities to
Villages in Andhra Pradesh

6746, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
WORKS AND HOUSING be pleased to
state :

(a) whether the target to cover the num-
ber of villages for drinking water facilities
during the year 1982-83 has been fully achie-
ved in Andhra Pradesh ;

(b) if not, the reasons for the same ;
and

(c) the number of villages proposed to be
covered during the year 1983-84 in Andhra
Pradesh ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) According to the report received from
the State Government, out of a target of
2761 problem villages for the year 1982-83,
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1651 problem villages (including partially
covered) have been covered till December,
1982. The achievement for the entire year
1982-83 will be known only in May 1983.

(b) Does not arise.

(c) The target for the year 1983-84 will
be fixed after the budget is passed by Parlia-
ment, and the allocation for the State under
the Centrally Sponsored Accelerated Rural
Water Supply Programme is finalised.

Entitlement of Officers having General
Pool Accommodation on Deputation
to other Offices

6747. SHRI AMAR ROYPRADHAN :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether officers having general pool
accommodation in Delhi are entitled to
retain the same accommodation after going
on deputation to such offices, where
employees are not entitled for general pool
accommodation ;

(b) whether such deputationists are also
allowed to retain Government accommoda-
tion even after their absorption in these
offices ;

(c) the number of such general pool
quarters which are occupied by the officers
absorbed in such offices, alongwith the names
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of officers and the offices in which absorbed ;

(d) whether Government propose to
jssue institutions that either the Market/
Penal Rent should be charged from such .
employees from the date of their absorption
in these offices or to get the general pool
accommodation vacated so that the general
pool employees should not suffer further ;
and

(e) if so, by when and if not, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) No, Sir, except for a period of two
months on payment of normal licence fee

- and for a subsequent period for six months,
 only on request, on payment of enhanced

licence fee as, provided in the rules.

(b) and (c). Only thosé lien holders who
had gone on deputation to these organisa-
tions prior to 16th December, 1968 were
allowed to retain the Government accommo-
dation till their retirement. A list indicating
the number of cases in different categories
of houses where retention has been allowed
till retirement of the employees -concerned is
given in statement attached.

(d) and (e). In such cases licet;ce fee is
recovered only at market rate.
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Statement
Statement showing the number of cases in different categories
of houses where retention has been allowed to the lien.
holders prior to 16th December, 1968
s. Name of the Particulars Purpose Period
‘No. individual/ of accommo-. for which upto which
Orgn. dation and dt. allotted allotment
of allotment and rate of is to
L/Fee continue
Charged
1 2 3 4 5
1. (i) Food Corporation of India
Kishan Lal, Chowkidar S-11/145, R.K. Resi. Market  Till
Puram ; 5.3.64 Rent Retirement
Faquir Singh, Peon S-11/334, R.K.
' Puram ; 20.2.64
(ii) National Physical.
Laboratory
Puran Singh, Jamadar 7174, P.K. Rood
30.9.53 —do— —do—
Prem Singh 34/404, P.K. Road
_ 19.2.64 —do— —do—
(iii) Industrial Finance
Corporation .
Kula Nand, Clerk A-447, Kasturba
' SEAMER Nagar ; 5.7.51 —do— —do—
Kula Nand, Jamadar 18/221, Prem
Nagar ; 12,1.55 —do— —do—
"Khacheru Ram, AGO N-328, Kasturba
Nagar ; 25.11.55 ~do— —do—
Gita Ram, Peon S-11/144, R K.
Puram ; 24.2.64 —do— —do—
2. Indian Standard
Institute
Manohar Lal, Daftry M-303, Kasturba
Nagar ; 19.2.61 —do— ~do—
Alam Singh S-11/362, R.K.
Puram ; 4.1.63 —do— —do—
B.D. Pant, G. Optr. 4/61, Prem Nagar
16.1.74 —do— e
Matber Singh, Lab. Attd, 28/331, P.K. Road —do— —do—
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1 2 3 4
3. ES.I.C.
Govind Singh S-11/571, R.K. ¥
Puram ; 17.9.63 —do— —do—
Mathura Dass, Daftry ' 0-415, Kasturba
Nagar ; 9,12.52 —do— —do—
Govind Singh, Cl. IV S. 11/397, R.K.
Puram ; 29.11.62 —do— —do—
Kanwar Singh, Peon 3/118, Andrews
Ganj ; 3.6.61 —do— —do—
Prabhu Singh, Daftry 7/183, Andrews '
Ganj ; 6.12.60 —do— —do—
Prem Singh, Daftry 7/148, Andrews
Ganj ; 8.11.60 —do— —do—
Akbar, Daftry 6/28, Andrews
Ganj ; 8.11.60 —do— —do—
Kanwar Singh, Daftry 3/8, Andrews
Ganj ; 30.1.61 —do— —do—
Bachi Pd., Daftry S-11/917, R.K.
Puram ; 15.7.64 —do— —do—
Ram Kishan, Daftry H-410, Kasturba
Nagar ; 25.1.64 —do— —do—
Narotam, Peon F-320, Kasturba
Nagar ; 22.7.64 —do— —do—
Ram Singh, Daftry 32/385, Prem Nagar
18.4.55 —do— —do—
Gokal Singh, Daftry N-531, Kasturba ,
Nagar ; 22.9.52 —do— —do—
Ram Chander, Peon 45/532, P.K. Road
14.8.64 —do— —do—
Raja Ram, Peon 45/90, Raja Bazar
Bishan Singh, Daftry 90/90, Raja Bazar
19.6.62 —do— —do—
4. Industrial Finance '
Corporation
Shri A.S. Tirmulpad B-170, Moti Bagh,
18.6.56 —do— —do—
Smt, Kamla Kaushal A-210, Pandara ’
Road ;201262  —do—  —do—.
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A Employees State

Insurance Corporation
" B.N. Sunder 684-8-1V, R.K.
Puram ; 10.8.65 —do— —do—
S.L. Sachar. 250/S-1V, R.K.
Puram ; 23.1.63 —do— —do—
D.D. Sethi 10-L.F. Babar
Place ; 9.4.64 —do— —do—
B.R. Mada 9-U.F. Todal Mal
Sq. ; 22.5.62 —do— i
6. . Food Corporation of
India
L.M. Chavan S-111/617, R.K.
. Puram ; 25.3.63 —do— —do—
J.K. Badani 16-D, Lumsdon Sq. ;
13.12.64 —do— .—do—
Construction Projects in Rajkot (b) to (¢). Do not arise.

District for Central Government
Employees

6748, SHRI RAMJIBHAI MAVANI :
Will : the ‘Minister
HOUSING be pleased to state :

(a) whether a number of construction

projects are going on the Rajkot District of
Gujarat for Central Government Employees
of various departments at present ;

(b) if so, the details ;

(c) what are the detailed plans, projects
and estimates of each one ;

(d) how many houses have been cons~
tructed during the last 5 years and allotted
to Central Government employees of various
departments ; and

(¢) how many are likely to be completed
and allotted to them ?

THE DEPUTY MINISTER IN THE

MINISTRY OF WORKS AND HOUSING

(SHRI MOHAMMED USMAN ARIF) :
(a) No “general pool” residential and
office building projects are under construc-
tion at Rajkot, at present,

of WORKS AND

Construction of Houses for Central
Government Employees in Bulsar,
Surat, Districts of Gujarat and
Dadra, Nagar Haveli

6749. SHRI UTTAMBHAI PATEL :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether a number of steps have been
taken by Centre for the construction of
houses of various categories of employees
and officers of various Central Government
departments in Bulsar, Surat districts of
Gujarat and Union Territory Dadra, Nagar
Haveli ;

(b) if so, the details thereof ;

(c) how many houses have been construc-
ted there during the period from 1 February,
1980 to 31 March, 1983 and the amount spent
thereon ;

(d) what is the target for the construction
of the same during 1983, 1984 and 1985 ;

(¢) how many Central Government

employees have been provided and will be
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provided accommodation during the above
period ;

(f) what is the number of staff in each
of the above districts who are on waiting
list ; and

(g) when they are likely to be provided
Government accommodation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) It has not been possible to undertake
construction of ‘general pool’ residential
accommodation for Central Government
employees and officers in Bulsar, Surat
districts of Gujarat and Union Territory
Dadra, Nagar Haveli due to constraints on
financial resources.

(b) to (g). Do not arise.

Steps taken for Effective Fransfer of
Technology to Farmers

6750. SHRI D.M. PUTTE GOWDA :
SHRI H.N. NANIE GOWDA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that according to
the Indian Council of Agricultural Rescarch
the transfer of technology to farmers is the
main cause and weak link in the effort to
achieve self reliance in agriculture and food
security ;

(b) if so, whether ICAR have suggested
steps for effective transfer of technology
being developed by the scientists to the
farmers ; and

(c) if so, steps contemplated by Govern-
ment in this regard ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) No, Sir.
There are several factors responsible for
increasing agricultural  production. For
instance, there are over 70 per cent small
and marginal farmers who do not have
enough means to purchase inputs required
for the recommended improved practices,

/
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Likewise in about 70 per cent of the culti-
vable areas only dry-land/rainfed practices
are followed where all the available techno-
logies cannot be utilised. Vigorous efforts
are being made by the Agricultural
Universities and Research Institutes to
develop appropriate technologies for dry-
land agriculture. The inputs supply is
another factor which has not matched the
demand made by the farmers. In other
words, the transfer of technology has several
aspects, which requires strengthening ?

(b) Yes, Sir.

(c) The main responsibility for transfer
of technology lies with the State Depart-
ments of Agriculture. The Ministry of
Agriculture, Government of India has been
introducing the Training and Visit system
(T and V) of Extension in the States as an
important step towards strengthening the
extension system. The ICAR is concerned
with the first-line extension activities for
which it has launched transfer of technology
projects such as National Demonstrations,
Operational Research Projects, Krishi Vigyan
Kendras and Lab to Land Programme.
These projects are being further strengthened
in order to improve the extension system in
the country as also for getting the necessary
feed-back. Besides this, the ICAR is
assisting the agricultural universities in the
States through the National Agricultural
Research Project for improving their regional
research capabilities. At each Regional
Research Station/Sub-Station, a component
of transfer of technology is being developed
to augment the existing extension efforts.
The agricultural universities are also being
supported by the ICAR to strengthen their
Directorates of Extension for improving the
Farm Advisory Services, training of
extension personnel and farmers and transfer
of technology activities.

Collapse of Water Tanks in Delhi

6751. SHRI HARISH RAWAT :

SHRI RAM SINGH SHAKYA :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the reasons for the collapse at over-
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-head water tank constructed by the Delhi
-Municipal Corporation of Madipur ;

(b) the total number of such structures
constructed by the D.D.A. or Municipal
Corporation during 1982-83 which collapsed
suddenly and the total loss suffered on that
account ; and

(c) the action taken against the persons
responsible for the collapse of the water
tank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The Commissioner, Municipal Corpora-
tion of Delhi has ordered an enquiry into
the collapse of the tank and one of the terms
of reference to the Enquiry Officer relates to
the causes of the mishap. The reasons for
collapse will be known only after the enquiry
report is received.

(b) The Delhi Development Authority
has intimated that no water tank of the
DDA constructed during 1982-83 has
collapsed. According to the Delhi Water
Supply and Sewerage Disposal Undertaking,
so far as the Municipal Corporation is
concerned only the tank at Madipur has
collapsed and the loss on account of the
collapse of the tank is estimated to be

Rs. 6.89 lakhs approximately.

(c) The Delhi Water Supply and Sewerage
Disposal Undertaking has reported that
three officials connected directly with the
work have been placed under suspension
and appropriate action shall be taken after
receipt of the enquiry report.

Government Accommodation on
Compassionate Grounds

6752. SHRI BHEEKHABHALI : Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) the number of persons allotted
accommodation on compassionate grounds in
1980 onwards Ministry-wise, and the number
of persons rejected allotment by Estate

Office ;
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(b) whether delay occurs -in allotment,
if so, the reason thereof ; and

(c) whether there is a proposal to'keep
the deceased family trouble-free till the
decision regarding allotment of quarteris
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Number of ad hoc allotments made from
the General Pool in Delhi/New Delhi to the
eligible wards of the deceased employees
during the last 3 years upto 31.12.1982 is as
under :

1980 173
1981 310
1982 304

No record of allotment of General Pool
accommodation is maintained Ministry-wise.
Even the waiting lists for regular allotment
are prepared on the basis of the priority
dates.

All requests of the eligible wards of the
deceased employees are sanctioned if they
fulfil the conditions laid-down in this
regard.

(¢) In case, the requisite conditions are

fulfilled by the eligible ‘wards of the deceased

employees, there is no delay in sanctioning
of the allotment. The allotments in such
cases are made as and when vacancy occurs.

(c) Every possible effort is made to keep
the family of the deceased officers trouble-
free till the allotment of ad-hoc accommo-
dation.

Diversion of Ganga Water to Delhi for
Drinking Purposes

6753, SHRI K.A. RAJAN : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Ganga water will be provided
to residents of the trans-Yamuna colonies
consisting of regularised colonies and up-

A authorised colonies ;
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(b) if so, the full details ;
(c) total estimated cost ;

(d) whether any proposals are being
considered for collecting development charges
from the residents of these colonies ;

(e) if so, the full details ; and

(f) when the people will be asked to pay
the charges and in how many instalments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

(b) and (c). The Delhi Water Supply and
Sewage Disposal Undertaking has reported
that water ‘supply services exist in 70
regularised/unauthorised colonies and that
schemes amounting to Rs. 23.32 lacs for
laying water mains in 6 colonies have been
sanctioned and the work is being taken up.
The Undertaking has informed that estimates
amounting to Rs. 110.00 lacs have been
prepared for providing water supply in 25
more colonies and estimates for providing
water supply in another 21 colonies are under
preparation.

(d) and (e). The Undertaking has reported
that as per its policy, water supply services
in regularised colonies and unauthorised
colonies are provided on payment of develop-

ment charges by the beneficiaries subject to

technical feasibility., The work is taken in
hand if 10% of the estimated cost in respect
of the regularised colonies and 25Y%; of the
estimated cost in respect of unauthorised
colonies is received in advance. A rebate of
109, is, however, given to the beneficiaries.

(f) According to the Undertaking, the
residents will be required to pay the charges
after the estimates for the schemes are
approved and sanctioned. The balance of
the development charges is recoverable in 8
annual ipstalments after the work is executed.

Allocation-of Funds for Rural Water
Supply Scheme

»67543 SHRI A.C. DAS : Will the
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Minister of WORKS AND HOUSING be
pleased to state :

(a) the amount earmarked towards
implementing water supply scheme in rural
areas in 1983-84 ;

(b) the State-wise allocation made for the
above purpose in the above financial year ;
and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) A sum of about Rs.200 crores has
been proposed in the Demands for grants of
this Ministry for the year 1983-84 towards
grants to be provided to State Governments
under the Centrally Sponsored Accelerated
Rural Water Supply Programme. The
amount is intended to supplement the
resources of the State Governments in
providing safe drinking water to identified
problem villages.

(b) and (c). State-wise allocation will be °
finalised after the Demands for Grants are
voted by the Parliament.

Achievement in Production of Pulses
Programme in Orissa

6755. SHRI A.C. DAS : Will the
Minister of AGRICULTURE be pleased to

state :

(a) the names of the States where
Centrally sponsored Production of Pulses
programme has been introduced ;

(b) whether such scheme has been
introduced in Orissa ; and

(c) if so, since when and the achievement
made in this scheme in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :(a) The
Centrally Sponsored Scheme on Develop-
ment of Pulses is beihg implemented in °
20" States and 2 Union Territories viz.
Andhra Pradesh, Assam, Bihar, Gujarat,
Haryana, Himachal Pradesh, Jammu and
Kashmir, Kerala, Karnataka, Madhya
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Pradesh, Maharashtra, Meghalaya, Manipur,
Orissa, Punjab, Rajasthan, Tamil Nadu,
Tripura, Uttar Pradesh, West Bengal,
Andaman and Nicobar Islands and Delhi.

(b) Yes, Sir.

(c) The scheme was introduced in Orissa
in 1972-73. The production of pulses has
increased from 488.8 thousand tonnes in
1972-73 to 861.0 thousand tonnes in 1981-82.

Irrigation Projects Received by C.W.C. in
Sixth Plan Period and Executed

6756. SHRI G.Y. KRISHNAN : Will
the Minister of IRRIGATION be pleased to
state :

(a) what steps Government have taken
to create additional irrigation potentialities
during the Sixth Five Year Plan period ;

(b) the number of major and medium
irrigation schemes received in the Central
Water Commission State-wise during the
Sixth Five Year Plan ;

(¢) the names of the projects that have
been executed so far State-wise ; and

(d) the details regarding the progress in
the execution of the much of remaining
projects, State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) Major steps
taken to create additional irrigation poten-
tial during the Sixth Five Year Plan period
are expeditious completion of on-going
irrigation projects, monitoring of selected
major projects and assisting the State
Governments in getting allocation of scarce
materials like cement, coal, steel, explosives
etc. and in getting railway wagons for their
movement.

(b) During the Sixth Plan period (from
1.4.1980 to-date), 78 major and 71 medium
irrigation projects have been received in the
Central Water Commission. A State-wise
list of these projects is enclosed.

(c) Since the commencement of Plans in
1951, 29 major and 469 medium irrigation
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schemes have been completed so far. A list
of the 29 major projects completed
(Statement—1) as well as a list of State-wise
number of medium | projects completed
(Statement—II) are enclosed.

(d) The information is being collected
and will be laid on the Table of the House.

Statement—I

No. of Major and Medium Irrigation
Schemes received in Central Water
Commission (State-wise) during the

Sixth Five Year Plan

Sl
No. Name of State Major Medium
1. Andhra Pradesh 2 2
2. Assam -— 1
3. Bihar ~ 11 11
4. Gujarat 3 6
5. Haryana 4 1
6. Himachal Pradesh 1 —
7. Jammu and Kashmir 1 —_
8. Karnataka 3 1
9. Kerala — —_
10. Madhya Pradesh 6 5
11. Maharashtra 9 24
12. Manipur —_— 2
13. Meghalaya -_ —
14. Nagaland -— —
15. Orissa 4 4
16. Punjab 4 —
17. Rajasthan 15 7
18. Sikkim -— -_
19. Tamil Nadu 1 4
20. Tripura -— —
21. Uttar Pradesh 9 3
22. West Bengal 5 -
UNION TERRITORIES
23. Arunachal Pradesh -— —
24. Delhi —_ —
25. Goa, Daman and Diu  — -
TOTAL 78 n
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Plan-wise List of Completed Projects
I PLAN

Lower Bhawani (Tamil Nadu)

II PLAN

Ghod (Maharashtra)
Harike (Punjab)

Sirhind Feeder (Punjab)
Manimuthar (Tamil Nadu)

111 PLAN

K.C. Canal (Andhra Pradesh)
Badua (Bihar)

Shetrunji (Gujarat)

Hathmati (Gujarat)

Malampuzha (Kerala)

Hasdeo Barrage (Madhya Pradesh)
Bhakra Nangal (Punjab)

Matatila (Uttar Pradesh)

Sarda Sagar (Uttar Pradesh)

ANNUAL PLAN (1966-69)
Banas Dantiwada (Gujarat)
1V PLAN

Kadam (Andhra Pradesh)

Tungabhadra LLC (Andhra Pradesh)
Tungabhadra HLC (Andhra Pradesh)

Sone Barrage Link Canal (Bihar)
Pus (Maharashtra)
Vir Irrigation (Maharashtra)

Girna (Maharashtra)
Purna (Maharashtra)
Hirakud (Orissa)

V PLAN

Chandan (Bihar)

Ghataprabha Stage-I (Karnataka)
Ghataprabha Stage-II (i(arnatalm)
Haripura (Uttar Pradesh)
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ANNUAL PLAN 1I (1978-80)
Tawi Lift Irrigation Scheme

INTER-STATE PROJECTS

Bhakra Nangal (Haryana) 111 Plan
Bhakra Nangal (Rajasthan) III Plan

Number of medium projects completed

upto Sixth Plan

306

S. No. Name of State

No. of Projects

1. Andhra Pradesh 41
2. Assam 6
3. Bihar 40
4. Gujarat 59
5. Haryana 9
6. Himachal Pradesh —
7. Jammu and Kashmir 7
8. Karnataka 16
9. Kerala 9
10. Madhya Pradesh 47
11. Mabharashtra 81
12. Manipur C e
13. Meghalaya -
14. Nagaland o
15. Orissa 11
16. Punjab 7
17. Rajasthan 49
18. Sikkim -
19. Tamil Nadu 22
20. Tripura —
21. Uttar Pradesh 61
22. West Bengal 4
Total States : 469
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Polavaram Project (A.P.)

6757. SHR1 ANANTHA RAMULU
MALLU : Will the Minister of IRRIGA-
TION be pleased to state :

(a) whether the Andhra Pradesh ‘Govern-
ment have approached the Central Govern-
ment with an proposal for the construction
of the Polavaram Project ; and

(b) if so, what are the details thereof
and the reaction of Central Government
so far as the question of its cost is con-
cerned ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
RAM NIWAS MIRDHA) : (a) and (b). The
Andhra Pradesh Government had submitted
to the Central Water Commission in Decem-
ber, 1973 a Scheme report for Polavaram
Project Phase-I (Stage-I) estimated to f;ost
Rs. 298.5 crores. This Report also mention-
ed that the total cost of the project was
likely to be Rs. 900 crores, including cost
of power component of Rs. 200 crores. The
State Government was subsequently request-
ed by the Centre to prepare a modified
report in the light of the decisions of the
Godavari Water Disputes Tribunal (1980)
which has not been submitted by the State
Government.

Legislation on Cooperatives

6758. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of AGRI-
CULTURE be pleased to state at what stage
is the proposal to introduce a Bill in Parlia-
ment to remove the lacunae in the legislation
relating to cooperatives in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : “Coopera-
tive Societies” is a State subject and the
legislative responsibility in this regard vests
in the State Governments. Each State has,
accordingly, enacted its own cooperative
legislation in the light of local requirements.
“There is no proposal to introduce a Bill in
Parliament with a view to removing the
lacunae in the cooperative legislation of the

States,
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~ Watrak Project (Gujarat)

6759. SHRI R.P. GAEKWAD : Will the
Minister of IRRIGATION be pleased to
state :

(a) whether it is a fact that the Watrak
Project in Sabarkantha District of Gujarat
State, estimated to cost Rs. 1000 lakhs was
submitted to the Central Water Commission
by the State Government for clearance some
time in November 1976 ;

(b) whether it is a fact that despite the
work is in progress the clearance of the Pro-
Jject from CWC is not yet given ; and

(c) if so, reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI RAM
NIWAS MIRDHA) : (a) to (c). The Govern-
ment of Gujarat had submitted in 1976,
report on Watrak Project estimated to cost
Rs. 10 crores. The Project was examined by
Central Water Commission and modifica-
tions pertaining to hydrology water availa-
bility and water use etc. were suggested. The
modified Project Report of Watrak Reservoir
Scheme at a cost of Rs. 21.6 crores provid-
ing annual irrigation to an area of 16,874
hectares was received in September, 1981.
Further comments on economics and irriga-
tion aspects were sent to the State Govern-
ment in October, 1981 and February, 1982
for which the State Government has not
furnished replies. Clearance to the Project
depends on the receipt of replies to the
comments and its techno-economic viability
being established. However, it is observed
that the Government of Gujarat have taken
up works on the project and an expenditure
of Rs. 18.14 crores would be incurred upto
March, 1983. The latest estimated cost of
the project is reported to be Rs. 26.25 crores.

Land Development Programme in States

6760. SHRI R.P. GAEKWAD : Will
the Minister of AGRICULTURE be pleased

to state :

(a) whether Government had issued a
circular to all the State Governments to
take up the programme of land development
on priority basis ; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) :(a) and
(b). All soil and water conservation pro-
grammes are aimed at land development and
for increasing the productivity of this re-
source base. From time to time guidelines
have been issued to the States for implemen-
tation of these programmes.
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Construction of Rural Godowns

6762. SHRI HARIHAR SOREN : Will
the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether his Ministry has given greater
emphasis in constructing rural godown in
different parts of the country in 1983-84 ;

(b) if so, the number of godowns pro-
posed to be set up in the rural areas in
Orissa during the above financial year ;

(c) the district-wise number of such rural
godowns going to be set up in the State
during the year ; and

(d) the details about the Central alloca-
tion going to be made for implementing the
above proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOP-
MENT (SHRI HARINATHA MISRA) :
(a) Yes, Sir.

(b) and (c). The Government of Orissa
proposes to set up 9 godowns, one each
in Dhenkanal, Puri, Kalahandi, Phulbani
and Sundargarh districts and two each in
Cuttack and Koraput districts, during the
year 1983-84 under the scheme for the esta-
blishment of a national grid of rural go-

downs.

(d) The Central subsidy to meet 259% of
the cost of construction would be sanctioned
after the detailed proposals are received
from the State Government and these are

approved.

Construction of Houses by D.D.A.
and CPWD in Delhi by 1985

6763, SHRI HARIHAR SOREN : Will



31 Written Answers

the Minister of WORKS AND HOUSING
be pleased to state :

(a) the total area identified by DDA
and CPWD each for constructing houses
in Delhi and New Delhi by the end of
1985 ;

(b) what are the different type of houses
under construction or proposed to be con-
structed by the CPWD and DDA ;

(c) the purpose of constructing these

houses ; and

(d) the progress made so far in this re-
gard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) The DDA has reported that about
21,080 acres of land are being developed for
gross residential use, including roads, health,
education, neighbourhood recreational and
community facilities. Construction of resi-
dential houses for General Pool is being
undertaken by the CPWD in (i) DIZ area,
(i) Hanuman Road, (iii) Minto Road, (iv)
Aram Bagh, (v) Lodhi Road, (vi) M.B.
Road, (vii) Mohammadpur, (viii) Timarpur
and (ix) South of Vasant Vihar.

(b) Besides hostel apartments and special
type of units, residential houses of Types
A, B & C and those of types I, II, III, IV
and V are under construction or proposed
to be constructed by the CPWD. The vari-
ous schemes under which houses are con-
structed/have been constructed by the DDA
are the General Registration Scheme, New
Pattern Scheme and the Self Financing
Schemes. In the New Pattern and General
Registration Schemes, Janta, LIG, and
MIG houses are constructed and under the
Self Financing Scheme, Category II (two-
bed room) and Category III (three bed-room)
houses are being offered to the registrants.

(¢) The houses constructed/proposed to
be constructed by the CPWD are meant for
allotment to Central Government employees
eligible for General Pool accommodation.
The houses built/proposed to be built by the
PDA are meant for allotment to those who
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are already registered with it under the
relevant housing registration schemes.

(d) The DDA has reported that, so far,
it has undertaken the planning and cons-
truction of 1,83,000 houses of which 85,914
have already been constructed and allotted,
54,213 are under various stages of construc-
tion and 42,814 are in the planning and
tendering stage. The CPWD has reported
that all the houses planned to be constructed
or under construction would be completed
by 31.3.1985.

Central Assistance to Orissa for Grow-
ing of Non-Paddy Crops

6764. SHRI HARIHAR SOREN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether his Ministry has taken a
decision to provide financial assistance to
State for cultivating non-paddy crops ;

(b) if so, whether Central assistance is
proposed to be provided to the State of
Orissa to grow non-paddy crops ;

(c) the amount proposed to be allocated
to the State of Orissa in 1983-84 ; for non-
paddy cultivation ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : (a) Yes, Sir.

(b) to (d). Central assistance of Rs. 66.46
lakhs is proposed to be provided to the
State of Orissa during 1983-84 to grow
Pulses, Oilseeds, Jute and Cotton.

The details of the schemes with financial
outlays proposed are as follows :

._f‘lame of the Centrally Proposed outlay

Sponsored Scheme for 1983-84
(Rs. lakhs)
1. Intensive Pulses development 23.49
2. Development of oilseeds 25.41
3. Intensive Jute Development 13.66

4. Intensive Cotton Development 3.90

—
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Payment of Wages to the Labourers
under Food for Work Programme

6765. SHRI CHINTAMANI JENA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) whether Government have decided
to pay wages to the labourers through grain
and cash, under the Food for Work Pro-
gramme ; the details of the wages paid to the
labourers under the scheme ;

(b) whether Government have received
complaints that foodgrains are not given at
the site of work ; and

(c) if so, the steps taken by Government
for regular and daily supply of food grains
to the labourers on work site ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA) : (a) Food
for Work Programme has since been replac-
ed by National Rural Employment Pro-
gramme. Wages of Workers under this
programme are paid partly in foodgrains and
partly in cash. 1 Kg. of foodgrains is given
as payment of part of wages and the rest of
wages are paid in cash.

(b) and (c). No complaints as such have
been received. However, sometimes due to
non-availability of foodgrains, or lack of
appropriate distribution arrangement or
non acceptance of the foodgrains by the
workers etc. the entire wages are paid in
cash. States have been requested to improve
distribution arrangement. The availability of
foodgrains is also being monitored to ensure
that problems arising in release and lifting
of foodgrains are sorted out in time.

ICAR Joint Staff Council

6766. DR. A.U. AZMI :
SHRI RASHEED MASOOD :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the periodicity of constitution of
new Joint Staff Council’'s at ICAR head-
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quarter from 1975 and its composition and
change upto 1.3.1983 ;

(b) periodicity of meetings as specified
in rules governing ICAR headquarter JCM
and dates when each JCM meeting was held,
its proceedings circulated and actions initiat-
ed on recommendations ;

(c) details of Chairman and of member-
secretary of present ICAR headquarter JCM
and whether staff’s elected JCM members
are each subordinate workers under its
Chairman and member-secretary ;

(d) whether actions have been taken
against officials not complying with ICAR
rules governing convening of JCM meetings
at specified intervals or for non timely
actions on its recommendations, if not
reasons therefor ; and

(¢) how Government ensure non-victi-
mization of subordinate elected staff repre-
sentatives by seniors for being displeased on
items of genuine grievances raised in
meetings ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) The
periodicity of constitution of the Joint Staff
Council at ICAR headquarter from 1975 and
its composition and change upto 1.3.1983
are given in the attached statement.

(b) The Joint Staff Council meetings are
to be held once in three months. A state-
ment showing the dates on which the
meetings were held and when the proceedings
thereof were circulated is given at
Statement-II. As regards action taken on
the minutes of the meetings of the Joint
Staff Council, it is mentioned that the action
taken report in respect of the previous
meetings is discussed in the subsequent
meetings.

(¢) Names and designations of the Chair-
man, Member Secretary (Official Side) and
Member Secretary (Staff Side) of the present
ICAR Headquarters Joint Staff Council are
as follows :—
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1. Shri P.N. Rau Chairman
Secretary, ICAR
2. Shri K.S. Krishnaswami, Member
Additional Secretary (A) Secretary
(Official
Side)
3, Shri H.L. Anand, S.O. Member
Secretary
(Staff Side)

The elected members are not subordinate
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to the Chairman or Member Secretary (0.S.)
so far as the deliberations” of the Joint Staff
Council are concerned.

(d) The Council makes every effort to
ensure that the rules governing the conven-
ing of Joint Staff Council’s meetings are
followed. The question of taking any action
against any official does not, therefore, arise.

(e) No elected member of the Joint Staff
Council is victimised for raising genuine
grievances in the meetings.

Statement—I

A Statement showing the Periodicity of the Joint Staff Council at 1.C. A.R.
Headquarters from 1975 to 1.3.1983

The first Joint Staff Council at ICAR Headquarters was constituted on 6.11.1975 for a
period of 3 years. The composition was as follows :

Official Side

Staff Side

Secretary, [CAR—Chairman
A.S. (A), I.C.AR.

Director (A and A), I.C.A.R.
I.LF.A, .C.AR.

C.P. and P.R.O,, I.C.AR.
U.S. (A)—Member Secretary

S hp P

1. Shri S.P. Misra, Secy. (SS),
Section Officer

2. Shri Anant Ram,
Investigator (E and S)

3. Shri B.B. Nayar,
Asstt. Statistician

4, Shri M.M. Chawala, Asstt.
Production Officer

5. Shri R.N. Manocha, A.P.O.
6. Shri Mela Singh, Assistant

7. Shri Narinder Kapoor,
Assistant

8. Shri T. Sagar, U.D.C.
9. Shri Kishori Lal, Daftry
10. Shri Khem Chand, Daftry.
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The second Joint Staff Council was constituted on 19.6.1979 for a period of 3 years.
The composition was as follows :

Official Side Staff Side \
Secretary, I.C.A.R.—Chairman 1. Shri Sodhi Singh, P.A.
Director (P), L.C.A.R. Secretary (S.S.)

Shri Bishan Singh, T-5

Shri Rajvir Singh, Sub Editor
Shri Shri Bhagwan, L.D.C.
Shri V.P. Kanwar, S.O.

Shri S.C. Sethi, U.D.C.

Shri Sita Ram, Daftry

Shri Ran Singh, Peon

Director (F), I.C.A.R.
C.P.and P.R.O.,, .CAR.
Legal Adyviser, 1.C.A.R.
A.S. (A)—Member Secretary

b we

XN, AN

The third Joint Staff Council was constituted on 4.9.1982 for a period of three years.
The composition of the Joint Staff Council was as follows :

Staff Side

Official Side
Secretary, I.C.A.R.—Chairman 1. Shri H.L. Anand, S.O.
Director (P), .C.A.R. Secretary (Staff Side)
Director (Fin), I.C.A.R. 2. Shri Kamal Kumar Dey,

Technical Assistant

Shri D.S. Bedakar, T-4, STA
Shri K.L. Mehta, Assistant
Shri G.S. Kukreja, Assistant
Shri O.P. Kakrain, U.D.C.
Shri Prem Singh, Peon

Shri Prevanjan Mondal, Peon.
Shri Ram Kishan, Daftry

Legal Advisor, I.C.A.R.
A.D.G. (CS.C.), I.C.A.R.
A.S. (A —Member Secretary

Ao B W

A B A N

Statement—II 1IND JOINT STAFF COUNCIL

Statement showing the Dates of the Meetings

Held, Proceedings Circulated 4.7.1979 6.8.1979
Dates when J.S.C. Dates of circulation 1.2.1980 25.3.1980
meetings held of the proceedings ;‘4,‘10-1980 ; 5. 12 1119 380
.11.1980 0.2.1981
T JOINT STAFF COUNCIL
cadsivaal 15.5.1981 23.6.1981
2.12.1975 29.12.1975 15.10.1981 17.11.1981
6.2.1976 12.2.1976 - Y
19.4.1976 22.5.1976 - o
5.7.1976 17.7.1976
24.12.1976 22.1.1977 IIIRD JOINT STAFF COUNCIL
6.1.1977
31.8.1977 26.10,1977
17.1.1978 27.2.1978 5.10.1982 28.1.1983
20.7.1978 24.8.1978 17.2.1983 19.3.1983
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Ceiling Fans Stolen From CPWD Store in
Pushp Vihar

6767. SHRI RAMPRASAD AHIR-
ngp : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether some ceiling fans were stolen
from the store of C.P.W.D. Enquiry in
Pushp Vihar in the year 1980 ; if so, the
details thereof ;

(b) whether the fans had not been reco-
vered so far ; if so, the reasons therefor ;

(c) whether any departmental/judicial
inquiry has been made in the matter by
Government ; if so, the result of the inquiry
and names of persons held responsible ; and

(d) action Government have taken or
propose to take against the officials/engineers
responsible ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) Yes, Sir.

The following items were stolen from
C.P.W.D. Maintenance Store at M.B. Road,
New Delhi in April, 1980 :

(i) Ceiling fan motors= 24 Nos

(ii) Fan Blades = 16 Sets
(iii) Canopies = 32 Nos
(iv) Down Rods = 15 Nos

(b)to (d). These items have not been
recovered so far. This theft was reported
to the police authorities and their final report
is awaited. The matter is also being investi-
gated through departmental inquiry and
action will be taken when its findings become
available.

Car purchased by Super Bazar, Chandigarh

6768. SHRI ATAL BIHARI VAJ-
PAYEE :
SHRI J.S. PATIL :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pieased to state :
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(a) whether it is a fact that although
there is no provision in the rules of Delhi
Super Bazar for purchasing a car for the use
of Managing Committee Members yet a
Matador (CHA-2271) has been purchased
for Rs. 85,000 in the name of Super Bazar,
Chandigarh ;

(b) what are the facts ; and

(c) the maintenance cost per year of the
vehicles of the Super Bazar ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a)and (b). Super Bazar Delhi
has reported that on the basis of a decision
taken by the Managing Committee on 7.7.80,
a Matador Vehicle No. CHA-2271 was pur-
chased by Super Bazar, Delhi on 1.9.80 for
Rs. 83,677.15, to be used as a staff Car for
the use of Members of Managing Commi-
ttee, officers/Managers in connection with
the work of Super Bazar. Since no such
vehicle was available then, with the office
of M/s Delhi Automobiles, at Delhi, the
vehicle was bought from the Chandigarh
office of that company. When the Regis-
tration Book was later received, it was found
that the vehicle stands registered in the
name of Super Bazar, Chandigarh. Efforts
have since been made to change the name
in the book. But this is still to be
done. The vehicle, however, continues
to be used by Super Bazar, Delhi and
all road taxes etc. are being paid in the
name of Super Bazar, Delhi.

(c) The total maintenance cost (repairs,
fuel, drivers salary etc.) of all the vehicles
during 1981-82 was about Rs. 3'77 lakhs.

Expenditure on the Honorary Chairman of
Super Bazar

6769. SHRI J.S. PATIL : Will the

Minister of FOOD AND CIVIL SUPPLIES
be pleased to state :

(a) average of the all-inclusive total ex-
penditure per year over the Secretary, steno,
peons, conveyance, rent and maintenance
of the office and other casual allowances
given to the Chairman of Super Bazar,
Delhi, who works as Honorary ;
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(b) net profit/loss earned by Super Bazar
as yet since its inception ; and
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(c) is there any proposal to put a ceiling
onthe overall expenditure over the Hono-
rary Chairman ; if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD):
(a) On the basis of expenditure for the last
two cooperative years (i.e. July, 1980 to
June, 1982), the average yearly expenditure
on the office of the President, including

CHATTRA 21, 1905 (SAKA)

57

salary of the secretarial staff and driver,
office and residence telephones, maintenance
of the office car and proportionate rental
of the area occupied by his office etc., comes
to about Rs. one lakh.

Written Answers

(b) A statement showing the profit/loss
position of the Super Bazar, Delhi from its
inception to 1981-82 is enclosed.

(cy At present there is no such proposal
under consideration with the management
of Super Bazar, Delhi, as the existing faci«
lities are considered as reasonable.

Statement

Profit|Loss Position of Super Bazar, Delhi from its Inception to 1981-82

(Rs. in lakhs)

Year Loss Profit
1966-67 (A) 7.09 -—
1967-68 (A) 22.70 -
1968-69 (A) 19.41 —
1969-70 (A) 18.57 -—
1970-71 (A) 16.88 —
1971-72 (A) 15.40 —_—
(—) 100.05
1972-73 (A) 0.40
1973-74 (A) 10.66
1974-75 (A) 2.04
1975-76 (A) 0.41
1976-77 (A) 1.04
1977-78 (A) 2,02
1978-79 (A) 232
197980 (U.A) 16.56 | Provisional
1980-81 (U.A) 17.19 » subject to
1981-82 (U.A) 25.36 | audit,
Total : (+) 78.00

(Expected accumulated loss as on 30.6.1982 is thus only Rs. 22.05 lakhs),

(A) Audited
(U.A) Not audited.
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Involvement of Business Houses in the
Rural Water Supply Programme

6770. SHRI B.V. DESAI: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Union Government unable
to get the States to accelerate the tardy pace
and rural water supply are turning to big
industry to give a fillip to the programme ;

(b) whether during the month of March
his Ministry had invited 12 top industrialists
for talks ;

(c) if so, whether meeting was follow up
by discussions with office bearers of the
Federation of Indian Chambers of Com-
merce and Industry held with the Prime
Minister on 18 January 1983 on involving
business houses in the rural water supply
programme ;

(d) if so, the conclusions of decisions
arrived at in the meeting which was held on
14 March ;

(e) whether any concrete formula was
reached ; and

(f) the details of the same and to what
extent the industrialists have agreed to help
rural water supply programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF) :
(a) to (f). On 18th January, 1983 the repre-~
sentatives of the Federation of Indian
Chambers of Commerce and Industry met
the Prime Minister in a delegation. During
the meeting with the delegation the question
of industrialists helping in water supply came
up incidentally.

The meeting held in the Ministry of Works
and Housing in March, 1983 was of an ex-
planatory nature. As regards the pace of
implementation of the rural water supply
programme by the States, it has already
been accelerated as would be evident from
the following figures of the number of prob-
lem villages provided with drinking water

supply :

A
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Year Number of problem villages
covered
1980-81 25,978
1981-82 29,837
1982-83 35,582 (up to the end of

February, 1983).

Supply of Edible Oils to Card Holders

6771. SHRI RAMPRASAD AHIRWAR :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government are aware that
the food card holders are being put to much
undue harassment by the FPS owners as
well as the Civil Supplies Department in
respect of getting any edible oil available in
ration ;

(b) if so, whether with a view to ensure
proper checking and some control over the
FPS owners and the Inspecting staff as also
to obviate the said undue harassment in
public, Government propose to introduce
the practice of checking the stock in FPS
in the presence of the President/General
Secretary of the area Welfare Associations
where FPS is situated or their authorised
representatives ; and

(c) if so, by when and if not, the reasons
therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a)to (c). Central Government
allocates imported edible oils to the States/
U.Ts on a monthly basis for issue to the
consumers through fair-price shops/coope-
rative retail outlets.

It is the responsibility of the State Govern-
ments to take proper steps to ensure that the
imported oils are equitably distributed
among the consumers -in the States. The
State Governments have been advised to
streamline and energise the public distribu-
tion system to ensure that the imported oils
actually reach the consumers, fix realistic
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quota for issue to each card holder per
month and to take up regular checking
both planned and surprise, of the shops by
the various functionaries of the Civil Sup-
plies Department to reduce malpractices.
The State Governments have also been ad-
vised to set up Consumers Advisory Com-
mittees for fair-price shops at the local levels
consisting of representatives of card holders,
social workers etc,

Manufacture of soap by Dalda Factory,
Ghaziabad

6772. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether it is permissible under the
law to produce industrial Hard Oil for cap-
tive consumption in the manufacture of soap
under a licence issued for production of
vanaspati ;

(b) if so, the details of such a provision ;
and

(c) if not, the position of Dalda factory
of Hindustan Lever Limited at Ghaziabad
in the year 1974 in this respect ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD):
(a)to (¢c). The production of industrial
hard oil is being allowed to vanaspati units
in terms of the Proviso to clause 2 of the
Vegetable Oil Products (Standards ' of
Quality) Order, 1975, which reads as
under :

“Provided that where, for any special
reason, any person finds it necessary
to manufacture, stock or sell any
variety of vegetable oil products not
conforming to any or all of the
requirements specified in the relevant
Schedules, such manufacture may be
undeftaken or such stock may be
kept or such sale may be made by
him after obtaining prior permission
therefor from the Vegetable Oil Pro-
ducts Controller for India, and the
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product shall be manufactured,
stocked or sold by him in accordance
with the instructions of the said
Controller”,

12 Hrs.
SOME HON. MEMBERS ROSE—
(Interruptions)

DR. SUBRAMANIAM SWAMY (Bombay
North-East) : I would like the Home Mini-
ster to make a statement on the alleged dis-
appearance of the RAW chief. If the story is
false, he must deny it and protect him. ...

(Interruptions)

weaw w@ag ;w9 Iy & g §
FATA £ |

Dr. SUBRAMANIAM SWAMY : If he
is an honest officer, he must be protected.

Feaq AQIW AT @A @ E,
TqTHY S ? '

T FAL I G G g A A Wi
@Y NIt ? g aYg ¥ FAT HraEn ?

DR. SUBRAMANIAM SWAMY : The
Home Minister must say it here.

MR. SPEAKER : It does not
matter, ST STATT AT IGN | FIE FF A&
TIAT | TUT WY @A, IAT W @A |

Not allowed.

DR. SUBRAMANIAM SWAMY : Isit
true or not ? I would like to know from the
Government. Why should an officer’s name
be sullied in this way ? Let the House know
what is the source of the story. Who is be-
hind giving all this information ?

MR. SPEAKER : This has been denijed,
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DR. SUBRAMANIAM SWAMY : How
¢an a story like this come ?

MR. SPEAKER : Free press is there.

DR. SUBRAMANIAM SWAMY : But
somebody is planting a story. Who is plant-
ing the story ? Is there a power struggle in
the RAW itself ? I do not know. We would
like to know. The nation is supposed to be
protected by RAW.,

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : The denial should come from the
Prime Minister’s secretariat,

SHRI HARIKESH BAHADUR (Gorakh-
pur) : The Prime Minister should elarify
it. He is a top man from the RAW.

SHRI1 ATAL BIHARI VAJPAYEE : He
was to relinquish the charge. A function was
also organised. ...

(Interruptions)

SHRI INDRAJIT GUPTA (Basirhat) :
He should either confirm it or deny it.

MR. SPEAKER : It has been denied.

st sew fagrd aredet o srege
wgied, T Ft get feav war av i g
YT AT JAT 9T |

(zmwa)

MR. SPEAKER : I am not allowing the

debate.

Y FOX ? g Al 100 TAT AT WA
Aw F@ §1 A9 fazdt faed § aix
st TN F@ & )

DR. SUBRAMANIAM SWAMY : Who
is planting this story ?
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SHRI ATAL BIHARI VAJPAYEE ;
Let the Home Minister deny it.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : Sir, we
have come across this news. Yesterday,
Mr. Vajpayee also rang me up. We have
checked up the matter. This information is
absolutely wrong. The RAW officer has gone
out on official duty.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
The officer was to relinquish the charge. He
suddenly disappeared ! Where has he gone ?

SHRI P.C. SETHI : He has go<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>